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 “Offences  38,  qa)";

 and
 punishments.

 figure  “(2)”  the  following  be
 substituted  namely: —

 (ii)  in  line  6,  for  the  brackets  and
 figure  #3)",  the  brackets  and
 figure  2)"  be  substituted,

 (ii)  in  line  ll,  for  the  brackets
 and  figure  “(4)”  the  brackets
 and  figure  (By?  be  substrtut-
 ed;

 (iv)  in  line  16,  for  the  brackets
 and  figure  “(5)”  the  bracket:
 and  figure  “(4)”  be  substitut-
 ed,

 SCHEDULE  I

 6  That  at  page  36,  in  line  15,  for
 the  figure  and  word  “8  Kms”  the  figuie
 and  word  “8  Kms”  be  substituted,

 l7.  That  at  page  36,  after  line  45,  the
 following  be  inserted,  namely:  —

 “*Where  any  land  within  the  peri.
 pheral  area  of  eight  kilometres  38
 covered  by  water  (whether  by  inland
 waters  or  sea  or  creek)  the  veriphe-
 ral  area  shal]  be  extended  beyond
 such  wate:  tc  a  further  distance
 equal  to  the  distance  measured
 across  and  occupied  by  such  water.”

 The  motion  was  adopted.
 SHRI  K.  RAGHU  RAMAIAH  I  beg

 to  move:

 “That  the  arnendments  made  oy
 Rajya  Sabha  in  the  Bill  be  agreed
 to”,

 MR  SPEAKER  The  question  2s:

 “That  the  amendments  made  by
 Rajya  Sabha  in  the  Bill  be  agreed
 to”.

 The  motion  was  adapted.
 cet

 YEBRUARY  a,  >  \  i
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 PREVENTION  OF  FOOD  ADULTE-
 RATION  (AMENDMENT)  BILL

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  I  beg  to  move*;

 “That  the  Bill  further  to  amend
 the  Prevention  of  Food  Adultera-
 tion  Act,  1954,  ag  passed  by  Rajya
 Sabha,  be  taken  inte  considera-
 tion.”

 Sir,  among  the  many  sacial  and  eco-
 nomic  evils  that  afflict  our  country,
 food  adulteration  is  one  of  the  most
 prominent  and  one  of  the  most  repre-
 hensible.  Food  is  a  necessity  of  life
 and  there  are  these  anti-social  and
 criminal  elements  who  as  a  result  of
 their  own  creed  for  profit,  subject  the
 unaware  and  un-suspecteg  public  to
 grave  danger.

 Food  adulteration  8  rampant  and
 it  does  constitute  a  major  health
 hazard.  Particularly,  the  weaker  sec-
 tions  of  society,  women  and  children
 and  others  afe  very  vulnerable  fo
 this  particular  type  of  evil  <A  great
 deal  of  ingenuity  goeg  into  the  adul-
 teration  of  food  and  quick  porfits
 are  made  at  the  expense  of  the  health
 of  the  society.  Therefore,  there  has
 been,  for  some  time,  a  public  demand
 for  severe  action  against  food  adulte-
 rators  It  was  for  this  purpose  that
 we  brought  in  towards  the  end  of
 974  an  amendment  to  the  PFA  Bill
 in  the  Rajya  Sabha.  When  that
 amendment  Bill]  was  brought  before
 the  Rajya  Sabha,  there  was  q  wide-
 spread  demang  from  Memberg  of  both
 the  Houses  and  also  from  general  pub-
 lic  that  it  should  be  referred  to  the
 Select  Committee  which  it  was.  The
 Select  Committee  went  very  thao-
 roughly  into  the  problem;  they  had
 37  sittings,  it  took  a  great  deal  of
 evidence  and  finally  the  Bill  that  has
 emerged  from  the  Select  Committee,

 Moved  with  the  recommendation  of  the  President.
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 Bill

 {Dr.  Karan  Singh]
 lier.  There  is  a  flourishing  trade,  not
 only  in  adulteration,  but  in  the  manu-
 facture  of  adulterantg  specifically  for
 adulteration;  and  a  great  deaj  of  in-
 genuity  goes  into  this.  We  were  as-
 tonished  to  see  examples  in  which  se-
 veral  factories  were  set  up  to  manu-
 facture  adulterants;  and  so  far,  under
 the  existing  Act,  these  adulterants
 were  not  within  the  mischief  of  this
 Act.  Now  we  have  specifically  includ-
 ed  the  adulterants  also  within  the  pur-
 view  of  the  Act;  and  the  punishment
 will  also  be  commensurate  with  the
 adulterants.  Then  we  have  the  Cen-
 tra]  Committee  for  Food  Standards
 which  is  the  apex  body  for  laying
 down  food  standards.  We  have  en-
 Jarged  it  to  provide  for  5  representa-
 tives  of  the  consumers,  including  the
 hotel  industry  and  other  consumers’
 organizations,  because  after  all,  it  is
 to  safeguard  the  consumers  that  we
 are  bringing  forward  this  legislation;
 and  we  are  also  increasing  the  repre-
 sentation  for  the  trade  from  2  to  3.
 Then,  power  has  been  taken  by  the
 Central  Government  to  give  directions
 to  the  States,  because,  I  would  like  to
 reiterate  again,  that  although  we  may
 pass,  the  Act,  the  enforcing  authorities
 in  this  country  are  predominantly  the
 State  Governments.  Therefore,  we
 felt  that  we  should  have  the  power  to
 give  directions  to  the  State  Govern-
 ments  in  order  to  ensure  proper  im-
 plementation.  Also,  there  has  been  a
 provision  for  a  summary  trial  for
 those  offences  in  which  the  punish-
 ment  is  for  a  periog  upto  one  year.
 As  a  result,  the  bill  hag  been  very
 much  improved.  Certain  amendments
 were  brought  forward  by  me  in  the
 Rajya  Sabha.  Very  briefiy,  I  will  refer
 to  them.  One  is  a  point  made  by  Mr.
 Gotkhinde  that  for  technical  breach
 of  licensing  etc.  the  courts  should  be
 empowered  to  give,  if  necessary,  a
 lighter  sentence.

 33  hrs,

 Seconely,  there  was  no  proper  ex-
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 planation  for  the  term  ‘admixture’,
 It  is  possible  that  two  types  of  food-
 grains,  neifher  of  which  is  harmful,
 could  be  mixed.  But,  because  they
 were  mixed,  they  would  come  within
 the  ambit  of  the  Act.  We  have  clari-
 fied  it.

 Thirdly,  the  Select  Committee  itself
 suggested  that  article  17,  which  deals
 with  the  liability  of  companies,  shSuld
 ce  suitably  amended.  This  mainly
 arose  in  the’  case  of  the  hotel  and
 tourism  industry,  where  all  the  direc.
 tors  of  a  company  were  to  become
 liable  even  though  they  may  not  know
 what  was  happening.  There  are  chain
 organisations.  The  public  sector  ITDC,
 for  example,  has  a  vast  network  of
 motels,  hotels  ang  so  on.  If  something

 -happens  somewhere,  all  the  directors
 and  officials  may  not  be  aware  of  it,
 have  put  in  a  sub-clause  that  a  mana-
 gerial  person  who  is  responsible  there
 and  who  has  been  nominated  for  the
 purpose  will  be  impleadeg  in  the  first
 Place.  But  I  would  like  to  clarify  two
 or  three  points  in  this  connection.  It
 has  been  brought  to  my  notice  by  some
 friends  that  it-is  possible  that  this

 ‘amendment  may  be  utilized  by  anti-
 social  firms  in  order  to  evade  their  res-
 ponsibility  and  to  make  whipping  boys
 of  certain  people.  This  is  the  last
 thing  that  we  would  like  to  see  hap.
 pening.  We  have  laid  down  that  the
 person  must  be  in  a  managerial  capa-
 city  and,  even  then,  if  it  is  discovered
 that  the  other  directors  of  the  com.
 pany  are  also  involved,  they  will  be
 prosecuted.  We  will  keep  a  very  close
 eye  on  this  particular  point  in  order  to
 ensure  that  it  is  not  misused,  and  if
 we  find  that  this  bona  fide  amendment
 is  being  misused,  we  will  not  hesitate
 to  come  before  the  House  again  with
 an  amendment.

 Two  more  points  I  would  like  to
 Submit,  which  are  of  great  importance,
 before  I  present  the  motion  on  the  Bill
 The  first  is  the  question  of  laborato-
 ries.  It  is  true  that  at  present~the
 number  of  laboratories  is  very  small
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 The  appellate  laboratory  is  only  one  in
 Calcutta,  which  is  gravely  over-burden-
 ed,  and  this  is  a  bottleneck.  We  have,
 therefore,  decided  that  after  the  pas-
 sage  of  this  Bill  we  will  declare  four
 major  regional  laboratories  as  appel-
 late  laboratories—the  Central  Labora-
 tory,  Calcutta,  for  the  eastern  region,
 the  Food  and  Drug  Research  Laboratory
 in  Ghaziabad  for  the  northern  region,
 the  Central  Food  Technological  Re-
 search  Institute,  Mysore,  for  the  sou-
 thern  region  and  the  Public  Health
 Laboratory  in  Poona  for  the  western
 region.  In  other  words,  instead  of  one
 appellate  laboratory,  we  are  going  to
 have  four  appellate  laboratories  in  the
 four  regions,  so  that  delay  is  cut  down
 and  the  time  that  is  taken  to  send
 samples  only  to  one  place  is  reduced.
 It  makes  the  implementation  of  the
 Act  much  better.

 Simultaneously,  we  are  planning  to
 Zive  assistance  to  eight  States  to  set
 up  new  food  and  drug  laboratories,  42
 States  to  augment  their  existing  labo-
 ratories  and  fo  over  40  laboratories  we
 will  try  ang  give  some  funds  in  order
 to  gei  more  equipment  sq  tHat  they
 can  be  more  efficient  in  their  tests.  I
 am  mentioning  this  in  some  detail,
 because  it  was  brought  to  our  notice
 in  the  evidence  that,  unless  every
 State  has  got  a  good  laboratory  and
 unless  testing  facilities  are  there,  the
 Act  becomes  virtually  non-operative..
 So,  we  are  paying  a  good  deal  of  at-
 tention  to  that.

 Finally,  I  come  to  the  question  of
 implementation.  I  have  calleg  a  meet-
 ing  of  the  Centra]  Council  of  Health
 from  the  l5th  of  April  this  year,  which
 will  be  attended  by  all  the  State  Minis-
 ters  of  Health,  And  one  of  the  items
 on  the  agenda  is  specifically  going  to
 be  the  administration  of  this  Act.  We
 want  to  strengthen  the  food  cell  in  the
 Central  Direcorate.  We  are  urging  the
 States  and  the  Union  Territories  to
 strengthen  their  organisations.  We
 are  going  to  have  training  courses  for
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 the  food  technologists  as  well  as  food
 inspectors.  We  want  to  have  adequate
 publicity  and  a  lot  of  mass  education
 Campaigns,  and  we  want  to  involve
 voluntary  organisations,  such  as  tne

 Citizens’  Councils,  particularly
 women’s  organisations  and  consumer
 organisations,  so  that  they  can  build
 up  public  opinion  and  they  can  help  in
 the  implementation  of  this  Act.  A
 close  watch  will  be  kept  on  the  impie-~
 menting  staff  also,  because  we  have
 received  complaints  that  sometimes  the
 Food  Inspectors  misuse  their  authority
 in  order  to  harass  innocent  consumers.
 For  that  purpose,  we  will  also  keep  a
 close  watch  upon  them  and  see  if  any-
 thing  happens  of  this  nature,  we  will
 take  advantage  of  the  existing  legisla~
 tion,  and  if  necessary,  of  the  emer-
 gency  power  to  take  draconian  action
 against  offending  employees.

 This  briefly  is  the  scheme  of  the
 legislation.  No  legislation  by  itself,  of
 Course,  can  ever  be  successful  unless
 it  is  backed  by  a  very  aware  and  alert
 public  opinion.  I  think  the  passage  of
 this  Bill  will  be  a  major  milestone’  in
 the  massive  assault  upon  the  civil  evils
 and  criminal  anti-social  activities  that
 are  taking  place.

 With  these  words,  I  commend  the
 Bill  for  the  consideration  of  the  House.

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Prevention  of  Foog  Adulteration
 Act,  1954,  ag  passed  by  Rajya  Sabha,

 be  taken  into  consideration.”

 I  would  suggest  that  three  hours’
 time  should  be  fixed  for  this  item.  If
 all  the  Members  will  try  to  be  brief,
 ¥  think,  I  will  be  able  to  accommodate
 all  the  Members.

 श्री  मूल  चन्द  डागा  (पाली)  :  अकसर

 ऐसा  होता  है  कि  पहले  बोलने  वाले  25,  50

 या  4७  मिनट  ले  लेते  हैं  और  पीछे  बोलने  बालों
 को  एक  एक  दो  दो  मिनट  ही  दिये  जाते  हूँ।
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 at  ब्रार्चना  &  कि  समय  का  बदबारा  ढीकमदीक

 हीना  जाहिय।

 पैनल  पाक  अंयर  मैत  की  बात  मैं  नहीं
 कहता  हू ं1  लेकिन  मैं  प्राथंता  करता  है  कि  जिस

 ओडेर  मे  तांम  झाएं  उसी  धार्डर  मे  श्राप  बोलने
 का  मौका  भी  हम  खोगो  को  दें  ।  जिन  के

 नहले  श्ायथें  उनको  पहले  दें  झौर  जिन  के  बाद
 से  आएं  उनको  बाद  मे  दे।  तीसरी  बात  यह
 है  कि  कुछ  लोगो  ने  समय  को  मोनोपोलाइज
 भर  लिया  है  यह  नहीं  होना  चांहियें।

 एक  mete  सबक्य  .  जैसे  आपने  किया
 है  1

 MR.  SPEAKER:  You  should  t
 to  the  Chair,  J  have  appeal  the
 Memberg  that  they  can  make  their

 are  brief,  then
 20.

 Reints.  But  if  they
 very  Member  will  be  able  to  do

 DR.  SARADISH  ROY  (Bolpur):  Food
 adulteration  is  rampant  throughout
 the  country  specially  for  the  last  27
 years  after  Independence.  Thig  Ip  re.
 vealing  throughout  the  country  and  38
 causing  injury  to  the  health  of  the
 common  man,  especially  the  poorest
 sections.  It  is  said  that  every  4th  food
 article  is  adulterated,  Thig  adultera-
 tion  business  has  flourished  because
 the  adulterators  have  got  good  media
 im  our  country  and  the  abnormal  rise
 in  prices  of  food  articles  has  encourag-
 @q  them  to  sel]  adulterated  food  in  the
 country.

 33.88  brs

 Mr.  Derury-Sreaxer  in  the  Chair]

 Moreover,  though  the  Govyarnment  8
 mpeaking  of  socialism,  we  know  that
 thi,  is  a  capitalistic  society;  we  are
 having  capitahst  development  where
 profit  is  the  main  theme  of  the  matter
 and  the  unscrupulous  traders  want  to

 purchase  goog  food  articles  at  a  higher
 rate,  But  the  poor  people  whose  pur-
 chasing  power  ia  less,  ara
 to  purchase  food  article  af  a  lower  price,
 with  the  result  that  they  purchase  these
 adulterated  food  articles  which  are,
 rampent  in  this  country.  Due  to  Gov
 ernment’s  reluctance  and

 Te  ices face  this  problem,  this  law  bag
 to  multiply  adulteration.  Thig,  business
 has  thrived  to  a  great  extent.

 There  are  6  mullion  un-nourished
 children  in  our  country.  They  are
 mostly  affected.  These  people  cannot
 purchase  pure  mulk.  They  have  to
 depend  on  other  cheaper  articles  and

 at
 fae adulterated.  *iney  art  tos  most  skeet ed  persong  in  our  country,  If  we  can

 lower  the  priceg  of  food  articles  and
 increase  the  purchasing  power  of  the
 poor  people,  the  problem  can  be  mit-
 gated  to  some  extent  But  the  Gov-
 ernment  does  not  do  that  They  allow
 increase  in  prices,  thereby  lowenng
 the  purchasing  power  of  the  peaple.
 So,  this  problem  cannoj  be  solved.
 After  20  years  of  reluctance,  the  Gov-
 ernment  has  cotne  forward  with  this
 Bull

 ‘oo

 Coming  to  the  Bill,  I  find  that  the
 offences  of  adulteration’  have  been
 categorised  There  is  one  calegory  of
 adulteration  “which  renders  it  inju-
 tious  to  health”.  There  ig  another
 category  which  stiys  “Which  does  not
 render  it  injurieus  to  health’,  Thdére
 are  two  categories,  injurious  to  health
 and  not  injurious  to  alth.  Then,
 there  is  clanse  22  which  provides
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 punishment.  On  ७  ३  of  the  Bill,  it
 ig  stated:

 “Provided  that  if  mich  article  of
 food  ot  adulterant  when  consumed
 by  any  person  ig  likely  to  cause  his
 death  or  is  likely  to  cause  such  harm
 on  his  body  as  would  amount  to  grie-
 vous  hurt  within  the  meaning  of
 section  329  of  Indian  Penal
 Code...  eee”

 This  will  have  to  be  proved  before  the
 court  of  law,  Though,  it  seems,  strin-
 gent  measures  have  been  taken,  it  is
 very  difficult  to  prove  that  it  is  likely
 to  cause  death  or  ig  likely  to  cause
 such  harm  on  his  body  as  would
 amount  to  grievous  hurt,  before  the
 court  of  law.  Therefore,  in  spite  of
 these  stringent  measures,  the  people
 who  are  indulging  in  adulteration  will
 go  scot-free.  For  the  category,  “which
 does  not  render  it  injurious  to  health”,
 a  simpler  punishment  is  provided.  This
 will  not  go  a  long  way  in  solving  the
 problem.

 Then,  I  want  to  make  another  point.
 In  the  Report  of  the  Joint  Committee
 of  the  Rajya  Sabha,  it  is  stated:

 “Milk  is  an  article  of  food  in  which
 the  incidence  of  adulteration  in  spite
 of  the  Act  has  been  the  highest....
 Adulteration  in  milk  ig  so  rampant
 that  if  action  is  taken  against  the
 supplierg  of  such  dairies,  perhaps,  no
 dairy  would  be  left  working  in  this
 country,  even  the  Delhi  Milk  Scheme
 would  come  to  grief..,..  .The  Com-
 mittee,  therefore,  think,  that  some
 way  should  be  devised  to  ensure  the
 continuance  of  these  dairies  and  also
 to  ensure  the  supply  or  pure  milk,”

 In  this  connection  I  want  to  say  that
 milk  is  generally  adulterated  with
 water.  If  water  is  addeq  to  milk,  I
 want  to  know  in  which  category  of
 adulteration  it  will  come.  In  this
 clause,  there  is  a  provision  “which  does
 mot  render  it  injurious  to  health”  and
 here  the  adulterator  will  get  less

 |
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 punishment.  I  want  the  hon.  Minis-
 ter  to  clarify  thig  point.  If  is  stated
 in  the  Report  of  the  Joint  Committee
 that  some  way  should  be  devised  te
 ensure  the  supply  of  pure  milk.  What
 ig  going  to  be  done  in  this  direction?
 This  should  be  clarified  by  the  hon.
 Minister.

 The  hon,  Minister  has  said  about
 implementation.  There  ig  only  one
 Central  Food  Laboratory  at  present.
 Now,  they  are  increasing  the  number
 of  four.  That  is  not  at  all  sufficient.
 Every  State  should  have  a  laboratory,
 not  only  a  laboratory  but  a  well-quali-
 fled  trained  staff,

 DR.  KARAN  SINGH:  The  four  will
 be  appellate  Laboratories.  The  other
 will  be  the  primary  laboratory.

 DR.  SARADISH  ROY:  These  labora-
 tories  should  be  well  equipped  and  they
 should  have  trained  persons.  With-
 out  that,  it  is  now  seen  that  the  re.
 ports  of  the  laboratories  vary  from  one
 to  another,  with  the  result  that  these
 adulterators  are  free  from  the  courts,
 they  are  not  punished.  So  if  we  are
 to  have  a  uniform  report  from  all  the
 analytical  laboratories,  they  must  be
 well  equipped  and  they  must  have  'well
 trained  staff  and  sufficient  staff  so  that
 they  can  deal  with  all  the  samples  to
 be  examineq  daily.  Unless  this  i8
 done,  this  punishment  clause  ang  other
 things  will  remain  only  on  paper.

 So  far,  the  Sanitary  Inspectors  were
 doing  the  work,  and  now  Food  Inapec-
 tors  are  to  do  it.  These  Food  Inspac-
 tors  are  not  well  trained.  Special
 training  should  be  given  to  the  Food
 Inspectors  so  that  they  can  implement
 the  Act  properly.  Secondly,  they  must
 ave  adequate  wages  and  adequate  re-
 muneration  because  corruption  is  there.
 The  Minister  hag  stated  that  the  Food
 Inspectors  are  corrupt  because  they  are
 not  well  paid.  They  are  not  control-
 led  by  Government  officials  but  are
 under  the  control  of  local  bodies,  they
 are  also  poorly  paid  and  they  are  not
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 Then,  without  finance,  this  Bill  will
 remain  unimplemented.  In  the  -last
 Fourth  Plan  period,  no  provision  was
 made  for.  checking  food,  adulteration.
 Some  money  wag  allotted  in  the  Fifth
 Five  Year  Plan,  but  though  the  third
 year  is-over,  how  much  money.  has
 been  spent  on  this  account  is.  not
 known.  However,  if  we  do  not  have
 adequate  funds  to  administer  this
 measure  it  will  be  impossible  to  check
 adulteration.

 Regarding  the  Advisory  Council,  it
 has  been  recast  and  the  Minister  has
 said  that  the  consumers’  interest  has
 been  provideg  for  here,  It  is  said  that
 the  Advisory  Council  will  have  five
 representatives  of  the  consumers,  one
 ef  whom  should  be  in  the  hotel  indus-
 try.  Now,  the  hotel  industry  is  not  a
 consumer.  A,  Hotlier  is  not  a  consumer
 but  a  seller.  How  can  he  become  a  con-
 sumer?  If  you  want,  you  can  take  him
 in  other  categories,  but  you  have  taken
 him  ag  a  representative  of  the  consu
 mera.

 Now,  there  is  one  amendment  by
 “Shri  Ramavatar  Shastri  regarding  the

 Indian  “Medical  Association,  J]  also
 propose  that  the  Indian  Medical  Asso.
 elation  should  be  associated  with  the
 Food:  Advisory  Body.  I  also  propose
 that  there  should  be  not  only  a  Central
 Fooq  Advisory  Body  but,  at  the  State
 Feove]  also,  there’  shéuld  be  gn  Advisory
 Body.  with  the  interest  of  the  congu-
 merg  and  the  Medical  Association  ‘re-
 presented:  on  it.  A  State:  Fooa  “Advi-
 ory  Council  should  be  set  up  to  Inok
 gfterthe  implementation  of  this  Act.

 at  Th  “conchision  I  |  would  like  to  say
 “fiat  whatever  improvement  may,  be

 thade”  ih  ‘thts  Act,  unless  the  poverty
 ‘of  the  ‘comnion  people  is  removed,  yn-

 TTT  etn

 SBtices  ‘did  ‘are’  within’  tie  reach  ofthe
 totninen'  people;  thig  ienate  “Gt  saul
 teration  wilF  not  ‘be:  checked  aq’  easily
 ‘by  any  Act  of  this  ‘country.

 With  these  words,  I  canclude.  -

 i  feast  (खोकर)  माध्य
 महोदय,  भें  इस  बिल  का  समर्थन  भौर  धनुमोदन
 करता  हूं  प्रौर  इस  के  लिए  मंत्री  महोदय  को.
 बहुत  धन््यावाद  देता  हुं  1

 जिस-  समय  i974  %  यह  बिल: पेश,

 हुआ  था,  उस  समय  यह  झ्राशंका  की  गई  थी
 कि  क्या  कोई  व्यक्ति  शब  घंघा  कर  संबे-मा,
 क्या  कोई  व्यापार  चल  सफेगा,  क्योंकि  बह
 बिल  भत्यावहारिक  था।  सिलेक्ट.  कमेदी
 ने  जगह  जगह  जा  कर  वध्यावहारिक-  बातें
 देखीं।  इतना  समय  लगाकर  शत  बिल,.को
 उस  ने  अधिक  व्यावहारिक  और.  उपयोगी
 बना  दिया  है।  इसके  लिए  मैं  कमेटी  के

 अयरमैन,  उस  के  मेम्बरों  और  मंत्री  महोदय
 को  बहुत  बहुत  घनन््यावाद  देता  हूं।

 ज्यादातर  देखा  गया  है  कि  दो  तीन  साल
 में  फूंड  एडल्ट्रेशन  एक्ट  तहुत  जितने  भी
 ब्रादसियों  जे.  चालान  हुए  हैं  श्ौर  जितने  भी

 आद्ियों  को  सजा  मिली  है,  उन  में  से  95
 परसेंट  गरीब  प्रादमी  है,  5  परसेंट  बीच

 वें
 झादमी  हैं,  जेकिल  किसी  भी  कीषिटंलिस्ट  या
 मनफैक्चरर  को  आज  तक  संजा  नहीं  मिली

 :  है।  यह  देखा  गया  है;  कि  जब  ज्ी  सेम्पल:
 लिया  जाता  है,  तो  हमेशा  खुदरा  व्यापारी  से

 ही  जिया  जांता  है.।  एक.  खुदरा  व्यापारी
 -  'डो  जार  आमे  में  लिए्टन  टी-  ५:  सिलेलाद  पैकर
 “बेंचता  है।  उसे  की  आरदी  भी  भौर  उस  के.

 पास.  ज़िल  .  भी  है  te  Re  बह:  लैम वेज:
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 free  wer,  ay  उस  को  सासान  कर  दिया
 कलिंगा ।  यह  हीक  है  कि  चालान  उस  व्यक्ति

 का  की  किया  जावेगा,  जिस ने  वह  माल  भेजा
 है;  लेकिन  प्रशत  यह  है  कि  उस  गरीब  का  क्या

 तोध  है।  उस  गरीब ने  कहीं  कुछ  मिलाया

 मही  है।  वह  सीलबन्द पैकट  है  झ्लौर  उस  +
 थास  बिल  मौजूद  है।  उस  से  दी  चार  आने
 की  चाय  बैजी  भौर  उस  बेचार  गरीब  को  छ

 महीने  की  संजा  हो  जाये,  यह  न्याय  नहीं  है।
 आखिर  उस  ने  बया  कुसूर  किया  है?

 सरकार  कहती  है  कि  वह  अदालत  में  जा
 कर  इस  मामले  से  निपटे  झौर  वहा  छूट  जाये  ।
 उस  गरीब  की  छुया  तो  वंसे  ही  हो  जायेगी  qd
 प्रदालत  में  हमेशा  बड़े  आदमी  को  ज्यादा

 सहुलियत  मिलती  है।  इस  लिए  मैं  यह
 निवेदन  करना  चाहता  ह  किया  तो  रल्ज  में
 तरमीम  की  जाये,  या  इस  विल  में  यह  व्यवस्था
 की  जायेगी  जो  रीटेलर  सीलबन्द  माल  ब्रेच  रहा
 है,  जिस  क  पास  उस  की  वारन्टी  शौर  बिल  है,
 जिस  ने  उस  माल  को  ठीक  तरह  से  स्टोर  किया
 है,  उस  का  चालान  न  किया  जाये,  उस  का
 सरकारी  गवाह  माल  लिया  जाय  झौर  दोषी
 व्यक्ति  को  सजा  दिलाई  जाये  ।

 उदाहरण  ¥  लिए  एक  खदरा  व्यापारी
 एक  एक  किलो  चीनी  बेब  रहा  है।  वह
 लैम्पल  पकट  लिया  गया  और  उस  में  कोई
 खराबी  निकली  |  झगर  उस  +  पास  वारटी
 झौर  बिल  है,  तो  उस  बिल  3३  मुताबिक  जहा
 से  बह  माल  लाशा  है,  उस  सभी  भेग्ज
 सैम्पल  का  एनेलिसिस  किया  जाये,  और  धगर
 दोन्ते  सैम्बलज  के  एनेलिसिस,  बरश्यर  है,
 तो  फिर  उस  गरीब  रीडेलर  का  क्या  कूसूर
 है?

 '  रीहेलन  सो  सैल्फ  एडपलायड  लेचर  है।
 ब्बह  नहिं  he  eat  चोज  ककी  मजदूरी  करता
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 है।  प्रगर  उस  को  इस  तरह  तजा  दी  जामगी,
 तो  यह  उस  के  प्रति  प्रन्याव  होगा  और  न  हीं
 दत  लहे  एड्ट्रेंगन  बन्द  होगा  एडन्ट्रेशन
 तो  तब  बन्द  होगा,  जब  सरकार  म॑नफेक्चरर.
 पर  चोट  करेंगी।

 हिन्दुस्तान  में  व्यापार  का  यह  नियम  रहा
 है  कि  मनृफैक्चरर  था  कैपिटलिस्ट  था  पृजीपति
 लोग  झपने  माल  को  किसी  बिचोलिये  की  मार्फत
 चाहे  उस  को  होलसेलर*  कहे  या  दलाल  कहें
 रीटेलर  तक  पहुचाता  है।  रीटेलर  की  एसी
 स्थिति  है  कि  वह  गरीब  मजदूर  होने  ५  कारण
 उन  लोगो  पर  डिपेन्ड  करता  है।  उसको
 अपना  पेंट  भरते  4  लिए  उत्त  का  माल  बेचना
 पउता  है।  यह  बह्त  ग्रच्छी  बात  है  कि  इस
 कानन  से  उन  लोगों  को  सजा  देने  वी  व्यवस्था
 की  गई  है,  लकिन  प्रगर  उन  लोगों  की  तरफ
 खास  तीर  से  ध्यात  दिया  जायगा,  तो  उचित

 होगा  1

 यह  सरकार  की  भ्पनी  घारणा  है  कि  दूध
 की  डेपरिया  बन्द  नहीं  होनी  चाहिये  शोर  यह
 काम  ठीक  चलना  त्राहिए।  मंत्री  महोदय
 जानते  हैं  कि  श्राज  हिन्दूस्तान  में  बहते  से

 लोग  ur  है,  जो  अपना  पेट  सिर्फ  दूध  बेच

 कर  भरते  है।  गावा  में  कुछ  लोग

 ऐसे  है  जिन+  पास  इस  +  सिवाय  काई
 घन्धा  नहीं  है  व  एक  गाय  भेस  रखें  झौर  उस

 का  दूध  बंच  कर  झपना  पेट  भर  ले।  भ्रगर

 उन  लोगा  को  छ  ४  महीने  की  जेल  या  दो  दो

 हजार  रपया  जुर्माना  होते  लगा,  नो  खने  के

 लिए  यह  काम  करना  सम्भव  नहीं  होगा।

 मैं  मानता  हू  ति  दूध  सही  मिलता  चाहिब।

 लेकन  दूध  की  एव  विशेष  स्थिति

 है।  भत्री  महोदय  मानेंगे  कि  पंजाब,

 तामिलेनाडू  या  जैसतमेर  या  बीक्वॉनैर ~
 की  गाय  या  मेंस  'का'  दूध  'ऊउसे  के
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 आन  पान,  चारे  और  जलवायु  पर  निभर
 करता  है।  प्रंगर  उन  सब  को  एक  कर  दिया
 जायगा,  ब्लो  बड़ी  मुश्किल  हो  जागगी  भौर  लोग
 इस  रोजगार  को  बन्द  कर  देगें  झौर  इस  मे  सब
 गरीब  ही  मरंगे।  मेरा  नर्म  निवेदन  है  कि
 संत्री  महोदय  इन  सन्नी  बातो  को  ध्यान  में  रख
 कर  दूध  के  लिए  एक  अलग  कानून  बानाये।
 झगर  दूध  बेचने  वाले  गरीब  झादमी  ने  उस
 में  पानी  नहीं  मिलाया  है,  और  उस  के  बाद

 दूध  में  पर्याप्त  फ़ैट  नही  निकला है,  तो  उस  का
 क्या  दोष  है  ?

 सरकार  इस  बारे  में  क्या  सुविधा  दे
 ग्ही  है  कि  जब  दूध  बेचने  वाला  दृध  बेचने
 के  लिए  जाये,  तो  उस  का  एक  छोटा  सा
 एनेलिसिस  कर  ऊक॑  उस  की  शुद्धता  मालूम
 कर  ली  जाये  घ्रत्पेक  जिले  में  मरह  व्यवस्था
 की  जाये  कि  दूध  का  एनेलिसिस  कर  करे  यह
 पता  लगाया  जाये  कि  उस  में  कितना  पानी
 है  भौर  उस  के  अनुसार  दोषी  व्यक्ति  को  सजा
 दी  जा  सकती  है  मेरा  सुझाव  है  कि  जिले
 बाइज़  एसी  व्यवस्था  की  जाये  कि  जत्र  दूध
 वाले  अपना  दूध  बेनने  के  लिए  आये,  तो  उन
 को  पता  लग  जाये  कि  उन  के  दुध  में  तथा
 खराबी  है

 सत्री  महोदय  को  मालूम  है  कि  दिल्ली
 में  सेटूल  गवंनमेट  की  डेयरी  के  90  सेम्पल

 पकड़े  गये  है  श्रौर  उन  में  से  सिरे  चार  या
 पाच  सैम्पल  पास  हुए  है,  बाकी  सब  रिजेक्ट

 हुए  है।  जब  सेंट्रल  गर्बंबमेट  की  डेयरी  का

 ग्रह  हाल  है,  जिस  के  पास  बडी  लबारेटरी  है,
 सत्र  साधन  है,  तो  गरीब  गराय-भैस  वालो  की

 क्या  स्थिति  हो  सकती  है  और  उन  से  बया

 एक्सपेक्ट  किया  जा  सकता  है

 a
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 इस  बिल में  कहा  गंवा  &  पक  जीन  सैम्पल
 ख़िज़े-  जावेंगे  ।  पहले  बांच  बैम्पच  लिये  जाते
 थे  और  एक  कैम्पल  वुकनद्यर  के  पाश  रहतो
 श्ा।  मेरा  निवेदत  है  कि  जिस  व्यक्तित  को
 सरकार  सज़ा  देना  चाहती  है,  उह  के  पास
 अपने  बचाव  के  लिए  सैम्पल  तो  रहूँगा
 चाहिए  1  भगर  उस  के!  पास  कोई  सीलबन्द
 सैम्पल  न  हो,  तो  उठ  के  साथ  वहू  न्याय
 त्तही  होगा  ।

 इस  बिल  में  एक  बड़ी  भ्रजीब  व्यवस्था
 की  गई  है  कि  तीत  सैम्पला  में  से  एक  सम्पल
 लेबारेटटी  को  पेज  दिया  जायेशा,  और
 झगरः  बह  सैम्पल  पास  हो  गया,  झौर  अगर
 हैल्थ  झ्ाफिश्तर  उचित  समझता  है,  तो  वह
 उस  सैम्पल  को  दूसरी  लेबारेटरी  के  पास  भेज
 देगा।  ये  गर्बेनमेट  की  श्रपनी  लेंबारेटरी  है  -
 इस  लिए  एक  लेबारेटरी  से  एक  दफा  सम्पल
 पास  होने  के  बाद  उस  को  दूसरी  लेबारेटरी
 में  भेजता  भ्रनुचित  है।  और  अगर  आप
 किसी  कारण  से  भज्ना  भी  चाहते  है  तो  भेस
 निवेदन  है  कि  सेंट्रल  गर्वनमेंट  की  राय  से
 सैम्पल  दूसरी  लेवोरेटरी  में  ्लेजा  जाये  7

 जो  सैंद्रल  कमेटी  बनाई  है  उस  में  रिटेलर

 के  रेप्रजेन्टेटिव  अवश्य  होने  चाहिए  क्योकि

 सब  से  ज्यादा  सजा  उन  को  मिलती  है,  उन  के

 बिलाफ  कानून  बनते  है।  इसलिए  उन  का

 रेप्रेजग्टेटिव  भ्रवश्य  लिया  जाना  चाहिए  ।

 इसके  झलावा  प्रजार  का  काम  बड़ी

 शीघ्रता  में  डिस्ट्रिक्ट-बइड  करना  चाहिए।
 जैसे  कि  फैमिली  प्लानिंग  मे  कर  रखा  है
 उसी  तरीके  से  जिले  बाइज  प्रचार  इस  बात

 का  भी  करना  चाहिए  ।

 बातें  तो  मुझे  बहुत  कहती  थी  लेकिन

 शाप  समय  नहीं  दे  रहे  हैं।  दुकअीज  नेसन
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 hte  में  कहंगा  जाइता  है।  केल  में  एक

 हि.  च्रीज  सिलांते  है  सेत्याताशी  का  बीज
 जी  पहचाना  नहीं  जाता  है  और  वह  हेल्थ  के

 लिए  बहुत  ही  इन्जूपिरस  है।  उस  को  कसे

 रिमूत्र  किया  जाय  इस  का  भी  प्रचार  किया
 जाना  चाहिए।  इसलिए  पआ्राप  प्रचार  कार्म
 'बैजी  से  करे,  केवल  सजा  से  यह  एडडएटरेशन
 बन्द  होने  बाला  नही  है  ।

 क्री  भारत  सिह  चोहान  (धार)  गह
 जो  खाद्य  अ्रपसिश्रण  निवारण  (संशोधन )
 विधेयक  झ्राया  है  उस  का  मैं  स्वागत  करता  हु।
 इस  में  कोई  शक  नहीं  थि  इस  बिल  के  पास

 होने  पर  पूरे  तरह  से  देश  में  इस  क।  प्रभाव

 हीमा  ।  लेकिन  यह  जो  एडल्टरंशन  का  काम

 है  वह  इस  से  बन्द  हो  जायगा  ग्रह  में  नहीं
 जानता  हू  t  कुछ  कदम  जरूर  बढ़ाए  गण

 है  इस  सबंध  में  लेकिन  इृर्फेक्टब  कदम  ओर

 इस ढंग  के  कंदम  होने  चाहिए  प्रि  जिसमें

 हमारे  सामने  एक  नकणशा  देश  की  ७0

 करोड  जनता  का  सुविधा  पहचाने  का  झोर

 उन  को  लाभ  पहचाने  का  होना  चाहिए

 ऐसे  कदम  हम  वा  बढाने  की  झावश्यक्ता  है|
 क्लेकित  ऐसा  देखा  गया  है  कि  पिछले  वक्ल

 जे  श्रादिवासी  और  हरिजनों  के  उत्थान
 के  लिए  भी  सेंटर  से  डामरेक्टिव  हर  एक  स्टेट

 को  दिए  गए  लेविन  उस  का  इम्प्लीमेटशन

 नही  हक्मा।  वह  25-30  माल  से  हम

 अनुभव  कर  रह  है।  अब  कुछ  सख्ती  के  कदम

 जरूर  बढ़ाए  हुँ  ,  जो  विधान  में  डायरेक्टिव
 दे  रखे  हैं  उस  समध्त  मे,  कुछ  इफेक्टिव  कदम

 बढाए  है  1  उसी  तरह  से  देश  की  60  करोड

 जनता  में  जीवन'  के  साथ  जो  जिलवाड  27

 देश  में  हो  रहा  है  उसको  किस  तरह  से  रोक

 सकते'  हैं  उस  के  लिए  इसे  त्रिल  में  कुछ  कायदे

 और  कानून  सामने  आए  हैं।  पर]  मैं  यह

 ही  समझता  कि  केवल  इस  कानूत  के  बसाते

 से  यह  बुराई  दूर  हों  जाबपी।  कह  सोचना
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 गलत  होगा।  उतके  किस  तरह  के  पड्य॑ंत्र  देश
 में  घल  रहें  हैं  यह  समम-समय  पर  हमसे  मासूम
 होते  हैं।  मुझे  प्रच्छी  तरह  मालूम  है  कि
 मेरे  यहा  इन्दौर  मे  रबड़ी  बिकती  थी,  बह
 दूध  की  रबडी  बहुत  फेमस  हो  गई  थी,  लोग
 वहा  दूर-दूर  से  उस  रबडी  को  खाने  के  लिए
 भाते  थे  ।  लेकिन  बाद  में  पता  लगा  कि
 लच्छेदार  रबडी  के  नाम  से  नज्जो  बह  रबड़ी
 बिकती  थी  उस  में  दुकानदार  ब्लाटिंग  पेपर
 पेपर  मिला  कर  बेच  रहा  था।  इन  तमाम
 पडमलों  को  पकडने  के  लिए  कितनी  एफेक्टिव
 एजेंसी  की  आवश्यकता  है  यह  हम  कल्पना
 कर  सकते  हैँ।  यह  दूध  और  दीगर  चीजों  के
 बारे  में  ता  हम  सोचते  है  लेकिन  इस  सबंध
 मे  जो  पब्लिक  कोझआपरेशन  की  बात  कही
 गा  है,  ज्याइट  कमेटी  में  मत्नी  महोदय  में
 मी  द्स  चोज  पर  जोर  दिया  है  कि  पब्लिक
 कोझापरेशन  को  बहुत  सख्त  आवश्यकता
 हू। जा  उमर  के  लिए  हमें  श्राखिर  उस  का  क्या
 रूप  देना  है  पब्लिक  कोमापरेशन  का  ?

 जहा  तक  पत्रायतो  का  सवाल  है  पचायतों
 का  जरिए  हम  पब्लिक  काआपरेशन  कॉफी
 अच्छा  प्राप्त  कर  सकते  है  भ्रगर  उन  को  इस
 काम  के  लिए  इस्तेमाल  किया  जाये  शौर
 उन  क॑  सुपु्दे  यह  वाम  किया  जाय  :
 डिस्ट्रिकट  पंचायत  तहसील  पचायत  झर
 ग्राम  प्रात  वा  एक  अच्छा  वातावरण

 हम  देश  में  पैदा  कर  सकते  है।  उन  को  हम
 यह  अताए  कि  यह  चीज  देश  के  लिए
 कितनी  घातक  है  और  इस  ठरह  से  ऐसा
 एक  वातावरण  हम  खड़ा  कर  सकते  है  t
 तो  मत्री  महोदय  इस  वात  १२  पूरी  तरह  से
 ध्यान  दे  ।  श्राप  के  इस  कानून  के  बजाय
 झगर  आाप  ने  अच्छा  बातावरण  देश  मे  पैदा
 किया  तो  आधा  काम  आप  का  उस  से  हो
 सकता  है।  उस  के  लिए  हमे  कई  तरह  के
 अजार  की  पुवश्यकता  है  ।,जेंसे  कि  जाज
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 I  wish  to  congratulate  Singh जी  भारत  लिह  चौहान]  fr
 boggy  im हम॑  कई  बातें  इस  तरहु  की  देखते  हैँ  कि  this  House  ich, I  feel,

 संस्कार  जिल  तरीक  ये  डाले  जाते  है  कि
 कला  काम  करना  पाप  है  सो  लोस  उस  काम
 को  नहीं  करते  है,  लॉगो  के  भदर  जो  १राने
 संस्कार  डाले  गए  हैं  कि  यह  कांम  ब्रा  है,
 तो  लोग  उस  को  नहीं  करते  हैं,  इसी  तरह
 में  हस  चीज  को  भी  लाने  की  भ्रावश्यकतता

 है,  लोगो  के  दिमाग  में  यह  डाल  देने  की
 प्रावश्यकता  है  कि  यह  महान  स्यकर  पाप

 है।  ऐसा  भ्गर  झाप  कर  सके  तो  आप  का
 काम  झासान  हो  सकता  है

 जो  कातून  ध्दर  सुझाव  दिए  गए  है
 उन  के  सबंध  में  इतना ही  कह  सकता  ह  कि
 ज्याइट  कमेटी  की  ग्पोर्ट  को  मैंने  पढ़ा,
 भैरा  यह  कहना  है  वि  विदेश  में  किस  तरह
 से  इस  का  मुकाबिला  किया  जाता  है  उस  की

 भी  स्टडी  करने  की  आवश्यकता  है।  उस  के

 कुछ  उदाहरण  सामने  भाएं  हैं  ।  वहा  का

 मारल  किस  तरह  से  उन्होंने  बढाया  श्ौर
 कसि  तरह  भ्  बह  स्प  यहा  इस  बरार्ट  का

 नही  पैदा  होने  दे  रहे  हैं  यह  इस  बानून  का
 बनाते  वक्त  ध्यात  में  रखने  बी  ग्रावश्यकता
 चौ।  हम  ने  देखा  है  विदेशों  मे  जिस  तरह
 की  नैतिकता  है,  उस  3  अदर  कितने  ही  स्वी

 पुरुष  जाते  हैं  लेक्नि  श्राप  को  बह  देख  बार
 ताज्जव  होगा  कि  जो  चोज  जहा  रखी  है  उस
 को  वहा  से  कोई  टच  नहीं  करता  है  उस  की
 खोरी  नहीं  होती  है  1  तो  एसा  एक  वातावरण
 धैदा  करते  की  भावश्यकता  है  t  इसलिए
 (सलावट  ३  मामले  मे  जिस  तरह  से  विदेशों
 में  एसा  वातावरण  पैदा  किया  जाता  है  उसी

 तरह  से  हम  को  भी  करने  की  ग्राश्यतत्ता  है
 झौर  तपी  हम  इस  बराई  को  दूर  कर  समते

 हैँ  -

 DINESH  CHANDEA  GOs-
 wae  ‘enka:  ह...  the  very  cutest

 In  every  other  country,  particularly,
 a  country  which  profeages  to  be  a  wel-
 fare  States  adulteration  is  the  excep.
 tion.  But,  since  in  our  country,  adyl
 teration  of  food  hag  become  a  normal
 feature  unadulterated  foog  hag  become
 an  exception.  A  recent  anslyms  con-
 ducted  by  the  Industrial  Toxicological
 Research  Centre,  Lucknow  hag  shown
 that  one  of  i2,756  samples  of  coloured
 food  items  imeluding  milk,  non-milk
 products,  sweets,  ete  70  per  cent  of
 them  were  tainted  with  unauthorised
 coloured  toxins  ang  were  also  other-
 wise  unfit  for  human  consumption.
 The  extent  of  adulteration  in  conander
 and  chillies,  according  to  ones  stafis-
 tics  was  found,  as  per  a  study  carried
 out  in  Bombay,  to  be  5625  and  45.07
 per  cent  respectively  which  indicates
 the  hazards  to  which  the  people  of  this
 country  are  expose  because  of  adulte-
 ration

 In  this  Bill,  the  problem  of  adulte-
 rahon  has  been  sought  to  be  tackled
 in  four  ways.  (i)  by  changing  the
 mechanics  or  the  rules  of  procedures
 regarding  the  taking  of  samples  etc,
 (il)  by  changing  the  procedural  part  of
 law,  qu)  plugging  the  loopholes  and
 particularly  by  the  introduction  of  a
 new  definition  of  the  term  ‘adulterant
 and  (iv)  enhanceq  punishment  No-
 body  can  deny  that  even  when  a  man
 eommits  a  crime  under  grave  provo-
 cation  or  when  he  feels  that  there  is
 &  reason  to  commit  a  crime,  if  it
 causes  grievoug  hurt  or  death,  he  is
 puniwthed  with  mmprisonment  for  dife,
 but,  in  a  case,  where  a  person,  for
 economic  gains,  commits  a  crime  not
 upon  one  individual  but  on  the  entire
 sommunity,  the  punihment  uptil  now
 given  was  very  Minimum.  I  am  very
 happy  that  the  ptinishmengt  has  new
 been  increaped  in  some  categ  where
 it  causes  injury  to  ih,  from,  gne
 year  to  six  years  ays  cases  where
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 injury  is  likely  to  cause  death  or
 grievous  hurt,  from  3  years  to  life.
 For  all  these,  I  support  this  Bill.  But
 J  have  some  observations  to  make  re-
 garding  some  of  the  provisions  and  I
 hope  the  hon.  Minister  will  carefully
 look  into  them.

 The  hon.  Minister  made  gq  reference
 to  Clause  17  In  fact,  to-day  in  the
 morning,  we  had  a  discussion.  Earlier
 the  position  of  the  law  was  that  if  a
 company  which  includes  a  firm  com-
 mitted  a  crime,  all  its  Directors  and
 Managers  were  liable  and  they  could
 protect  themselves  from  conviction,  if
 they  could  prove  in  a  court  of  law  that
 they  had  nothing  to  do  with  the  day  to
 day  management  or  had  no  knowiedge
 about  the  adulteration  for  which  the
 prosecution  took  place.  I  realise  that
 this  leads  to  difficulty.  The  Director
 in  Delhi  may  not  know  about  the  hap-
 pening  in  the  firm  in  the  remote  part
 in  Goa,  but  he  had  to  face  prosecution.
 This  has  been  avoided  present  amend
 ment  but  it  is  going  to  cause  serious
 hardship  in  other’  direction,  Under
 the  present  amendment  what  has  been
 done  is  that  a  firm  may  nominate  a
 person  as  a  Manager  and  in  case  of
 prosecution  under  the  Food  Adultera-
 tion  Act  that  nominee  will  be  held
 liable.  Look  to  the  condition  of  the
 country  as  it  exists  to-day.  Unem.
 ployment  is  rampant  in  this  country
 these  days.  The  firms,  particularly,
 the  retail  firms  will  nominate  a  person
 under  them  or  those  who  are  working

 Salesmen.  They  will  say,  please
 sign  this  document  by  which  you  have
 been  appointed  as  a  Manager,  cther-
 wise  you  will  not  be  retained  as  a
 Manager.  He  _  will  have  to  sign  it
 otherwise  he  will  not  be  able  to  main-
 tain  his  family.  We  know  the  inst-
 ances  of  the  cases  where  sons  of

 है

 (४  responsible  for  an  accident

 r
 shifted  the  burden  to  the  driver  for

 ड  prosecution

 In  this  case,  if  any  firm  comes  to  me
 to  ask  for  a  legaJ  advice  so  far,  as  this
 Act  is  concerned,  I  can  tell  them  you
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 can  save  yourself  or  minimise’  the
 chances  of  prosecution  if  you  ask  the
 salesman  to  give  in  writing  that  your
 salesmen  is  going  to  be  your  nominee
 under  clause  ccm  The  result  will  be  that
 man  who  is  not  in  productive  process
 or  has  nothing  to  do  with  the  adultra-
 tion  will  be  prosecuted  and  the  guilty
 person  will  go  unpunished.  There-
 fore,  I  feel  that  you  should  thoroughly
 look  into  the  application  of  this  clause
 1  Up  till  now  Directors  and  Mana-
 gers  were  prosecuted.  You  have  tried
 to  save  them  Of  course,  you  have
 made  a  safeguard  that  if  that  man
 can  give  a  proof  before  the  Court  of
 law  that  he  had  no  knowledge,  he  will
 not  be  convicted.

 Under  the  existing  provisions  of  law
 the  Manager  or  the  Director  had  to  give
 defence  showing  that  they  were  not.
 liable  to  conviction.  You  have  spared.
 a  rich  man  from  the  hardship.  At  the.
 same  time  you  have  put  a  very  ordi-
 nary  man  in  the  same  hardship.  The
 rich  man  had  the  resources  to  fight  in
 the  court  of  law.  The  poor  man  with
 no  resources  will  be  in  great  difficulty
 because  of  clause  17.  Hon,  minister
 has  given  an  assurance  that  he  will
 look  into  it.  I  feel  he  wilf  do  so.

 Please  look  to  the  definition  of
 primary  food  as  given  in  clause  2.

 “primary  food”  means  any  article
 of  food,  being  a  produce  of  agricul-
 ture  or  horticulture  in  its  natural
 firm;”

 I  would  like  to  know  the  interpreta-
 tion  so  far  as  rice  is  concerned.  Paddy,.
 I  know,  will  be  the  primary  food,  even
 if  it  were  sub-standard  is  not  adul-
 terated.  Rice,  if  it  is  substandard,  is
 adulterated.  Will  you  please  explain
 the  position?  I  know  many  cases  where-
 hardship  was  caused,

 DR.  KARAN  ‘SINGH:
 it.

 I  will  see  to-
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 “SHRI  DINESH  CHANDRA  GO-
 ‘SWAMI;  You  have  trieg  to  help  the
 ‘agriculturiaty  hut  I  have  not  been  able
 to  follow  the  logic  behing  it.

 If  paddy  becomes  a  primary  f  I
 ‘fhink  that  rice  onl  ales  oon  a
 primary  food  and  both  should  be  ex-
 emptied.  I¢  not  the  reasons  therefor?
 If,paddy  becomes  substandard  because

 «of  natural  cause,  it  is  not  taken  as
 vadulterated  but,  if  the  rice  becomes
 Substandard  because  of  natural  cause,
 it  will  be  treated  as  adulterated.  What
 is  the  rationale  behind  this  I  have  not
 been  able  to  follow.  Please  try  to

 .explain  the  rationale.

 Under  the  existing  provision  a
 sample  could  be  taken  from  the  pur-
 chaser  but  the  present  amendments
 prohibits  taking  of  sample  from  pur-
 chaser.  The  legal  position  is  that  the
 Act  is  attracted  only  if  food  is  stored
 for  sale  and  not  for  more  storage.  This
 has  been  the  decision  taken  by  the
 Supreme  Court.  That  is  not  altered.
 The  prosecution  has  to  prove  that  the
 thing  is  kept  in  the  store  for  sale,  It
 is  the  bounded  duty  of  the  prosecution
 to  prove  it.  Earlier  the  sample  could
 be  taken  from  the  purchaser.  Sup-
 pose  I  have  gone  to  a  shop  and  have
 purchased  a  litre  of  mustard  ol.  The
 sample  could  be  taken  from  me  and,
 on  analysis  if  found  that  it  is  adultera-
 ted,  then  the  sample  coulg  be  taken
 from  this  shop  and  if  hoth  the  things
 tallied,  it  may  be  taken  firstly  that  it
 is  adulterated  and  secondly,  this  thing
 was  sold  to  me.  Under  the  existing
 (new)  provision,  the  sample  cannot  be

 taken  from  the  purchaser.  This  will
 lead  to  difficulties—in  many  cases,  you
 will  not  be  able  to  prove  sale.  Sup-
 pose  you  say  that  it  is  sold  to  you;  the
 shopkeeper  may  say  that  he  has  not
 sold  it  to  me  but  that  he  has  sold  a
 different  thing.  How  will  you  prove
 4his?  Suppose  you  go  and  seize  &
 sample  of  one  tin  of  mustard  of]  from
 a  shopkeeper  and  say  that  the  thing

 purchased  by  ‘X’  from  him  is  adulterat-
 ed,  He  may  say  that  ह.  hes  aot  pur-
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 adulterated  product  ig  not  kept  just  at
 the  place  of  sale,  Adulterated  pro-
 duct  is  kept  behind  the  scene—on  the

 woulg  bring  it  from  the  backside  and
 not  from  the  side.  The  shopkeeper
 may  keep  the  adulterated  thing  on  the
 backside,  He  may  bring  the  adultera-
 ed  mustard  oil  from  the  backside
 and  give  it  to  me.  If  an  adulteration
 has  taken  place,  you  cannot  take  a
 sample  from  the  person  who  has  pur-
 chased  it  because  he  becomes  a  consu-
 mer.  Even  if  you  take  the  sample
 from  the  person,  he  may  say  ‘look
 here,  I  have  kept  this  tin  for  my  own
 consumption.  You  cannot  be  allowed
 to  take  it  from  me.’  How  are  you  £0-
 ing  to  prove  that  it  ig  adulterated?
 You  cannot  have  the  right  to  take  the
 sample  from  a  petson  who  says  that
 it  ia  Kept  for  his  own  consumption.

 The  other  point  which  Mr.  Mody
 raised  ig  this.  The  sample  selzed  from
 the  person  is  not  given  to  the  accused.
 I  think  that  sample  should  given.  After
 all  when  you  ate  giving  the  punish-
 ment  of  life  imprisonment,  let  him
 have  the  gatisfaction  that  at  least  he
 has  some  safeguard.  Earlier,  you  used
 to  give  the  sample  to  the  accused.  I
 do  not  know  what'  difficulty  teok  piace in  not  giving  the  sample  now.'  Under
 the  existing  provision,  you  have  made
 the  report  of  the  director  as  conclusive
 proof  in  all  cases  except  under  Sec.
 I(A).  Ta  a  case  where  &  food  product a  most
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 ia  not  injurious  to  health  or  it  would
 not  lead  to  déath  or  it  would  lead  to
 grievous  hurt  only,  then  the  report  of
 the  Director  is  conclusive,  But  in  a
 case  where  thé  food  proditct  indy  lead
 to  death  or  to  grievous  hurt,  the  re-
 port  is  not  conclusive,

 DR,  KARAN  SINGH:  Because  life
 imprisonment  is  there,

 SHRI  DINESH  CHANDRA  GO.
 SWAMI:  If  a  report  is  conclusive,  do
 yeu  think  that  the  authenticity  of  a
 report  can  change  according  to  the
 sentence?  If  the  report  ts  authentic
 for  awarding  a  three-month  imprifon-
 ment,  it  should  be  authentic  for  award-
 ing  Lfe  imprisonment  also.  If  you  have
 the  official  conviction  it  is  not  authen-
 tic  for  Iffe  imprisonment.  it  is  not
 authentic  for  three-months  imprigon-
 ment  also.  A  three-month  imprison.
 ment  to  me  is  equally  serious  for  me
 as  a  life  imprisonment  is  to  another
 man.  This  is  very  interesting.  Please
 look  at  it.  I  have  not  been  able  to
 follow  it.  There  is  section  i6.

 DR  KARAN  SINGH:  I  understand
 the  point.  I  will  reply  to  it,
 “SHRI  DINESH  CHANDRA  (CD.

 SWAMI:  In  a  court  of  law,  there  is
 the  report  of  the  Director  which  says
 that  it  is  adulterated  and  there  is  the
 report  of  the  Public  Analyst  which
 says  that  it  is  not  adulterated.  In  some
 cases,  yeu  will  say  ‘No,  you  cannot  look
 to  the  report  of  the  Public  Analyst
 at  all  because  the  Director’s  report  is

 final  and  conclusive  and  he  can  be  sen-
 tenced  to  one  year,  two  years  or
 three  years’  imprisonment,’  But  in  a
 case  where  the  food  was  of  such
 a  nature  that  it  coquld  lead  to
 grievous  hurt  or  death,  you  say  that
 though  there  is  the  report  of  the
 Director,  though  there  is  the  Report  of
 the  Public  Analyst,  the  Court  will  look
 into  both  and  come  to  its  own  con-
 clusions.  If  the  Report  of  the  Director
 ig  open  to  suspicion  and  scrutiny,  then
 it  should  be  open  to  suspicion  and
 serutiny  in  all  cases,  whether  the  con-

 Adulteration  amet,
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 viction  may  be  three  yéars’  ér  less  ‘ore
 whether  the  conviction  may  be  for  life.
 This  is  for  the  first  time  that  a  peculiar
 proposition  has  been  laid  down  that  a
 Report's  authenticity  is  dependent'  upon-
 the  amount  of  sentence.  For  the  first‘
 time,  I  have  seen  such  a  propositton
 propounded.  Up  till  now  the  position
 was  not  so.  Therefore.  efther  you
 make  it  conclusive  or  you  leave  it  tor
 the  court  to  judge  the  Report  accord-
 ingly,  This  is  an  anomaly  to  whfch  I
 am  not  able  to  reconcile  myself.

 One  more  thing.  The  time  has  come
 for  you  to  look  into  the  specifications
 also.  I  have  seen  many  cases  where~
 people  have  been  prosecuted,  Take,  for.
 example,  mustard  ol.  Ali  specifica-
 tions  were  correct.  But  the  report'says+
 that  there  were  traces  of  sesame  gil.
 Because  it  is  a  foreign  product  and
 there  are  traces  of  it,  it  becomes
 adulterated.  There  have  been  cases
 where  persons  selling  mustard  oil  have
 been  found  guilty  because  there  are
 traces  of  other  gil  in  it  which  are  more
 valuable  than  mustard  oil.  In  our
 country  where  the  system  of  proces-
 sing  is  not  perfect,  sometimes  these-
 things  take  place  not  because  of  any
 culpable  intention  but  because  we
 have  not  been  able  to  collect  these
 things  in  pure  form  from  the  agricul-
 tural  field  or  otherwise  we  have  not
 yet  reached  a  sophisticated  stage,  Yow
 have  said  in  the  case  of  primary  food.
 that  if  two  primary  foods  are  mixed
 and  jt  is  not  injurious.  the  man  8
 protected.  Why  not  the  same  thing  be
 extended  to  specifications  also?  This
 is  also  another  aspect  which,  I  hope.
 the  hon.  Minister  wil!  look  into.

 MR.  DEPUTY-SPEAKER:  Shri
 Sequeira.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  had  sent  in  my  name.

 MR,  DEPUTY-SPEAKER;,  I  have  not.
 seen  your  name.  I  saw  the  name  of

 Dr,  Ranen  Sen,
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 हसला  RAMAYATAR  SHASTRI;  I
 had  sent  in  my  name.  What  in  this?

 Mi.,  DEPUTY-SPEAKER:  I  will
 you  later,  I  saw  name  of  Dr,
 Ranen  Sen.  I  was  looking  on  that  side
 also.

 SHRI  RBAMAVATAR  SHASTRI:  Find
 out,

 MAR.  DEPUTY-SPEAKER  Yr  do  not
 ow.  What  is  the  use  of  quarrelling?

 I  will  call  you  (interruptions).  Why
 -den't  you  sit  down?  I  was  explaining
 thet}  saw  tee  name  of  De.  Ranem  Gen
 Gaterruptions).  He  does  not  have  the
 patience  to  listen.  I  have  told  him  I
 would  call  hiv,

 GHRE  BAMAVATAR  SHASTRI:  I
 went  to  know  how  it  has  happened.

 MR.  DEPUTY-SPEAKER,  I  do  not
 knew  anything.

 BUR  RAMAVATAR  SHASTRI:  You
 Srould  enquire  from  the  Secretariat.

 MR.  DEPUTY.SPEBAKER:  I  do  not
 isnew.  Please  do  not  argue.  He  does
 not  have  the  patience  to  understand
 what  I  am  adying.  People  do  not  have
 the  patience  to  listén  to  each  other,

 SHRI  RAMAVATAR  SHASTRI  7
 have  already  sent  my  name....

 SHRI  S.  M.  BANERJEE  (Kanpur):
 May  I  explain  that  Dr.  Ranen  Sen’s
 name  was  sent  long  before’

 MR,  DEPUTY-SPEAKER,  I  was  try-
 ing  to  explain.  But  he  is  so  impatient
 Cinterruptions),  Please  sit  down,  I  am

 on  my  legs.  I  was  saying  that  be-
 cause  I  find  the  name  of  Dr.  Ranen  Sen
 here,  I  was  looking  to  that  side  all  the
 time.  I  had  seen  Pr.  Ranen  Sen  a
 litte  while  ago.  Then  he  went  gut.
 I  did  not  see  him;  that  38  why  I  was
 calling  otbers.  I  thought  that  Dr.
 Ranen  Sen  had  gone  to  the  Library  to
 consult  some  books  or  reports,  Now
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 aionng  cots

 ow

 that, be  hay  drawn  moy,  atgnsion,  I  shall
 te,  point  in  dusty

 relling  over  it?

 SHRI  RAMAYVATAR  GHASTRI:
 went  4o  know  where  tid  slip  tha
 sent  had  gone.  {t  is  keppening  lite
 this  always.  You  should  consult  the
 Sentetartat.

 MR,  DEPUTY-SPEAKER:  Order
 order.  Segueine,

 ERABMO  DE  SEQUEIRA.
 d  This  a  pleasure  t

 faped
 he  ae

 its.  provi.
 slong,  deletes,  word  ‘digguating’,  be
 cause  unfortunately  the  majority  ¢f
 measures  we  have,  beep  considering
 thig,  House  are.  precisely  of  the  variety
 denoted  by  that  word  which  Bad  been
 deleted  in  this  law;  it  is  on  page,  2,
 that  the  word  ‘disgusting’  heg  heen
 deleted.

 The  hon,  Minister  knows  that  it  is
 not  the  passage  of  this  law  which,  is
 going  to  resolve  the  problem  of  adul-
 teration  because  adulteration  of  tood
 in  ovr  country  hag  veacked  such  झ्
 portions  thet  the  government  must
 accept,  to  my  mind,  responsibility  for
 not  having  acted  much  more

 ected and  much  more  actively  even
 the  existing  Act

 One  of  the  largest  problems  that  we
 have  is  the  problem  of  condiment&  I

 yld  like  to  suggest  to  the  hon.
 Minister  that  he  should  consider  some
 kind  of  legislative  measure  similar  to
 the  FPO  for  condithehts;  he  should  also
 consider  to  what  extent  it  would  be
 possible  for  him,  at  Idast  in  some
 areas,  to  prohibit  the  aale  of  certain
 types  of  condiments  untess  they  are  in
 patkaged,  branded  fotm,  Secaute  if
 we  can  do  this,  the  control  of  the  pro-
 ducing  centrds  of  those  condithents  will
 become  very  much  easier.  .

 it  is  not  possible  to  keep  the  entire
 country  under  watch:  it  48  too  big  tot
 that.  Therefore,  I  siould  suggeit  to
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 Dr.  Karan  Singh  that  he  should  also
 consider  devising  a  system  of  watch,
 concentration  on  and  regular  inspec-
 tion  of  large  producing  sections,  and
 cyclic  watch  on  the  retailing  and
 wholesaling  sections.  Unless  such
 directives  are  issued  to  the  inspectors
 who  are  going  to  implement  this  law,
 I  think  they  would  be  going  round  and
 round  in  circles,  and  occasionally  get
 one  or  two  cases  in  order  to  justify
 their  existence.  I  should  suggest  a
 very  specific  cycle  and  continuous
 watch  at  the  producing  centres  of  food
 articles  and  less  frequent  watch  on
 the  wholesale  section  and  even  less
 frequent  watch  on  the  retailing  sec-
 tion.  It  is  only  if  such  a  plan  is
 devised  in  very  specific  form  that  you
 ean  deal  with  this  problem.

 A  point  has  been  raised  in  this
 House  earlier  in  the  debate  that  in  the
 ease  of  packaged,  branded  goods:  it  is
 only  the  person  who  packs  and  brands
 that  should  attract  the  mischief  of  the
 penal  provisions  of  the  law  and  not
 the  wholesaler  or  the  retailer  who  only
 carries  those  products  for  sale.  I  fully
 endorse  this  point  of  view  and  I  should
 suggest  for  the  consideration  of  the
 hon,  Minister  one  additional  provision
 which  will  be  of  considerable  benefit
 in  controlling  and  stopying  adultera-

 tion:  government  should  acquire  for
 itself  the  right  by  law  to  direct  any
 manufacturer  to  recall  from  the  mar-
 ket  any  product  which  is  found  to  have
 been  adulterated  on  inspection  and
 analysis.  I  do  not  think  they  have
 this  right  at  the  moment.  It  is  a  very
 necessary  right.  If  you  find  a  parti-
 cular  batch  of  a  particular  product  is
 adulterated  anywhere,  Government
 should  ask  the  manufacturer  to  recall
 the  entire  batch  from  the  market  within
 a  specified  time  limit,

 4.00  hrs.
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 Mr.  Goswami  raised  many  points.
 One  point  is  about  the  possibility  of
 seizing  the  goods  from  a  purchaser  or
 a  person  who  is  in  possession  of  adul-
 terated  goods,  I  think  the  power  of

 Adulteration  (Amndt.)
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 seizure  must  extend  to  the  purchaser
 and  possessor  of  adulterated  goods.  If
 this  power  is  not  there,  the  lacunae
 become  much  wider  than  what  are  ex-
 isting  in  the  original  Act.  So,  this
 should  be  included  in  this  Bill,

 This  is  the  last  day  of  this  session,
 It  is  a  credit  to  the  House  that  in  the
 middle  of  this  disaster  of  an  interrup-
 tion  to  the  democratic  process,  we  have
 been  able  to  come  here  and  talk  to
 each  other.  For  this,  the  credit  must
 go  to  the  opposition,  because  notwith-
 standing  what  the  Government  is  try-
 ing  to  do  to  destroy  democracy,  we  in
 the  opposition  are  trying  to  save
 democracy.

 The  term  that  the  people  gave  them,
 ends  on  i8th  March,  and  from  that  day
 onwards  they  lose  their  legitimacy.
 They  know  how  difficult  it  is  to  govern
 without  legitimacy.  I  submit  that  in
 all  humility  for  this  is  what  Congress
 has  lost,  they  should  go  to  the  people
 and  seek  a  fresh  mandate.  As  Mr.
 Banerjee  rightly  says,  after  8th  March,
 it  will  be  an  adulterated  government  !

 SHRI  K.  SURYANARAYANA
 (Eluru):  Sir,  this  is  a  very  important
 Bill  and  everybody  is  welcoming:  ‘it.
 The  previous  Acts  are  there,  but  there
 is  always  scope  to  escape  from  all  the
 Acts.  We  are  not  lawyers  and  we  are
 not  liers  also.  People  are  suffering.
 Innocent.  consumers  cannot go  to  the
 court  everytime.  They  may  go  to  the
 Health  Department  to  some  officer  and
 make  a  complaint,  Government  should
 take  care  to  prevent  adulteration  not
 only  of  foodstuffs  but  other  consumer
 articles  also.  People  ‘take  endrin  but
 do  not  die  because  it  is  adulterated  !
 Insecticides  are  sprayed  but  the  insects
 do  not  die  because  the  insecticides  are
 adulterated.  So,  deterrent  punishment
 should  be  given.  If  a  person  is  killed,
 you  give  death  sentence  to  the  mur-
 derer,  Why  not  award  death  sentence
 to  those  who  adulterate  the  foodstuffs
 and  other  consunmer  articles?  This
 can  be  considered  in  the  next  amend-
 ment,
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 :The  big  merchants  and  big  preducers
 always  escape  and  the  ‘mali  dealers
 and  small  shopkeepets  are  prosecuted
 and  convicted.  Before  the  Gelect  Com.
 mittee  the  small  shopkeepers  have
 given  evidence  and  they  have  also  send

 owner  is  being  allowed  to  escape,  who
 has  actually  committed  the  offence,  the
 same  thing  is  happening  in  the  case  of
 sugar  factories  also,  The  General

 are  being  allowed  to  escape  and  the
 small  officer  is  being  pumshed.  Some
 sugar  was  being  exported  and  fortun-
 ately,  a  bag  was  broken  at  the  Vizag
 port  and  the  sugar  was  found  adulter-
 ated  with  ammonia  sulphate,  For  this.
 the  lorry-walla  and  the  driver  were
 prosecuted  and  the  General  Manager
 of  the  factory  waa  let  off.

 आओ  रामत्वतार  शत्त्तों  (पहना)  उपा-
 ध्यक्ष  जी,  मतती  जी  ने  खाद्याक्ष  मिलावर्ट
 नि3:रण  (संशोधन)  विधेवक  को  सदन  के

 PEINUARY  है,  I076"  —  Prepantion

 Acnieivition  8

 सामने  पेंश  करते  हुए.  जिन  उद्देश्यों  की,
 की  है,  ये  बहुत  ही  सही  हैं,  उनका  पृरुन्पश'
 पालन  होना  चाहिये  इसे  संशोधत  विधेयक
 का  समन  करते  हुए  मैं  कुछ  कातें  निवेदन
 करनी  वहती  है  :

 |

 यह  शवधिदित  है  कि  शत  सपिभ  चाशयाज

 दूध  या  भौर  खाने-पीने  की  चौंजों  में  मिलाबंद  ,
 करते  है,  ये  देश  झौर  जनला  के  बहुत  चढ

 वुश्मन  |  भौर  जो  लोग  मिंलावट  की  थी  हें
 का  उत्पादत  करते  हैं  ge  तो  उससे  भी  बढ़
 शुनाहभार  छोर'  देश  के  लिये  खतरनांक  हैं।  '

 उनको  नियंत्रित  करने  के  लिये  झौर  समाज
 विरोधी  कार्य  करने  से  रोकने  के  लिये  इस
 कीमन  में  जो  व्यवस्था  की  बई  है,  उसका
 सबल  स्वायत  होना  चाहिये  और  इस  बात  का
 प्रयास  हीका  चाहिये  कि  इसे  शीद्रातिभीष
 झौर  सझती  से  लागू  किया  जायें।

 यह  कहा  गया  कि  रबड़ी  में  स्थाह्दी-सोख
 की  सिलाबट  होती  है,  जो  स्वास्थ्य  के  लिये

 कितमां  हानिकर  है।  बच्चे  आइसक्रीम  लाते

 हैं,  भौर  दूसरी  बीज  खाते  हैं,  मसाले  धरों  मे

 इस्तेमाल  होते  हैं,  धनिया,  भि्चे,  हल्दी  भौर

 दूसरे  प्रमोग  के  मसाले,  इन  सब  में  मिलावट

 होती  है।  यहा  तक  सुनने  मे  भाता है  कि
 घतनिये  से  घोड़े  ग्रौर  हाथी  की  लीद  मिलाकर
 खउसको  प्रीसा  जाता  है।  इस  तरह  से  तमाम

 चीजी  भें  मिलावट  होती  है  ‘7  यह  गुनाह है
 झौर  यह  पूजीवादी  समाज  का  भपिशाप  है  |
 पूजीबादी  समाज  मे  धड़ेन्डड़े  घन्ना-सेठ
 व्यापारी  भौर  गंल्ला  चोर  हैं,  उनका  एक
 ही  मकसद  होता  है  कि  ज्यादा-से-ज्यादा

 मुनाफा  कमाना  ।  इसके  कारण  जमंतों  को

 चाहे  जो  भी  नुकसान  हो,  बहू  धर  जाये  था

 जिन्दा  रहें,  इसक्री  परवाह  उल्हें  नहीं  होती
 है  ।  उनको  तो  मैक्सिमम  ग्राफ  हीना
 खाहिसे  ।
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 किसी  भी  समाजवादी  देश  में  मिलावट  की
 बात  नही  हैं।  मैंने  एक  देश  मे,  सीवियत  सूनि-
 यन  में,  जाकर  देखा  है  कि  वहाँ  सब  चीज

 शुद्ध  मिलती  हैं।  यद्यपि  मिलावट  पूजीवादी
 शंमाज  का  स्भिशाप  है,  सेकित  सृजीबादी
 समाज  में  भरी  इसको  ज्यादा  से  ज्यादा  रोकने
 का  प्रयास  होता  चाहिये  भौर  मुनाफाओरो
 के  खिलाफ  कंडी  कार्मवाही  करनी  चाहिये,
 थो  कि  जनता  के  स्वास्थ्य  भ्ौर  डिन्दगी
 के  साथ  खिलवाड  करते  हैं।

 इस  बिल  में  कमेटी  का  उल्लेख  है।
 सरकार  ने  उसमें  कई  तरह  थे'  प्रतिनिष्तियो
 को  शामिल  करे  की  कोशिश  की  है  ।

 होटल  उद्योम  के  प्रतिनिधि  को  भी  उसमें
 लिग्रा  जायेगा  ।  कई  माननीय  सदस्यों  ने
 उसका  विरोध  किया  है  1  क्या  होटलों  में

 काम  करते  वाले  कर्म  बारी  मिलावट  को  रोकने

 में  सहायक  नहीं  होगे  ?  भल्ती  महोदय  से

 उसको  वमो  भुला  दिया  है  ?  ये  लोग  सिलाचट

 को  रोकने  में  ज्यादा  सहायक  होगे  ।  वे

 झाजणिको  के  गलत  काभ  को  पकडेगें।  इसलिये
 उनके  प्रतिनिधियों  को  भी  शामिले  करता

 बाहिये  t

 झाल-इडिया  मैंडिकल  एसोसिकेशन  एक

 बढुत  हो  उत्तरदायी  सगठन  है।  मती  महोदय
 मे  उसकों भी  क्यों  भुला  दिया  है  ”  मालूम
 लही  कि  प्रजर  समिति  में  इस  तरह  की  चर्चा

 शाई  या  नहीं;  भझ्रगर  झाई  थी,  तो  इस
 समठत  के  प्रतिनिधियों  को  शामिल  क्यो  नहीं
 किया  गया  है  ?  उन्हें  हर  स्तर  पर  शामिल

 किया  जाता  चाहिये  |  उसी  तरह  छोटे-छोटे

 खदरा  दुकानदार,  किराना  भर्जेस्ट्स,  सिलावट

 को  रोकते  भे  सरकार  की  ज्यादा  से  ज्यादा

 मदद  करेंगे  शोर  बतायेगे  कि  कैसे,  कहां-कहा
 और  किस  प्रकार  मिलावट  की  जाती  है  7
 उसके  प्रतितित्तियों  को  भी  शामिल  नहीं
 किया  भंया  है
 2369  LS—4

 Adulteration  (Amndt  )
 Bitt

 @

 प्रमुतसर  के  किराता  म्जन्द्स  ने  मुझे
 लिखा  है  वि'  वे  इस  बारे  में  सरकार  की  मदद
 करना  चाहते  हैं  कि  कैसे  जनता  के  दुश्मन
 बड़ें-बहे  व्यापारी  सिलाबट  की  चीजे  अताते
 है  और  शिलाबट  करते  है।  इसलिये  उसके
 प्रतिनिश्चियों  को  भी  शामिल  करना  चाहिये।
 इस  तरह  मिलावट  को  रोकने  में  सरकार  को
 ज्यांदा  मदद  मिलेगी  ।  और  भी  सोचा  जा
 सकता  है  कि  सरकार  जनता  बे'  प्रतिनिधियों
 का  समर्थन  कैसे  हासिल  कर  सकती  है  ।

 जहा  तक  नमूने  का  सम्बन्ध  है,  यह  बहा
 गया  है  कि  हर  चीज  के  तौन  नमने  लिये  जाये  गे।
 प्रश्न  यह  है  कि  4  नमूने  लेने  मे  क्या  एतराज़
 है।  इस  विशेयक  में  कहा  गया  है  कि  विक्रेता
 को  नम्ता  नहीं  दिया  जायगेगा।  मेरा
 सुझाव  है  कि  4  नमने  लिये  जाये  झौर  उनसे
 हे  एक  बैडर  को  भी  दिया  जाये  t  इसके
 प्रतिरिक्त  दो  की  जाच  साथ-साथ  की  जावे,
 नमृतो  को  दो  लैबोरेट्रीज़  में  भेजा  जाये,
 लाकि  वहा  अप्टाचार  न  चले  |  एक  लैबो-
 शेटरी  में  भ्रष्टाचार  जल  सकता  है,  इसलिये
 दो  लैबोरेटरीजश  के  पास  भेजा  जाये  शीर
 एक  नमूना  स्वास्थ्य  अभ्रधिकारी  झपने  पास
 रखे,  ताकि  हम  मिलायट  को  पकड़ने  में  सक्षम
 हो  सर  भौर  अपराधियों  को  उचित  सजा
 दे  सब  1

 कनाडा  और  अमेरिका  झ्रादि  विदेशों
 से  जो  गेह  भ्राता  है,  उसमें  से  कई  बार  गेह़
 सबनस्टैडड  होता है  t  इस  विधेयक  में  हस
 बात  की  कही  चर्चा  नहीं  है  कि  उसकी  पकड़

 नौसे  होगी  ।  कुछ  दिन  पहले  कृषि  मक्षी,
 श्री  जगजीवन  राम,  ने  कलकत्ता  में  पश्चिमी
 अगाल  वे'  खाश  मतौ  से  बातचीत  की  थी।
 खाद्य  मती  ते  उनका  ध्यात  इस  अश्त  की  भोर
 दिलाया  और  उनको  बताया  कि  कनाडा  से
 घटिया  किस्म  का  गेंह  भायां  है,  जिसको
 खने  &  लोगो  के  स्वास्थ्य  पर  झसर
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 सकता  है,  इसलिये  उसके  बारे  मे  कोई  कार्ये-

 weet  होगी  चाहिये।  इस  विधेयक से  यह  पता
 नहीं  शजता  है  कि  wet  से  जो  सब-स्टैडर्ड

 गेहू  झ्राथा,  उसके  प्रति  सरकार  क्या  भीति

 झपनायेमी,  क्या  उसको  सिलाबट  समझा
 छागेगा  या  नेहीं  ?

 लोग  पान  खाते  हैं।  कानपुर  का  पास
 का  मसाला  हिन्दुस्तान  में  प्रसिद्ध  है।  मायद

 दुनिया  मे  भी  प्रसिद्ध  हो।  उस  पान  के  मसाले
 में  भिलावट  को  जाती  है।  सैफकीन  उस  मे
 डाली  जाती  है  i  और  वहां  इस  तरह  के  दो

 ढाई  हजार  लोग  है  जो  यह  धन्धा  करते  हैं  i
 उस  में  मिलावट  होती  है,  चीनी  मे  मिलाबट

 होती  है,  किस  मे  नही  होती  ?  तो  यह  जो

 कानपुर  के  झदर  मसाले  में  गडबडी  होती  है
 उस  को  रोका  जाना  चाहिए।  इस  तरीके  से
 झगर  हम  ने  किया  तो  जरूर  हमारा  काम
 सफल  द्वोगा  भौर  जो  हम  ने  सुझाव  दिए  है
 उन  के  झनुसार  आप  ने  सुधार  किया  तो  और
 झज्छा  कानून  हो  जायगा  |  हम  लोग  यहा
 सुझाव  इसीलिए  दे  रहें  है  कि  भप्रच्छा  कानून
 बने  ।  और  दोपी  को  छोडा  न  जाय  |  अभी
 तक  का अनु  भव  यही  बताता  है  कि  छोटे-छोटे

 दूकानदारों  को  पकड़  कर  दिखलाने  के  लिए
 सजा  दे  देते  हैं  शौर  जो  बड़ें-बडे  मिलावट
 करने  वाले,  चोरबाजारी  करने  वाले  व्यापारी

 हैँ  जो  इसी  तरह  के  धन्ध्ते  से  लखपति  भर
 करोडपति  बने  हैं  उन  को  छोड  दिया  जाता  है।
 झगर  आप  के  पास  दस  की  कोई  फिगर

 हो  कि  बडे-बड़े  लोगो  को  कितनो  को  झापने
 पकड़ा  है  तो  बताइए  झौर  नही  इस  समय  बता
 सकी  तो  झगले  सेशन  में  जहर  बताइए  कि
 इस  तरह  के  कितते  लोगों  को  पकड़ा।  आप  ने
 सजा  रखी  है,  हम  उस  का  समर्थन  करते  है  1

 हम  ते  कई  जगह  बताया  है  कि  और  ज्यादा
 सजा,  सब्त  सजा  कीजिए,  रिगरस  इसम्प्रिजनत-

 मेंट  कीजिए,  सिम्पल  मत  कीजिएू,  लेकित  जो
 मिलावट  बरला  सामाने  बनाते  है  उन  को  तो
 फ्रांसी  पर  लटका  ही  दीजिए  ।

 of  nutrition  and  life,  tonger  Mile  pre-

 of  food  available  in  India  which  help
 longevity  For  example,

 whom  live  up  to  hundred  years  of  age.
 The  cause  of  their  longevity  is  nothing
 else  but  simple  and  wholesome  food.
 One  of  the  leading  health  and  nutri-
 tion  specialists  of  the  earlier  century,
 Dr  John  Mackinson  found  that  the
 poor  longevity  in  India  of  35  to  40
 years  is  essentially  on  account  of  the
 poor  nutritional  value  of  several  of
 our  foods  He  particularly  drew  atten-
 tion  to  the  low  did  any  content  of  the
 food  in  Madras  and  eastern  part  of
 India,  Of  course,  I  am  not  trying  to
 make  our  Health  Minister  a  specialist
 in  nutrition  But  ultimately,  when  our
 poor  people  spend  money,  for  buymg
 food,  they  do  not  want  to  die  because
 of  taking  the  wrong  things  which  have
 poor  nutritional  value

 There  is  one  vital  aspect  which  we
 have  to  conmder  in  this  connection.
 There  is  a  large  number  of  firms  or  in-
 dustries  which  manufacture  adulterants
 meant  only  for  adulteration.  There  are
 some  wholesalers  in  this  industry  who
 sometimes  operate  equipthent  with  Fo

 bp  motors.  They  grind  scap-stone  or
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 eanutactire  masala  out  of  animal
 Sroppings.  There  are  people  who
 mnanyfacture  out  of  organic  substance,
 Dulyerize  comppnents  which  have  addi-
 dive  value  and  the  ptirchaser  has  to
 ‘find  which  particular  adulterant  ts

 anpst  suited  to  a  perticular  commodity
 ‘with  which  he  wants  to  integrate.

 The  Minister,  as  a  precaution,  will
 thave  to  start  with  sdulterants.  as  soon
 as  he  ig  free.  These  adulterants  are
 the  first  batch  of  people  whom  he  will
 bave  to  take  control  of,  because  the
 ultimate  culprit  would  be  the  person
 ‘who  has  mixed  these  things.  But  then
 ‘the  source  is  the  key  where  everything
 has  to  be  tackled  and  I  would  strongly
 urge  about  it.

 We  are  aware  that  a  large  number
 of  colours  go  for  adulteration.  For
 example,  my  friend  was  talking  about
 mircht  (chilly).  This  humble  chilly
 was  sold  at  a  price  of  Rs.  20  kg.  It  was
 a  thriving  trade.  These  organic  sub-
 stances  particularly  those  which  are

 anade  from  the  straws  and  other  organic
 stems  used  to  be  pulverized  and  colour-
 ‘ed  by  them  and  the  scents  were  manu-

 -factured.  This  is  a  most  thriving  bust-
 ness.  The  scent  is  available  for  every
 ‘product.  In  other  words,  you  do  not
 have  to  grow  chilly.  It  is  made  out
 of  strow  and  dead  plants.  These  plants
 are  pulverised.  coloured  and  scent  of
 ‘mirchi  is  added  to  them  for  the  manu-
 facture  of  mirchi.

 For  every  product,  there  is  a  tech-
 nology  and  these  technologies  are
 widespread  and  will  have  to  be  con-
 trolled  at  the  very  source.  (Interrup-
 tions).

 He  is  right  because  I  am  in  food  busi-
 ness.  l  happened  to  be  the  President
 of  the  All  India  Food  Manufacturers’
 ‘Preservers'  Association.  To  that  ex-
 tent,  we  have  to  deal  with  these
 things.  We  warned  all  other  members
 by  paying  that  if  they  do  adulteration
 they  will  be  chucked  out  of  the  list
 of  the  membership  of  the  All  India
 Foog  Preservers’  Association  (Inter-
 euptions),

 Adulteration  (Atid’j
 Bil

 MR,  DEPUTY-SPEAKER:  We  should
 appreciate  that  we  get  all  this  infor-
 mation  which  may  not  be  in  the  know-
 ledge  of  Laymen  Hke  ourselves.

 SHRI  D.  D.  DESAI:  What  we  are
 talking  is  not  our  first  hand  expen-
 ence,  but  this  information  comes  to  us,
 and  it  is  our  responsibility  to  pasg  7६
 on  to  the  Minister  for  such  examina-
 tion  as  he  can  do,  because  we  have
 no  machinery;  we  are  not  equipped  to
 look  into  the  detail  of  these  possibili-
 ties.  There  is  a  Food  and  Drug  Ad-
 ministration  in  the  United  States.  This
 Administration  is  doing  a  wonderful
 jab.  Some  of  our  officials  or  some
 officigis  of  the  FDA  may  be  called  to
 India.  I  would  prefer  that  they  may
 be  called  here.  My  hon.  friends  were
 talking  about  the  Soviet  Union.  As
 far  as  socialist  countries  are  concerned
 we  are  not  having  attything  against  any
 particular  country  or  anytbody.  But,
 by  and  large,  the  food  problem  is  more
 complex  in  societies  where  multiple
 food  is  there  and  sometimes  where
 food  value  has  been  zeroed  because  of
 long  trading  process  which  they  are
 subject  to,

 I  would  say  that  the  best  party  to
 lend  support  or  to  lend  the  technique
 of  catching  adulteration  is  probably
 the  FDA,  to  my  knowledge;  there  may
 be  a  possibility  of  any  other  organisa-
 tion  if  anybody  can  suggest.  If  we
 ask  for  two  experts  for  assignment  for
 one  or  two  years,  I  ‘think  our  food
 adulteration  can  be  put  to  an  end.

 SHRI  K.  MAYATHEVAR  =  (Dindi-
 gugl):  Mr.  Deputy-Speaker,  Sir,  |
 support  this  Bill.  I  congratulate  the
 hon.  Minister  of  Health  for  bringing
 this  Bill.  I  hope  the  Health  Ministry’s
 Minister  is  healthy  for  implementing
 this  BU  effectively.  This  food  adul-
 teration  and  drug  adulteration  are
 very  henjous  crimes.  The  offenders  like
 adulterants  and  adulterators  are  both
 anti-national  and  anti-social  without
 any  doubt.  There  are  many  kinds  of
 adulterations  in  Tamj]  Nadu.  I  have
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 heard  many  factories  which  arz  there
 din  Ramanathapuram.  I  do  not  know
 what  hag  happanad  to  the  Minister

 now.  o/,  i

 There  ere  factories  running  for
 ,  the  manufacture  of  small  stones  in  Ta.
 mil  Nadu.  They  are  situated  in
 Ramnad  district  of  Tami]  Nadu,  in
 Sivakasi,  Virudhunagar  and  in  some
 other  towns.  These  factories  are  pro-
 ducing  small  stones  to  be  mixed  with
 rice,  I  have  been  affected  by  it.
 Many  south  Indian  people  are  affec-
 ted  by  it.  Therefore,  I  would  re-
 quest  the  Government  to  take  very
 astringent  sction  on  these  anti-national
 and  anti-social  elements,  the  aduitera.
 tors,  and  about  adulterants  also.

 There  are  so  many  kinds  of  adulte-
 rations,  There  is  adulteration  in  milk.
 Now-a-Jays,  I  cannot  say  whether  the
 milk  vendors  are  pouring  wate:  into
 milk  or  they  are  actually  pouring  mfik
 into  water.  This  is  the  extent tf
 adulteration.  I  have  seen  it  in  Tamil
 Wadu  and  also  in  Delhi.  There  is  adul.
 teration  in  tea  leaves  and  in  coffee
 powder;  there  is  adulteration  in  mut-
 ten  by  mixing  beef,  there  is  adultera-
 tion  in  ghee.  You  are  all  aware  of
 these  things.  There  is  adulteration  In
 cold  drinks  also,  specially  in  Fanta.  I
 have  taken  Fanta  and  I  have  found
 it  to  be  adulterated.

 Adulteration  is  no  doubt  a  heinous
 crime.  It  should  be  put  a  step  to  by
 the  Government  under  these  special
 circumstances,  under  the  Emergency.
 Tamil  Nadu  is  now  under  the  Presi-
 dent’s  Rule.  I  would  ask  the  hon.
 Minister  to  advise  the  Governor  and
 the  Collectors  in  Tamil  Nadu  to  im-
 plement  the  provisions  of  this  Bill
 very  strictly  and  to  punish  adultera-
 tors  in  rice  and  in  many  essential

 .  commodities,  Even  in  drugs,  there  js
 adulteration.  Many  children,  men  and

 women  are  killed  on  atcounht  of  Iarge-
 acale  adulteration  in  ‘Yar  Nadu.  Mut
 the  action  is  very  poor,  The  baby  ‘too
 is  also  adulterated.  More  and  ‘more
 babies  are  dying  now,

 In  the  case  of  drugs,  I  would  request
 the  hon.  Minister  to  bring  an  amend-
 ment  in  the  Drugs  Act,  to  punish  seve—
 rally  the  adulterators  in  drugs,  te
 give  the  maximum  punishment  of
 death  sentence  to  the  offendecs  under
 the  Drugs  Act  for  killing  human  beings
 As  my  hon,  friend  very  correctiy
 pointed  out,  the  adulteration  is  nos
 an  offence  which  is  suddenly  commit-
 ted  by  these  people.  It  is  done  In  a
 pre-planned  manner  with  an  ulterior
 motive,  with  fraudulent  intentions  ana
 with  most  criminal  intentions,  Even
 ordinary  murderers  under  Section  इद्ध
 of  the  IPC  are  given  death  sentence.
 But  here  the  murder  is  pre-planned,
 with  all  preparations,  with  an  ulterior
 motive  and  with  criminal]  intentions.
 There  should  be  death  sentence  for
 such  people.  These  people  are  anti-
 national  and  anti-social  people.  There-
 fore,  the  maximum  punishment  shovl@
 be  given  to  them.  The  minimum
 punishment  to  these  people  should  be
 not  less  than  eight  years.  The  d&u~
 coits  and  robbers  under  Sec+tons  392,
 395  and  397  are  given  the  minimum
 punishment  of  eight  years.  Therefore,
 the  minimum  punishment  should  be
 eight  years,  I  would  say  that  the
 maximum  punishment,  the  death  sen.
 tence,  should  be  given  to  adulterators
 and  even  to  DBilack-marketcers  and
 hoarders.  They  are  anti-national  ané
 anti-social  elements.

 With  this  pleading,  I  congratulate
 the  hon.  Minister  for  bringing  this  Bul
 and  I  would  request  him  to  see  that
 it  is  properly  implemented.  He  should
 also  Bring  an  amendment  to  the  Drugs
 Act.  Tamil  Nadu  is  under  the  Cen-
 tral  rule,  the  President's  rule.  You
 must  implement  this.  So  far,  they
 were  suffering  at  the  bands  of  the
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 eorrupt  Government,  If  you  implement
 it,  they  will  be  Happy.  I  -welkkome  the

 Fr  er  wet  डाप्म  (gray)  *  उगाध्यक्र
 महोदय,  मिलावट  के  बिना  बग  बने  सकता  है,
 हैं  लमात॑  नहीं  सका  |  हर  भाम  में  मिलावट
 होती  है।  मिलावट  करना  गुनाह  नहीं  है,
 मिलाबर  छिपाता  गृताह  है।  मैं  सम्झता

 हैं  कि  बिना  मिलाजट  के  इन्सान  पैदा  लहीं
 हो  सकता  ।  कोई  भी  जीज  शधिना  मिलावट
 के  नही  हो  सकती  ।  कामन  में  पह  लिखः  है
 कि  मिलावट  कर  के  छिपाना  गनाह  है।

 लेकिन  भाप  छिपी हुई  चीजों  को  नहीं  पा  सकते
 क्यों  कि  आप  के  पास  मशीनरी  नहीं  है  1  मैं
 झाप  की  रिपोर्ट  पढ़ता  हूं  1

 It  was  brought  out  in  ea  convincing
 manner  that  the  funds  made  avail-
 able  for  the  purpose,  whether  from
 the  Centre  or  the  States,  were  hope-
 lessly  inadequate.  The  first  three
 Five  Year  Plans  did  not  make  men-
 tion  of  the  Food  Adulteration  Act.

 sire  हिन्दुस्तान  में  7क  और  अजीब  'बात  है,
 लागू  कराए  नहीं  करते  हैं  बल्कि  राज्ण  सरकारें
 करती  है.  भौर एन  के  पास  पैसा  नहीं है  और
 राज्यों  में  लागू  करता  है  एक  छोटा  सा  हैप्य
 इंस्पेक्टर  जो  200  रु०  तनस्वाह  पाता  है।
 खाद्यों  में  मिलावट  बढ़ी  ?  क्योंकि  इंस्पेक्टर
 चोग  दुकानदारों  से  कमाते  हैं  ।  जो  ईमानदार

 दुकानदार  है  जो  पैसा  नहीं  देते

 उन्हीं  का  इंस्पेक्टर  चालान  करता  है।
 इसलिये  इंस्पेक्टर  को  खिलाने  के  लिये  दुकानदार
 'मिलाबट  करता  है  a  हिन्दुस्तान  में  मिलावट
 क्यो  हुई  ?  क्योकि  म्थुनिसिपैलिटी  में  छोटे
 छोटे  हैल्थ  इंस्पेक्टर  को  श्राप  ने  प्रध्तिकारी  बना
 दिया  झाप  के  पास  एजेंसीज  नहीं  है,  भ्रच्छी
 लेबोरेटरीज  नहीं  है  I  भौर  धरती  भी  श्ाज

 यह चीज  पैदा  नहीं  करती  जो  पहने  पैदा  करती
 थी  1  आप  मिलावढ  के  स्टैन्दर्इ  को  पुराने
 डर  पर  ही  ताप  रहे  हैं।  श्राज  वह  जमीत

 आधा  आओ
 (Arindt.)

 नहीं  रही  है,  साग,  भाजी  भौर  दृध  नहीं  रहा
 है  जो  पहले  हुआ  करता  था  ।  लेकित  स्टैस्ड्ड

 _ भाप  ने  वही  पुराना रण  रखा है  मिलावट
 रोकने  के  लिये  झाप  को  नई  मशीवरी  लागू
 करनी  चाहिये,  जिस  के  लिये  भ्रापके  पास  साधन
 झौर  पैसा  है  नहीं  भौर  राज्य  सरकारें  लागू
 करती  नहीं  1

 अदालत  में  प्राप  का  मुंकदमा  लड़ने  वाले
 कौन  हैं  ?कोई  नहीं  |  प्रौर  हम  लोग  जो  वकील

 होते  हैं  मगर  वह  मुकदमा  लड़ते  भी  है  तो  कोई

 गवाही  देने  नहीं  भ्राता?  इस  की  वजह  से
 लोग  बरी  हो  जाते  हैं।  झाप  यह
 कानून  बना  लें  ,  शाम को रेंडियों  में  ख़बर
 झा  जाएगी  कि  मंत्री  महोदय  ने  बड़ा  भ्च्छा

 कानून  बनाया,  हमारा  नाम  तो  गायब  रहेगा।
 लेकिन  होगा  क्या ?  कोर्ट  के  भ्न्दर  कोई  भी

 गवाही  देने  नहीं  श्राता  ।  मैं  मानतीय  सदस्यों
 से  जानना  चाहता  हूं  कि  कभी  फूड  झदस्ट्रेशन
 ऐक्ट  के  भ्रस्तर्गत  कोई  गवाही  देने  गया
 उपाध्यक्ष  महोदय,  अकबर  और  शोक  होटल
 में झाप  कई  बार  गये  होगे,  क्या  कभी  इस  का
 चालान  किया  गया।  रेलवे  कैन्टीन  का  या

 डी०एम०एस०  का  चालान  फितनी  बार  हुआझा,
 मैं  जानना  चाहता  हु  1  रेलवे  में  थर्ड  क्लास
 खाना  मिलता  है,  होटल्स  में  प्रडल्टरेटेड  चीजें
 मिलती  हैं,  लेकिन  उत  का  कभी  चालान  नही
 हुआ  I  फूड  इंस्पेक्टर  छोटे  छोटे  लोगों  की

 दुकान  पर  घूमता  है  भर  उन्हीं  का  चालान
 करता  है।  इसलिये  मेरा  कहना  है  कि

 कानून  बनाता  बेकार  है  क्योकि  श्राप  के  पास
 मशीनरी  नहीं,  और  आप  उस  का  कुछ  नहीं
 कर  सकते  |

 एक  और  अजीब  बात  है  इस  कानून  में
 मैंने  पैडी  तैयार  की  जो  ज्यादा  बरसात  झाने
 से  बिगड़  गई  सब-स्टेन्डडे  बन  गई,  झौर
 उस  पैडी  को  रापस  में क्च  क्या  तौ  ाप
 ने  चालान  कर  दिया  कि  मद  संब-स्टैंड्ड  है  ।

 दबा
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 इसी  तरह मे  क्षमा  है  I  अगर  बह  सभ  स्टेम्ड्ड

 है,  तो  उस  का  शालान  नहीं  होगा  लेकिन  अगर

 चने  के  दो  टंकड़े  कर  दिये  जाते  हैं  भौर  बह

 दाल  बन  गई  तो  सब  स्टैन्डड होने  पर  इसजूरि-
 स  दू  हँल्थ  कह  कर  चालान  कर  दिया
 जाता  है।  यह  धाप  का  क्या  तरीका  है  ?

 इस  कानून  के  भ्रन्त्गंत  जो  श्राप  ने
 शर्तें  लगाई  है,  वह  मैं  बताना  चाहता  हूं  ।

 प्रोशीक्यूशन  के  झन्दर  वर्डन  किस  पर  है  -
 मैं  ने  कई  वार  कहा  है  कि  ऐसे  मामलों  में
 जो  प्रूफ  का  वर्डन  है,  ग्ह  भ्राप  कम्पनी  पर
 डालिये  t  कम्पनी  को  प्रूव  करना  चाहिए
 कि  ये  ये  चीजे  है  जिन  से  यह  चीज  ब्नी  है
 और  ये  हैरथ  के  लिए  इन्जूरियस  नही  है।

 त्र  झाप  धटी  बजा  रहे  हैं,  इसलिए
 मैं  और  ज्यादा  नहीं  कहना  चाहता  और
 मेरे  जो  एमेण्डमेंट्स  है  उन  पर  मैं  बोलूगा,
 लेकिन  मैं  इतना  वह  कर  समाप्स  करता  हूं
 कि  सिलाबट  तभी  शोको  जा  सकती  है  जबकि
 सरकार  की  मशीनरी  झौर  सा  री  राज्य  सरकारे
 सजग  होंगी

 SHRI  P.  G.  MAVALANKAR  (Ahme.
 dabad):  Mr.  Deputy-Speaker,  Sir,
 I  think,  the  House  will  agree  with  me
 that  the  Health  Minister,  Dr.  Karan
 Singh,  while  piloting  this  Bill  to  us
 made  a  very  brilliant  and  _  studied
 presentation  and  explanauon  on  the
 various  provisions  of  this  Bill  and  4
 wish  to  join  other  hon.  Members  m
 congratulating  warmly  the  Health  Mi-
 nister  for  the  initiative  and  imagina-
 tion  with  which  he  has  been  dealing
 with  this  terrible  problem.

 This  is  @  good  mengure  inthe  yight
 direction.  Because  of  the  fact  thet
 several  of  the  hon.  Members  who  have
 spoken  before  me  bave  foucied  om
 the  various  aspects  of  the  law,  t  would
 rather  view  this  plece  of  tegislation
 more  from  human  and  philosaphica}
 angles  than  from  a  purely  legalistic
 angle,

 A  piece  of  legislation,  such  ag  this.
 which  is  a  social  economic  legislation, Obviously  is  to  be  preceded  by  public
 opinion  and  backed  up  too  by  public
 opinion.  I  understand  that  it  is  only the  pressure  of  the  public  opimon
 which  has  compelled  Government  to
 proceed  in  the  night  direction  and  they have  rightly  gone,  but  it  is  the  con-
 tinue  pressure  of  public  opinion  which
 will  make  the  Government  find  out
 what  are  the  effective  ways  and.  pro. visions  in  the  legislation  and  what  are
 the  defective  things  which  can  be  later
 on  removed  by  further  amendments,  I
 hope,  the  Government  will  have  a  con-
 stant  eye  on  how  the  public  opinion reacts  to  the  various  legal  and  penat
 provisions  contained  in  this  measure.

 The  post-war  period,  particularly since  1945,  has  been  a  period  of  tre.
 mendous  advances  in  science  and
 technology,  but  the  trouble  is  that
 though  science  and  technology  have
 advanced,  that  advance  is  unaccom-
 panied  by  an  equally  good  advance  in
 spirituality  and  truth.  When  science
 and  technology  unaccompanied  by
 Spirituality  and  truth  go  ahead,  they
 create  havoc  sometimes  and  one  of  the
 havocs  created  48  what  we  see  today,
 this  adulteration  in  the  spheres  of  food
 articles,  drinks  ete  This  unsocial  atti.
 tude  and  profiteering  mentality,  about
 which  the  Minister  made  a  very  right reference  in  the  beginning  of  a  very
 small  minority  has  a  tremendous  im-
 pact  on  a  big  majonty,  the  entire
 nation  These  unsocial  and  anti-social
 attitudes  and  activities  have  to  go,  but
 they  cannot  go  merely  by  legislation,
 they  will  ultimately  go  by  the  pres~
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 As  I  said,  I  was  going  to  view  this
 piece  of  legislation  from  a  phildsopht.
 cal  angle  I  feel  that  today  ours  is
 not  only  an  atomic  age,  this  is  also
 an  age  of  apathy  Coupled  with  that,
 we  now  8९९  that  it  is  the  age  of  adul-
 teration,  pollution,  an  age  of  abject
 pollution  We  find  that  citizens,  even
 when  their  interests  are  concerned,  are
 not  interested  in  trying  to  eradicate
 those  diseases,  or  those  dangers  or
 defects  Ultimately,  the  State  cannot
 do  beyond  a  certain  point,  it  is  the
 citizens’  rightful  vigilance  and  active
 apvolvement  which  can  really  doa  los
 in  terms  of  eradicating  some  of  these
 social  evils  Do  we  find  adulteration
 oniy  in  food  articles  or  only  in  drinks?
 i  dare  say  adulteration  and  pollution
 are  found  these  days  in  each  and
 every  field  Take  the  polbtical  field
 the  economic  field  the  social  field  the
 educational  cultural  literarv  and  even
 religious  fields  in  fact  no  feld  of
 human  activity  38  today  left  out  where
 there  is  not  some  kind  of  adulteration
 practised  The  trouble,  therefore,  is
 that  when  we  are  sitting  in  judgment
 ever  those  food  adulterators  we  are
 forgetting  that  in  every  walk  of  life
 where  we  have  certain  things  to  pro-
 ject  or  injeot  into  human  activity,  we
 are  also  responsible  for  a  number  of
 such  crimes  of  adulteration  Therefore,
 I  feel  that  when  we  look  at  this  pro-
 blem  we  should  not  forget  to  look  at
 this  problem  im  its  totakty  also

 When  it  comes  to  food  and  drinks
 adulteration  J  want  to  say  that  it  38
 not  only  injurious  to  health  but  it
 means  slow  and  systematic  and  daily
 death  Death  may  come  at  the  end
 but  before  :t  comes  finally  the  man  2५
 failing  in  health  failing  in  the  energy
 and  failing  in  exhibition  because  of
 the  adulteration

 Therefore  I  feel  that  :f  you  want  to
 tackle  this  problem,  then  the  Govern-
 ment  must  also  through  this  Jegisla-

 dulleration  (Amndt)
 Bil

 tion  do  two  things.  The  Minister  has
 already  made  a  mention  of  it  First  is
 the  implementation  Implementation
 must  be  quick  and  speedy  and  he  must
 guard  against  possible  increase  in  cor-
 ruption  also  because,  after  all,  when
 the  state  machinery  or  any  machinery,
 for  that  matter,  has  to  implement,  we
 must  not  empower  that  machinery  with
 such  powers  that  the  honest  and  tie
 innocent  are  harassed  I  know  the
 Minister  himself  said  m  the  beginning
 that  undue  punishment  and  harassment
 will  not  be  done  to  honest  traders  in
 this  regard  Therefore,  I  want  that
 the  implementation  should  be  quick,
 and  at  the  same  time  proper  safe~
 guards  should  be  there  to  see  that
 corruption  does  not  creep  in  a  greater
 amount

 One  word  about  punishment  I  hope
 when  a  case  is  detected  tried  and  prov-
 ed  of  a  grave  act  of  adulteration,  then
 the  punishment  must  be  definite  heavy
 and  exemplary  because  unless  the
 punishment  is  exemplary  if  will  not
 act  as  an  effective  deterrent

 A  word  about  voluntary  agencies  and
 I  have  done  Voluntary  agencies,
 sOcial  organizations  and  public-spinted
 men  and  women  have  a  great  part  to
 play  im  all  these  spheres  and  I  hope
 the  Government  will  do  everything  in
 their  power  to  see  that  voluntarv  agen-
 cies  and  the  public  spirited  individuals
 are  given  all  encouragement  and  assist~-
 ance  because  although  the  State’s
 hand  38  bound  to  be  and  must  be  a
 watching  hand  on  checking  the  evil
 and  it  has  to  be  a  helping  hand  the
 citizens  hands  and_  responsibilities
 must  be  greater  and  stronger  It  is
 from  that  angle  that  the  consumers’
 interests  the  consumers’  councils  and
 the  consumer  movements  as  one  sees
 in  countries  like  the  UK,  USA  and  the
 Scandinavian  countries  must  also  be
 helped  to  develop  in  our  country

 SHRI  B  R  SHUKLA  (Bahraich)  4
 welcome  the  provisions  of  this  Bill  by
 and  large  But  there  are  certain  very
 glaring  defects  in  this  Bill
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 [Shri  B,  R,  Shukla)  cr  horticulture  in  its  naturel  form;  if
 .  two  articles  of  ptimary  fopt  are  miz-

 Under  the  existing  Section  ii,  there  d  téitether  andi  ff  they  are  sold  under
 ig  a  provision  that  the  sample  taken  &  particular  name,  then  it  will  not  be
 by  the  Food  Inspector  shall  be  divided  deemed  to  hayg  been  adulterated.
 into  three  parte—one  will  be  given  to  That  ty  the  explanation  added  in  this
 the  person  from  whom  the  sample  us  Bill.  Kesar]  Dal  ig  responsible  for
 taken,  the  other  is  sent  to  the  local  the  paralysis  of  limbs  in  many  parts
 health  authorities  and  the  third  one  of  Northern  India  such  as  Bihar  and
 ig  sent  for  public  analysis  to  the  UP,  Many  cases  have  come  to  the
 Public  Analyst.  The  provision  of  notice  of  the  Medical  authorities  in
 giving  a  sample  to  the  person  concern-  thig  regard.  Recent  cccurrences  in  an
 ed  is  a  safeguard  against  manipulation  epidemic  form  were  reported  from  the
 and  misuse  by  the  Food  Inspector  and
 persons  connected  with  his  Depart-
 ment,  This  salutary  safeguard  is
 sought  to  be  taken  away  by  the  amend.
 ing  provision  of  this  Act.  Therefore,
 it  should  be  restored  because  the  gov-
 ernment’s  intention  is  to  prevent
 harassment  of  the  honest  traders.

 Secondly,  ‘adulterant’  has  been  de-
 fined  in  this  Bull  as  ‘any  material  which
 is  used  for  adulteration,”  This  is  a
 circumlocution,  What  is  adulterant?
 An  arficle  used  for  adulteration.  What
 is  adulteration?  That  has  not  been
 defined  in  this  Bill  at  all.  Only  ‘adul.
 terated  article’  and  ‘adulteraetd  food’
 have  been  defined  and  even  if  water
 is  mixed  with  mulk,  then  water  is
 used  as  an  adulterant  for  adultera-
 ion  of  milk.  Now,  therefore,  if  water
 is  stored,  it  will  also  fail  within  the
 definition  of  ‘adulterant’  If  sugar  is
 mixed  in  barfi  in  excessive  quantity
 and  the  khoya  is  not  mixed  as  pres-
 eribed,  then  sugar  can  also  be  said  to
 have  been  used  as  an  adulterant
 Therefore,  my  submission  is  that  there
 is  no  necessity  of  defining  ‘adulterant’
 afresh  in  this  Bill,  In  the  old  Bill  it
 has  been  laid  down  that  any  material
 which  is  used  for  adulteration  can  be
 seized  and  can  also  be  taken  care  of
 by  the  Food  Inspector,

 The  third  thing  is  that  primary
 food  hag  been  defined  in  this  Bul)
 ‘Primary  food’  means  any  article  of
 food,  being  a  produce  of  agriculture

 by  the  Company  as  the  person  incharge
 wil]  create  many  difficulties  ]  would
 invite  the  attention  of  the  hon.  Minis-
 ter  concerned  that  this  Section  about
 the  punishment  of  companies  for  the
 offence  committed  under  this  Act
 should  be  drafted  on  the  lines  of  the
 provisions  contained  in  the  Essential
 Commodities  Act.  Therefore,  my  sub-
 mission  is  thet  the  Bill  has  been  very
 hurriedly  brought.  Though  it  was
 committed  to  the  Joint  Committee,  yet
 there  are  features  which  need  re-
 thinking  and  re-drafting,  This  Bill  has
 been  taken  up  at  the  close  of  the
 Section.  So  J  extend  my  support  to
 the  Bill  in  those  respects  which  are
 beneficial  to  the  country.

 श्री  शम  हेडाऊ  (रामटेक)  उगाध्यक्ष
 जी,  मनुष्य  जीवन  से  मंबंधित  एक  महत्वपूर्ण
 बिल  मे  ?  महोदय  लाये  है,  जिसका  समर्थन
 करने  के  लिये  मैं  खड़ा  हुआ  हूँ  4  व्यापारी
 दल  हमेंशा  अ्रधिक्राधिक  पैसा  कमाने  की

 इचका  रखता  है  ग्रौर  पूजी  प्रधान  समाज
 व्यवस्था  में  यह  बात  चलती  प्रा्ड  है  ।
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 अधिक पैसा  कजाते  के  सिधे/व्वातारी'  दलमों
 सिलाकट  शा  जरिया  अपनाते  हैं,  इसको!  हमें
 आुनियादी  भ्रवस््या  में  ही  रोकने  की  कोशिश
 करनी  चाहिये  t

 इसमें दो  विभ।ग  है  एक  तो  उत्पादत  भौर

 खसरे  बितरक  ।  खेती  से  जो  उत्पादन  होता
 है,  उत्तमें  कोई  मिलावट  होती  है,  मे  ऐसा

 आनने  के  लिये  तैयार  नहीं  हूं  ।  छोटे  काश्तका र
 आज  भी  देहात  में  रहते  है  भौर  वह  बड़ी
 शमानदार  कौम  है  ।  इसलिये  छोटे  काम्तकार
 मिलावट  करते  हैं  ,  यह  कहना  ठीक  नहीं  है  ।
 ज्ेकिक  जो  वितरक  होता  है,  वह  काण्तकार
 के  लेते  के  बाद  मिलाबट  भ्रधिक  करता  है  ।
 हम  तो  यहा  तक  देखते  है  कि  जो  कंट्रोल  की
 सस्ते  भ्रनाज  की  दुकाने  है,  वहा  से  जो  सस्ता
 अनाज  मिलता  है,  उसमें  मिलावट  की  जाती  है  ।

 इमने  महाराष्ट्र  में  देखा  है  कि  माइलो  में

 अतरें  के  बीज  मिलाय  जाते  है,  गेहूं  में  लोहे
 के  छोटे  छोटे  टुकड़े  भ्रौर  कंकड  प्रधिक  माता
 औ  पाये  गये  हैं।  यह  जो  मिलावट  होता  है,
 आहे  प्रीप्लान  करके  किया  जाता  हो,  इसके
 गलबे  बड़े  प्रतिष्ठान  जिम्मेदार  होते  हैं  q

 ऋसका  हमे  पता  लगाता  चाहिये  !

 अगर  हमारी  मशीनरी  डीक  नहीं  होगी,
 तो  इसका  पता  नहीं  लगने  वाला  है  और
 परिणाम  यह  होगा  कि  छोटे  व्यापारी  सजा
 आओगेंगे  भ्लौर  उन  के  साथ  भ्स्याय  होगा
 ईनिरपराध  छोटे  भादमियों  को  सजा  नहीं
 पिलनी  चाहिये,  इस  दृष्तिकोण  से

 हमारी  मशीनरी  पर,  हमारे  सरकारी  झफसरान
 चर,  भी  जिम्मेदारी  डाली  जानी  चाहिए  ।

 बहुत  सी  स्यूनिसिपल  कमेटीज  में  सम्बंधित्त
 अधिकारियों  का  दुकानों  आदि  से  महीना
 बंघा  होता  है  झौर  वे  वहां  से  हर  महीने  पैसा
 सेंते  है,  भौर  इस  प्रकार  मिलावट  को  प्रोत्साहन
 देते  है,  ऐसे  प्रधिकारियों  को  भी  कड़ी  सजा
 देने  की  व्यपस्था  होती  चाहिए।  हमारी
 अशीनरी  में  एक  फूलाइंग  स्कैवड  भी  रखा

 Adulteration  (Amndt,)

 जाना  चाहिए,  जो  रंहुय  में  कहीं  भी  जा  कर
 निरीक्षण  कर  सके  भौर  जांख  कर  सके

 जो  एडल्ट्रेशन  के  केसिज्ध  पकड़े  जाते  हैं,
 उन  में  अपराधियों  को  अदालत  में  वकीजों
 के  जरिये  प्रपती  पैरवी  करने  की  सुविधा  नहीं
 देनी  चाहिए  1

 अगर  एक  बार  भी  कोई  एडल्ट्रेशश  का  माल
 पकड़ा  गया,  तो  उस  के  ट्रेड  मार्क  को  हमेंशा
 के  लिए  कैस्सल  कर  देना  चाहिए।  इन
 शब्दों  के  साथ  में  हंस  बिल  का  समर्थन  करता

 हूँ  ः

 श्री  जगन्ताथ  सिश्ष  (मधुबनी)  :
 उपाध्यक्ष  महोदय,  राष्ट्र  के  व्यापक  हित  में
 इस  विधेयक  को  इस  सदन  में  विचारार्थ  पेश
 करने  के  कारण  मंत्री  महोदय'  ध्रन्यावाद  के
 पानन  |  मैं यह  नहीं  कहता  कि  हमारे  देश
 में  सामाजिक  या  झाधिक  ब्राईयां  नहीं  है।
 लेकिन  यह  कहने  में  मुझे  कोई  संक्रोच  नहीं  है
 कि  जितनी  भी  बुराईया  है,  उन  में  खाद्य
 झपमिश्रण  ,एडल्ट्रेशन,  सब  से  बरी  चीज  है  an
 इसने  राष्ट्र  का  कितनां  प्रहित  किया  है  प्ौर
 जन  जीवन  के  साथ  कितना  खिलवाड़  किया

 है,  इसकी  जितनी  चर्चा  भौर  व्याख्या  की  जाये;
 उतनी  ही  कम  होगी।  पैसे  के  लालच  में

 एडल्ट्रेशन  कर  के  लोग  एक  रात  में  धन्ना  सेठ
 बन  गये  हैं  I  इस  के  कारण  जानता  की  जाते
 मारी  गई  है,  भाज  तक  इस  को  हम  ने  नजर-
 भ्रंदाज  किया  है  प्राजादी  के  27  वर्षों  में  हम  ते
 अभी  तक  झाज  जैसा  कोई  कदम  नहीं  उठाया

 है।  यह  सही  है  कि  954  में  एक  कानूस
 पास  हुआ  था;  लेकिन  और  कानूनों  की  तरह
 उस  का  ठीक  से  पालन  नहीं  हुआ  ।  शायद
 इस  में  सरकार  का  दोष  रहा  हो,  या  शायद
 जन  सहयोग  का  अभाव  रहा  हो  ।  कारण  कुछ
 भी  हो,  लेकिन  यह  तथय्  है  कि  उस  कानून  का
 कार्यान्वयन  नहीं  हुभां  |
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 इस  विश्लेयक को  पहले  से  भौर  उस  के  शब्दों के
 भीतर  जाने  से  ऐसा  लगता  है  कि  मंत्री
 महोदय  इस  बात  के  लिए  दृढ़  प्रतिज्ञ  है,
 उन्होंने यह  संकल्प  ले  लिया  है  कि  इस
 बुराई  को  जड़  से  हटा  देता  है  भौर  इस  देश
 को  पत्रिव  कर  देना  है  7

 इस  विक्षेयक  की  कितनी  प्रावश्यकता

 है,  मैं  इस  की  तरफ  झाप  का  ध्यान  ग्राक्षित
 करना  चाहता  हूं  ।  तेहरान  में  रोटी  बेचने-
 शालों को  सरका र  की  शोर  से  प्राटा  मिलता  है  ।
 संयोग  से  एक  दुकान  के  बारे  में  सम्बद्ध  भधि का  -
 री  को  पता  चला  कि  उस  में  कुछ  गड़बड़ी
 है  |  ग्राप  को  पह  सुन  कर  हैरत  होगी  कि
 उस  को  क्या  सजा  दीं  गई  खम  को  कहा
 मना  कि  वह  तेहरान  में  कोई  व्यवसाय  नहीं
 कर  सकेगा  t  इस  के  मानी  ये  है  कि  अगर
 उच्तको  जीविका  की  जिन््ता  है,  तो  बह  तहरान
 छोड़  दे  प्लौर  किसी  भनन््य  स्थान  पर  जा  कर
 व्यवसाथ  करे  1

 हमारे  बहा  एइल्ट्रेगन  की  कितनी
 व्यापकता  है,  भगरे  में  इस  की  चर्चा  करूं,
 तो  भाष  की  हुंसी  भी  प्रायेमी  भौर  हैरत  भी

 होगी  ।  हमारे  वेश  की  बात  है  कि  एक
 परिवार  में  ध्गड़ा  हुआ  झौर  उस  के  एक
 सदस्य  ने  सोचा  कि  यह  जीवन  ही  बैकार

 है  ।  इसलिये  उसने  जहर  at  लिया  लेकिन

 धुबह  जब  उठता  है  तो  झपने  को  बसा  का
 बैसा  ही  पाता  है  ।  इसका  पता  लगाया  गया
 तो  पता  चला  4के  उस  विष  में  भी  एडल्ट्रेशन
 था  ?  जब  विय  में  भो  एडइल्ट्रेंशन  है  तब
 खाद्य  पदार्थी  में  हो,  पानी  में  ही  या  झोर  जिस
 बीज  में भी  हो  उस  की  चर्चा  में  कया क  ?

 इस  की  ज्यादा  चर्चा  कर  के  मैं  श्राप  का  समय

 नही  लेता  चाहता  !  केकिन  जैसा  कियस्मैं  ते

 पहले  ही  कहा  हमारे  वर्तमान  स्वास्थ॒य  मंत्री

 बड़े  ही  दढ  है,  उन  से  बाहर  भी  बात  हुई  है,

 Bia  :

 com  fry  epee g,  दस  शुराई  को  जहा
 देश  से  बाहर  करना,  बाहते  हैं,  ऐसा  इन  का
 संकल्प है  ।  चेकिन  ह  तथी  ककल  हु  तेदा  जब"
 जनसहयोग  मिलेगा  t  कोई  भी  गोज  कॉमूम
 बनाने  से  नहीं  हल  हो  सकती  है  t  हम  ने

 बहुत  से  कानून  बनाए  है,  वह  यो  ही  कागज
 के  पन्नों  से  लटके  रह  गए  हैं।

 इन  के  विधेयक  में  तीन  उद्धेंषय  विर्ुल
 साफ  हैं।  पहला  तो  वह  कि  कल्जूरर  की
 रक्षा  को  जाये  ।दूसरा  यह  कि  व्यवसांमी
 को  व्यर्थ  में  प्ररेशान  न  किया  जामे  क्यो  कि
 जो  व्यवसायी  है  वह  कंलकित  है,  बह दोष  प्रण
 है  यह  मान  कर  खलेगे  तो  हमारे  देश  की  पर्दे
 व्यवस्था  ही  बिगड़  जायगी।  और  तीसरा
 उद्धेश्य  यह  है  जो  सब  से  उत्साहसर्ड्धक  है  कि
 जो  इसके  नियम  झ्रौर  उपनियम  है  उत  का
 पालन  उचित  ढ़ग  से  झौर  तत्परता  से  हो  ॥
 यह  बड़ा  सराहुनीय  कदम  है

 झव  एडल्ट्रेशन  के  बारे  में  जैसा  मोदी  जी
 चर्चा  कर  रहे  थे,  मैंने  उन  को  बड़े  ध्यान  से

 सुना,  एडल्ट्रेशन  करने  बाला  चाहे  धनी  हो  चाहे
 गरीब  हो,  यहा  पर  धनी  गरीब  की  बात  नहीं
 उठती  है,  जाति  पात  को  बात  नहीं  उठवी

 है,  कौन  एडल्टरेशन  करता  है,  किस  लेबेल  पर
 करता  है,  जिस  लेबल  पर  भी  पाया  जाय  उस
 को  दण्ड  देना  चाहिए  क्यों  कि  ऐसा  कहां  मय

 है  कि  न्यायार्थ  अपने  बन्धु  को  भी  दण्ड  देना
 धर्म  है  I  इमलिए  हंस  इम  से  सहमंत  नहीं  है
 कि  जहा  गलती  है  वह्दां  सजा  न  दी  जाय  ॥
 जा  भो  गलती  करने  बाला  हो,  चाहे  छोटा  हो
 या  बड़ा  हो  कोई  भी  कहीं  का  भी  हो  उसको
 सजा  दी  जाय  भौोर  जो  जानबूझ  कर  गलती
 करता  है  उस  के  लिए  विधेयक  में  प्रावधान

 है  कि  आजन्म  कारावास  की  सजा  दी  जाय,
 ता  उस  के  लिए  तो  मैं  ने  तेटरात  की  चर्चा

 सुना  दी,  उसी  से  समझा  जा  सकता  है  कि
 मैं  उस  से  कितना  सहमत हू
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 विवेधंक  में  तीन  तरेंह  के  शैम्पत  लिए
 जीमें  थी  व्यवस्था  हैं  t  एक  उस  में  बेंधे  पंद्लिक
 एलौॉलजिस्ट  को  और  दी  सोकल  एथोरिटी  को  ।
 मोदी  जो  ते  क्त्पान  रखा  है  कि  ऐक  संम्पल
 बिक्रमा  के  थांस  भी  रहे  तो  यह  बहुत  उचित

 होगा  ।  मैं  समझता  हूं  कि  ह  इंसाफ  का
 तकाजा  है  कि  एक  सेम्पल  उस  को  भी  मिलता

 चाहिए

 कमेटी  जो  बनाई  है  उस  में  पांच  क्ज्यूमर्स
 के  प्रतिनिधियों  को  रखा  है,  एक  होटल  चलाने
 वालों  के  प्रतिनिधि  को  और  रघ्मावतार
 शास्त्री  ने  कर्मंचा  र्यों  का  जिक्र  किया  था,  बडा

 शंब्छासुझाव  था,  हम  लोग  हर  मैनेजमेट  में
 कभेयारियों  को  साथ  लेता  चाहते  हैं  तो  इसे
 में  क्री  कर्मचारियों  वा  एक  प्रतिनिधि  रखे
 दे  तो  मैं  समझता  हु  कि  जो  नियम  बन  रहे
 हैं  उन  के  झनुकूल  ही  यह  होगा,  उन  के  प्रति

 कूल  नहीं  होगा  ।

 i
 जैसा  यह  विधेयक  है  उस  को  देखने

 से  मालूम  होता  है  कि  यह  बडा  व्यापक  है,
 तो  कैवल  दिल्ली  में  सेट्रल  झाफिस  खोल  देने
 से  काम  नही  चलेगा  ।  सट्रल  आफिस  को  बहुत
 मजबूत,  बहुत  दक्ष  तो  होना  ही'  चाहिए  लैक्नि
 राज्य  स्तर  पर  शीर  जिला  स्तर  पर  भी
 इस  का  प्रावधान  होता  चाहिए  जिस  से  हरब
 बीज  की  जाच  ही  मके  प्रौर  गलतो  करने
 बालो  को  उच्चित  दण्ड  दिया  जा  सके  ।

 शय  सुझाव  के  नाम  पर  मैं  कहुगा
 आननीय  मत्नो  जी  से  कि  जन-सहयोग
 लीजिए  ।  बहुत  से  पब्लिक  श्रर्पाताइजेशस
 है  उन  से  सहापरा  लीजिए  झर  ज्हा  से
 उत्पादम  होता  है  वहा  भी  जाच  की  व्यवस्था

 होनी  चाहिए  ।  प्रयोगशालाएं  जहा  तहा
 हनो  चाहिए  t  ध्लौर  सब  से  गभीर  बात  मैं

 मह  कहना  चाहता  हु  कि  यह  सारी  बाते
 क्यो  होती  है  ?  क्योकि  देश  में  च्रित्न  का
 अभाव  है  1  वह  इस  का  मुख्य  कारण  है  1

 इस  झभाव  को  कैते  बृू्र  कर  झकते  हैं  ?
 चस  के  लिए  एक  ही  उपाय  है  कि  लोगों  को

 हम  काम  दें  q  भाप  जानते  है  व्यवसामी  का
 लड़का  झगमर  बिगड़  जाता  है  तो  वहु  तिजोरी
 की  चाभी  उसे  दे  देता  है  भ्ौर  बह  लड़का

 दुरुस्त  ही  जाता  है  |  लो  जिस  को  आप
 खराब  मानते  है  उस  पर  द्ाप  दायित्व  गोषिएं,
 अहु  भी  सुधर  जायमा  ।  इन  शब्दों  के
 साथ  मैं  इस  विधेयक  का  समर्थन  बरता  हू  ।

 5  hra

 [Suar  C.  M,  Sternmn  wm  the  Chair]

 श्री  माथूराम  प्रहिरवार  (टीवमगढ)
 माननीय  मन््त्री  जी  इस  सदन  में  जो  विधेषक
 लाये  है  मैं  उसका  हृदय  से  समर्थन  करता  हू  ।

 यह  बहुत  भावश्यंक  है  कि  देश  मे  मनुष्यों
 के  जोबन  के  साथ  खिलवाड  न  किया  जाये  |
 व्यापारी  लोग  धन  कमाने  के  लिए  तरह  तरह
 की  बाते  करते  है  ।  लोगों  को  पकड़ने  के  बाद
 इस  कानून  के  भ्न्तगत  जो  प्रमल  होगा  वह
 ग्रमल  करने  वाले  बडी  लोग  होगे  जैसे  वि

 देहात  में  फूड  इस्पेक्टर  और  सेनिटरी  इस्पेक्टर

 होते  हैं  |  श्राज  जैसे  मृगफली  का  तेल  है  या

 जितने  भी  दूसरे  खाने  के  तेल  हैं  उनके  ड्रम
 भर  भर  कर  बडी  बडी  मिलो  से  प्राते  है  ।
 गावों  मे  सिर  पर  दो  चार  क्लो  तेल  रखकर
 जो  छोटा  दूषानदार  जाता  है  उसको  सेनिटरी

 इस्पेबक्टर  पक्ड  लेते  है,  उसके  सैम्पिल  भर
 लेते  है  और  उसका  चालान  कर  देते  है  t

 इस  प्रकार  से  जो  छोटे  छोटे  दुकानदार  होते
 है  बे  प्रपनी  रोज़ी  रोटो  नहीं  कमा  सबते  है  1

 इसो  प्रकार  के  देहात  में  किसानों  के  पास  गाय
 भैसें  होती है,  a  एक  ड्ह  कलो  ची  लेकर
 बाजार  में  जाते  है  ताकि  उसको  बेचकर
 झपनों  जरूरत  को  जीजे  खरीद  ले  तो  वहा
 पर  इस्पेक्टर  उनको  पकड़  लेते  है  |  घर  के
 बनाय  घी  मे  मट्टा  ता  होता  हो  है,  उसके  लिए
 उसका  चालान  हो  जाता  है  भ्र।र  उसको का  रा-
 वास  की  सज़ा  भुगतनी  पडती  है।  दूसरी  तरफ
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 जहां  पर  बड़ी  मात्षा  में  चोमें  बनती  हैं  वहां
 पर  कोई  रोक  नहीं  होती  है  |  तेल  की  जो
 मिल  हैं  या  जो  वूस  खाने  पीने  को  वीजें  है
 जहां  से  चीजों  के  पैकेट  बनकर  झाते  हैं  वहाँ
 पर  कोई  देखता  नही  है  I  जो  देहात  के  भ्रादभी
 होते  हैं  इनको  पकड़ा  जाता  है  1  मेरे  गांव
 में  एक  प्रादमी  कोल्हू  चलाता  था,  उसका

 कोल्हू  चल  रहा  था,  इंस्पेक्टर  साहब  पाये,
 उन्हींने  कोई  सम्पिल  तो  लिया  नहीं,  शीशो
 गडकर  काँच  &  टुकड़े  मिला  दिए  झौर

 उसका  चालान  कर  दिया  और  बाद  में  उसपर
 हजारों  का  जुर्माना  हो  गया  ।  गांवों  में
 15-50  रुपए  को  पूजी  लगाकर  लोग  अपनों

 दूकानदारी  करते  है  1  इंस्पेंक्टरों  का  महीना
 वंधा  हुआ  है,  जो  नहीं  देता  है  उसका  चालान
 कर  दिया  जाता  है  ।  गांवों  का  जो  दूध  होता
 है  बह  बड़  शह  ¥  में  जाता  है,  वहां  पर  भो'
 इंस्पेक्टर  का  महीना  वध  हुग्ना  है  जो  पैसा
 देते  हैं  व  चाहे  जितना  पप्ली  दृध  में  मिलाकर

 'ले  जायें  लेकित  जो  भी  पैसा  नही  देता  है
 उसका  चालान  हो  जाता  है  1  ऐसो  हालत  मे
 जो  कमचारी  हैं  उत  पर  सब्ती  करने  की
 आवश्यकता  है  इस  बात  का  प्रबन्ध  किया
 जाये  कि  सरकारो  मशोनरो  पैसा  कमाने  में
 ने  लगे  ।  आज  एक  सेनिटरी  इस्पेक्टर  को  दो
 सौ  रुपएं  तनख्वाह  मिलती  है  लेकिन  आप
 उसके  रहन  सहन  को  देख,  वह  6  महीने  में
 ही  मोटर-साइकिल  ले  खेता  है।  वह  इंस्पेक्टर
 छो  छोटे  दुकानदारों  का  ही  चालान  करते

 हैं,  बड़े  दृकानदप्रों  का  चालान  नहीं  करते
 .हैं  t  थे  उनके  यहां  जाते  है  तो  चाय  पीकर
 झौर  जमराम  जी  करके  चले  झाते  है  ।

 आप  भो  यह  कानून  बना  रहे  हैं  वह  बड़ा
 धच्छा  हैं  लेकिन  इसके  इम्प्लीमेन्टेशन  के
 लिए  प्रापको  जनता  का  सहयोग  लेना

 घाहिए  ।  परिवार  नियोजन  के  बारे  में
 झाम'  चलचितर  प्रदर्शि  वरते  हैं,  ड्रामा
 मण्डली  कराते  उसी  तरह से  एडल्टरेशन

 के  करे  से प्रो  होनें  मैं..जापूत्त  ber  wot
 अगहिए  ।  इसके  शिए  शीटिफें  की  काने,  भाषण

 सजा  मिलती  है  t  देहातों  में  भी  जाकर
 इसका  प्रभार  होना  चाहिए  कक  स  प्रकार
 के  गलत  काम  न  किये  जाये  जोकि  लोगों  के
 जीवन  के  लिए  हानिकारक  हुँ  I  भाननीय
 सदस्य  कह  रहे  थे  कि  शराब  में  भी  एडल्ट्रेशन
 होता है  । दूध  में  पानी  मिलाने  से  एक  हजार
 रुपया  जुर्माना  भौर  6  महीतें  की  सजा  . होती
 है  और  शराब  में  मिलाने  से  कुछ  नहीं
 होता  है  ।  तो  जैसा  मैं  ते  निवेदत  किया  उप
 बातों  पर  ध्यान  दिया  जाये  q  इन  शब्दों  के
 साथ  में  इस  बिल  का  समर्थन  [करता  हु।

 थी  7  दोलानों  (हाथरस)  :  सभापति
 ली,  मैं  माननीय  स्वास्थ्य  मत्ती  जी  का  बड़ा
 शुक्रगमुजार  हु  औौर  उन  का  स्वगत  करता  हूं,
 जो  इतना  प्रच्छा  बिल  वे  इस  सदन  में  लाये
 शोर  साथ  ही  मे  इस  बिल  का  समर्थन  करता

 सभापति  जी,  भ्ाज  ही  मैंने  एक  भखबार
 में  पढ़ा  था  कि  रुस  मे  जनता  के  स्वास्थ्य  को
 सब  से  अधिक  प्राथमिकता  दी  जाती  है,  लेकिन

 मुझे  बडा  भ्रफसोस  के  साथ  कहना  पड़  रहा  है
 कि  हमारे  देश  में  जतता  के  स्वास्थ्य  के  साथ

 बहुत  बरी  तरह  से  खिलाबाड़  किया  जाता  है।
 मैं  अपने  उन  सित्रों  की  बात  को  दोहराना
 नहीं  चाहता,  जो  मुझ  से  पहले  इस  सम्मानित
 सदन  को  बता  चुके  हैं,  इस  में  दो  रायें  नहीं  हैं
 झौर  माननीय  स्वास्थ्य  मंत्री  जी  का  यहूं  बिल
 इसी  बात  का  खबूत  है  कि  हमारे  देश  में
 खाद्य  पदार्थों  में  मिलावट  होती  है  1  यदि  ऐसी
 मिलावट  हो  जो  मालूली  हो,  तो  उस  को
 बरदाशत  भी  किया  जा  सकता  है,  यदि
 किसी  स्वस्थ  आदमी  को  कोई  मिलाबठ  की
 चीज  दे  दी  जाए  तो  मैं  समझता  हूं  कि  कोई
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 'चिनेंगें  ' कक  भेंहों  पहैशी,  सैकित  प्रफ्तोस  बह
 हैं  कि  रोधियी  को  शीजें  दी  जाती  हैं  उस
 जी  बड़ी  भैधंकर  मिलाबट  होती  है  ।

 आज  शाप  फिसी  भी  खाने  की  बीज  को
 ले  लीजिए---तंधक,  दाल  थीं,  मिर्च,  मसाले
 कोई  भी  ज्रीज  हो,  इसी  तरह  से  पीने  की  बीजे
 जैसे  दूध  है,  इस  तरह  की  सभी  चीजों  से  सिला-
 बट  होती  है।  पिसे  हुए  मसालो  में  तो  मैं  समझता

 हू  बहुत  ही  भ्रध्िक  मिलावट  होती  है  भौर
 पता  सही  क्या  क्या  मिलाते  हैं।  झ्राप  को  सुन
 कर  ताज्ज्व  होगा--पिसे  हुए  धनिये  में

 सोबर,  गये  की  लीद  तक  सिलाते  हैं।  एक
 ऐसी  चीज  जिस  को  ट्टटी  कहते  हैं--उस  तक
 को  इन्सानो  को  खिलाया  जाता  है।  मेरे  यहा
 हाथरस  भें  एक  लाला  के  यहा  संकडो  बोरियां
 लीद  पकड़ी  गई,  धांद  मे  पता  चला  कि  वह
 पिसे  हुए  ससाले  का  बहुल  बडा  मैन्यफैक्चरर
 था।  काली  मित्र  से  पपीते  के  बीज  मिलाये
 जाते  हैं।  इन  सब  चीजो  के  बारे  मे  मेरे

 बहुत  से  साथी  पहले  की  बता  चुके  हैं,  इस

 लिए  मैं  ज्यादा  कह  कर  सदन  का  समय
 खराब  नहीं  करना  चाहता  हूं।  लेकिन  इतना
 जरुर  है  कि  झाज  मैं  भपने  मत्ती  जी  की

 ह्रदय  से  तारीफ  करता  हू।  उन्होंने  भ्पने  भाषण
 में  हमे  बतलाया  कि  खाद्य  पदार्थों  की  मिलावट
 की  जाच  के  लिए  हम  कई  लैबोलेट्रोज  स्थापति

 करने  जा  रहे  है,  जो  नबीनतम  उपकरणों  से

 सुसज्जित  होगी,  जिन  को  कलकत्ता,  गाजिया-

 बाद  तथा  प्नन््य  कई  स्थातो  पर  खोला  जा  रहा

 है।  लेकिन  मैं  एक  बात  कहना  चाहता  हू
 यह  तो  ठीक  है  कि  इन  प्रयोगशालाझो  से
 खास  पदार्थों  की  मिलावट  का  ती  पता  चल

 जायगा,  लेकिन  जो  मनोवृत्ति,  जो  जहनियत
 झाज  लोगों  मे  फैल  चुकी  है,  उस  के  लिए  झाप
 कौनसी  प्रयोगशाला  बनाने  जा  रहे  हैं”  इस
 का  सुधार  कैसे  होगा  ?

 सभापति  जी,  हमारे  एक  साथी  ने  कहां
 था--वास्तविगता  यह  है  कि  हम  में  नैशमेल

 करेबटर  की  कमी  है।  एक  दुकान  पर  बैंठा

 हुआ  लाला,  जिस  विन  उस  के  दिमाग  में  ग्रह
 ब्रात  झ्ाजायेगी  कि  जिस  भी,  तेल,  नमक,
 मिर्च,  मसाले  मे  मिलावट  कर  के  मैं  बेच  रहा
 हैं,  उस  का  इस्तेमाल  करने  वाला  मेरा  ही
 कोई  भाई  होगा,  भेरे  देश  का  कोई  वाली
 होगा,  निवासी  होगा,  जिस  तरह  से  मैं  एक
 इन्सान  हू,  उसी  तरह  से  वह भी  एक  इन्सान
 है,  मैं  इस  देश  का  निवासी  ६,  वह  भी  इस  देश
 का  निवासी  है,  भ्रगर  अपने  उस  भाई  के  प्रति
 उसके  दिल  में  जरा  भी  रहम,  मृहृब्बत  भौर
 तरस  होगा,  मैं  समझता  हु  उसी  दिन  वह
 मिलावट  करना  बन्द  कर  देशा।  लेकिन

 होता  यह  है  कि  धन  पाते  की  इच्छा,  कोठी
 में  रहने  की  इच्छा,  कार  मे  चढने  की  इच्छा,
 उसे  घृणित  से  चुणित  काम  करने  के  लिए
 बाध्य  कर  देती  है--बस  इसी  नेशनल  करेक्टर
 की  कमी  है।  जिस  दित  हसारे  मन  से  बह
 भावना  भैदा  हो  जायेगी--इस  तरह  का
 अमाननीय  कार्य  प्रपराध  होता  है--खाण  पदार्थ
 में  मिलावट  सबसे  भयकर  भ्रमानवीय
 झपराध  होता  है--उसी  दिन  लोग
 मिलावट  करना  बन्द  कर  देगे।

 हमारे  बहुत  से  साथियो  से  यहा  कहा  कि

 इस  में  कानून  कमजोर  है,  उस  का  सही  तरीके
 से  पालन  नहीं  होता  है--मैं  समझता  हु  बह
 सही  बात  है,  इस  में  दो  राये  नही  हैं।

 इस  की  जो  सब  से  छोटी  इकाई  है  जिस
 को  फूड  या  सैनिटरी  इस्पैक्टर  कहा  जाता  है,
 मैं  श्राप  मे  कहना  चाहता  हू  कि  यह  इस्पैक्टर
 नाम  का  जन्तु  बडा  ही  खतरनाक  है।  जिस
 श्रादमी  पर  ठप्पा  लग  जाय  कि  इस्पैक्टर  है
 पता  नहीं  कहा  से  कुदरत  उस  को  पैसा  पैदा
 करने  का  हुनर  दे  देती  है।  पैसा  स्वय  उस  के
 पास  खिच  कर  पअ्लाता  है।  चाहे  सैनिटरी

 इस्वैब्टर  हो,  या  फूड  इंस्पेक्टर  हो,  हैल्थ.
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 इंस्पेक्टर  हो  या  पुलिप्त  इस्पैक्टर  हो,  यह  जन्तु

 बहा  खतरनाक  है।  मेरा  निवेदन  है  कि  इस

 इंस्पैक्टर  नामक  जन््तु  को  खत्म  कीजिए,

 इस  के  नाम  भौर  काम  में  परिवतत  कीजिए  ।

 सन्नापति  जी,  कानूम  तो  बन  रहा  है  लेकिन

 इस  के  साथ  ही  साथ  मिलावट  से  क्या  हातनियां

 हैं  भौर  सरकार  इस  के  लिए  क्या  करने  जा  रही

 है  इस  के  लिए  पष्लिक्  ब्रोपीनियन  ऋएट  करनी

 आहिए।  जत-जागृति  के  बहुत  से  साधन  हैं।
 जैसे  सरकार  का  सूचना  विभाग  है  जो  तरह

 तरह  की  बुराश्यों  का  जनता  मे  प्रचार  करता

 है।  मैं  सिनेमा  भी  देखता  हूं  भौर  सदस्य  भी

 देखते  होंगे,  खाद्य  पदार्थों  में  मिलाजट  के

 सभ्वस्धित  क्या  सजायें  हैं।  किस  तरह  से  जनता

 का  स्वास्थ्य  बिगड़ता  है  इस  का  बहुत  कस

 अजचर  होता  है।  इत+क  लिए  मंत्री  जी  कुछ

 चैसा  ज्यादा  रखें  और  प्रचार  करें।  जो  लोग

 खाद्य  पदार्थों  में  मिलावट  के  दोषी  पायें  जायें,  मैं

 अजातंत  में  दिश्वास  रखता  हूं  इसलिए  यह  तो

 नहीं  कहना  चाहता  कि  उन  को  गोली  मार  दी

 जाये,  लेकिन  इतना  जरुर  कहूगा  कि  जितनी

 कड़ी  से  कही  सजा  हो  सकती  है  वह  दी  जाये

 जो  भी  मिलावट  के  दोषी  पाये  जाये  ।

 इत  शब्दों  के  साथ  मैं  इस  बिल  का  रवागत

 करता  हू  ।

 कंलाल  (बम्वई  दक्षिण)  :  सभापति

 जी,  इस  के  पहले  कि  मैं  भंपने  कुछ  सुझाव  सदन
 ज्के  सामने  रख  मं  मंत्री  जी  को  हंदय से  धन्यवाद

 SEPRUABY  4  ye,  id

 देता  हूँ तभा साबर ही शावर ' सयब  ' ही ग्यात  _ केके  ह!  के जितने  सदस्य  &  "्बहू  भी  अस्पदान- के &  प्रा
 हैं  क्योंकि  णो  जिल  लदते  3  मसाने  बाया है, &

 यह  पूरी  तरह  से  सोच  समझ  कर  लाया  धंवा
 है।  यह  भी  सत्य  है  कि  किसो-की  फल के
 लिए  यह  कह  देसा  कि  वह  पूर्णतः  होषा  भारा
 जाये,  यह  हरी  जरा  मुश्किल  होता  है।

 शायद  जब  मंत्री  जी  वोल  रहे  थे,  भारभीक  सदस्य

 गोस्वामी जी  यहां  नहीं  होंगे।  जब  मंञ्री  जी  मे
 इस  प्रश्न  पर  प्रकाश  शालते  समय  प्रह  कहा
 था  कि  हम  ने  भौरिणजिनल एक्ट  में  बहु  छोटा

 सा  संशोधन किया  है  कि  कम्पनी  के  कायरेक्टर्स

 को  छोड  कर  जो  भी  व्यक्ति  प्रोडगशन  मनेजर  के
 नाम  से  या  मैतेजर  के  नाम  से  काम  देख  रहा
 होगा  उस  को  हम  दोषी  मानेयें  क्योंकि  हमारे
 सामने  ऐसी  कुछ  रिप्रेजेन्टेशन  श्क्यी  जिससे

 ऐसा  लगता  है  कि  डायरेक्टर्स  का  उस  दोष  में

 कुछ  लेना  देना  नहीं  है,  पि:र  बह  भी  दोषी

 माने  जाते  हैं।  लेकिन  उस  से  बड़ी  कत  मत्ती
 जी  ने  यह  कही  थी  कि  प्रगर  हमे  यह  भनुभव

 हमा  कि  हमारे इस शस  संशोधन के  लाने  से  कुछ
 गलत  व्यक्तित  छूट  रहे  हैं,  प्र्थात्  डायरेबटर्श
 बदमाशी  कर  रहे  हैं  तो  मैं  सब  से  पहला  व्यक्सि

 होठउगा  जो  इसी  सदन  में  कातून  में  संशोधन

 लाऊगा  जिसंसे  डायरेक्टर  भी  दोषी  माते

 जायें।  जब  मंत्री  जी  ने  इतना  बड़ा  वायदा  सदन

 में  दिया  है  तो  फिर  इस  बात  की  चर्ना  की
 क्री  श्रीस्कमी  जे  उठाये  वह  मेरी  समझ  में

 नही  श्राया  t

 माननीय  श्रीकृष्ण  भोदी  ने  जो  छुछ

 कहा  मेरी  समझ  में  बहुंत  ठीक  हैं।  जो  कुछ

 बहू  कह  रहे  ये  झात्मा से  बोल  रहे  ये  क्योंकि

 उनका  हमेशा  सस्यस्ध  रिदेलर  से  भाता  है,
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 शर  रिटेलर  कौ  भ्रगर  प्राप  पकड़ें  तथा  उस
 को  बिल  भी  न  रखते  हैं,  तो  यहु  भ्रस्याथ
 सा  लंधता  है4  जो  परिभाषा  शो  wer  erat
 जी ने  झेभ्ी  इंस्पैक्टर्स  की  दी  किये  कैसे  प्राणी  हैं,

 सो  ने  श्लासामी  से  रिट्लेर  को  खत्म  करना  चाहें

 सी  वर  सक्षेये  क्योंकि  बहू  उसके  पास  सेम्फ्लि
 भी  नहीं  होभा  जिससे  वहू  बच  सके  तो  दुर्भाग्य-

 चूणे  होगा।  यह  एक  प्रण्छी क्लॉज  पुराने  एक्ट
 में  थी  उसे  प्रथर  समिति  ने  क्यों  यह  समझा

 कि  दोंया तीन  तैंम्पिल  में  से  दोषी के  पास

 एक  भो  न  रहे  मैं तो  चहाता हू  कि  दो  सैस्पिल्स
 अलग  झलग  दी  फूड  लैओरेटरीज  मे  भेजे  जायें
 जिससे  समय  बचे  तथा  दो  रिपोर्टों  के  आधार
 का  दोषी  दन्डित  जल्दी  किया  जा  सकेगा।
 फिर  मैं  दोहराना  चाहता  हूं  कि  उन  में  से

 शक  मैडिकल  स््राफिसर  के  पास  रहे  भौर  दूसरा
 जिस  को  दोषी  बनाथा  जा  रहा  है,  उस  के
 पास  'प्रवश्य  रहना  चाहिए  t

 सभापतति  जी,  इस  बिल  के  सेक्शन  3  की
 लाज  “जी”  मत्री  जी  ने  कुछ  व्यक्तियों  की

 एक  सेन्द्रन  एडबाइजरी  कमेटी  था  सेन्ट्रल  कमेटी
 जनाई  है  क्योंकि  इन्हे  इस  बात  की  चिन््ता

 है  t  कि  हम  बड़िया  से  बढ़या  कानून  तो  बना
 देते  हैं  लेकिन  उस  का  हम्पलीमेटेशन  ठोक

 'बकार  नही  हो  पाता  है  t  भौर  मह  ही  नहीं
 उन्होंने  यह्  भी  किया  कि  इम्पलीमेंटेशन  के  लिए

 "सिके  ही  काफी  नही  है  कि  पात्र  रिप्रेजेन्टेटिव्ज
 इस  के  लेंगे  भौर  पांच  रैप्रेजेन्टेटिग्ज  उमर  के
 लेंगे  बल्कि  यह  किया  गया  है  कि  पांच  रेप्रेजेन्टे:
 टिव्ज  में  से  एक  होटल  इंडस्ट्री  का  जहर  होगा
 और  उत्तके  लिए  उन्होंने  यह  दृष्टाम्त  भी  दिया
 शाकि  हमारा  जो  भाई०्सी०्टी०  Fro  सी०
 सारे  भारतवर्ष  में  काम  कर  रहा  है  प्रौर  भोजन
 देंगे  के  लिए  यहू  सघ  ते  बडा  यत्र

 जानने  जा  रहां  है  उसका  प्रतिनिधि  सहायक

 होगा ।  यहं  प्र  'प्कबर'  शौर  'प्रशोकत'

 होटलों की  बात  कही  गई।  बह  कौत  चला  रहा

 है  )?
 But

 है?  सरकार  उस  को  चला  रही  है  और  उस  का
 प्रसिनिच्चि  उस  समिति  मैं शरगर  बैडेगा,  ो
 कोई  दोषपूर्ण  वाताबरण  भ्रगर  प्राइवेद  सेक्टर
 वाले  होटल  चला  कर  पैदा  कर  रहे  हरें  उसे
 बता  सके  ।  इसलिए  उन्होंने  उस  को  सिया  हैं,
 लेकिन  एक  डाक्टर  होने  के  नाते,  भौर  इम्डियन
 मैडिकल  एसोसिवेशन  कितना  श्रल्छा  काम
 कर  रही  है,  उस  नाते,  मैं  प्रवश्य  यह  प्रार्थना
 करना  चाहुँगा  कि  झाप  इन्डियम  मेडिकल
 एसोसियेशन  के  एक  प्रतिनिधि  को  भी  इस  में
 रखें  t  या  भ्राप  ने  जो  कन्ज्यूमर्ज  के  प्रतिनिधि
 रखे  हैं,  उनमें  से  एक  डाक्टर  ले  ले  क्योंकि
 डाक्टर  भी  एक  कन्ज्यूमर  है।  एक  प्रतिनिधि
 इन्डियन  मेडिकल  ऐसोसियेशन  का  अवश्य
 होना  चाहिए  चाहे  वहु॒इन्डियन  मैंडिकल
 एसोसियेशन  का  संभापति  ही  या  जिस  को
 वह  भेजना  चाहे,  वह  भेज  वे  ऐसी  मेरी
 प्रार्थना  रहेगी  ।

 मन्नो  जी  स्वयं  प्रपने  भाषण  के  प्रन्त  सें

 यहू  कह  रहे  थे  कि  हम  ऐसा  वातावरण
 पैदा  करता  चाहते  हैं  अर्थात  इस  के  लिए
 प्रापेगैन्डा  धच्छा  हो  झाज  हम  जो  डाक्टर

 2  उन  ककी  सख्या  io  लाख  3  झोर  झगर
 उन  का  एक  प्रतिनिधि  इस  में  हो  ज्ञता  है,
 तो  उस  कै  द्वारा  उस  भोपेगेन्ड  मे  डाब्ट्स  को

 बहुत  सहायता  मिलैगी,  एसी  मेरी  मान्यता

 है।

 मंत्री  जी  ने  यह  भी  जिक्र  किया  है,कि
 एक  सेट्रल  फूड  लेबोरेटरी  होगी  ।  हम  यह  चाहते
 है  कि  उस  के  लिए  भी  एक  एश्वाइजरी  कमेटी
 बते  और  उत  में  एक  एक्सपट  प्रवश्य  होता
 चाहिए  ।  जो  कमेटी  प्रांप  बनाने  जा  रहे  हैं
 उस  में  डाइरेक्ट्रर  तो  रहेगा  ही  ।  वह  एक्सपर्ट
 तो  बहां  रहेगा  ही  लेकिन  मे  चाहता  हु  कि

 एक  हसा  ब्पक्रित,  जो  सरकारी  नौकरी  में  व

 हो,  उस  प्रकार  का  शुक्सर्फ्ड  कगर  सेंदुल  पूछ



 mu

 fete  कौसतसों
 बरेटो  &  सूंचारू  स्श््प  च्े  चलाने  के  लिए

 मुभाइन्दे  के  रुप  में  हो,  तो  बहुत  अच्छा  होगा
 छेसी  मेरी  माभ्यता  है  1

 आप  ने  श्रेढेड  पतेल्टी  रखी  है,  उसे  के

 लिए  झाप  का  बहुत  यहुत  धन्यवाद  ।  मैं  चाहता

 हूं  कि  इस  के  इम्पलीमेंटेशन के  लिए  तथा  घी
 को  जल्दो  श्दधिति  करने  के  खिए  झाप  जल्दी
 से  जल्दी  रीजनल  फूड  लैवोरेटरी  खोले  ।
 राज्य  सरकारों  को  इस  प्रकार  की  लेबोरेटरी
 कोसेने  की  हिदायत  का  जो  प्रावधान  चापने
 किया  t  we  ow  नई  मिसाल  हम  पैदा  कर

 रहे  हैं।  सेन्टर  डाइरेक्शन्त  दे  सकता  हैं,
 हिदायत  दे  सकता  है  जिस  से  राज्य  सरकारे
 इमपलीमेटेशन  ठीक  प्रकार  से  करे  |  यह
 भ्रावधान  क्झ्रावश्यक  तथा  महत्व  पूर्ण  है  7

 थी  राजवेब  त्तिहु  (जौनपुर)  सभापति
 जी,  हमारे  सामने  जो  एमेडिग  बिल  है,  उस
 के  लिए  मैं  मत्नी  महोदय  को  घत्यवाद  देता

 हू  लेकिन  साथ  ही  साथ  यह  कह  देना  चाहता
 हूं  कि  देश  की  जनता  की  मनोभावना  से
 aE  बहुत  कम  हैं  7

 झाज  हमारे  देश  से  जो  लोग  हैं  उन्हें
 ऋई  हिस्मों  मे  बाटा  जा  सकता  है।  जो  लोग
 वकालत  करते  है,  उन  की  दूसरी  राय  हो
 सकती  है,  जो  लोग  बड़े  शहरों  में  रहते  हैं
 उन  की  दूसरी  राय  हो  सकती  है,  जो  लोग
 शाव  में  रहते  हैं  उन  की  दूसरी  राय  हो  सकती
 है  भौर  जो  बड़ी  बडी  कोठियों  से  रहते  हैं,
 उन  की  दूसरी  राय  हो  सकती  है।  भाखिर
 कौन  लोग  है  जो  इस  तरह  का  सौदा  करते
 हैं  भ्रौर  जहरीली  न्रीज़ों  को  मिलां  कर  के
 खाने  वाले  पदार्थों  को  जहरीला  बना  देते  हैं
 शौर  इन्सान  की  जिन्दगी  को  भ्ौत  के  किनारे
 खरा  देते  हैं।  झाप  यकीन  रखिये  कि  ऐसा
 ऋरते  बाला  झभादमी  किसी  गांव  का  नहीं  हो
 झकता  है,  कपढ़  नहीं  होगा,  बल्कि  बहुत

 शौर
 लख्ष्पति  होने  की,  एक  हफ्ते
 औतर  मालामाल  हो  जाने  की  कोशिश  करते

 है।  सपने  देखते  हैं  भ्रौर  वे  यह  काये  करते

 रहते  है।  इनके  लिए  आपने  प्ो  सचल  स्वी

 है  काले  धभ्राती  की  बह  कम  है।  भाष  सोचें
 1:  काले  शाली  की  सजा  लप  ण्क  डस  झादसी
 को  देता  चाहत  हैं  जो  कइयों  को  सारता हैं  |
 जब  कोई  एक  श्रादमी  को  लान  &  सार  चेता

 है  उसको  तो  झ्राप  फासी  की  सब  देते  हैं
 लेकिन  जो  पचासो  की  जिम्दगी  को  मष्रके
 का  जिम्मेदार  है  उसे  झ्र.प  काले  पाली  की

 सजा  दे  यह  समन  में  नहीं  आता  है।  मेरा
 झाप  से  प्रनुरोध  है  कि  गो  मैंने  कोई  सशोधन

 नहीं  दिया  है,  भगर  हो  सके  तो  काले  पानीः
 की  जगह  झाप  फासी  की  सजा  कर  दे  #

 साथ  ही  साथ  हमने  इसी  सदन  भे  झभी  पास

 किया  था  एक  बिल  जिसमे  हमने  स्मगलर्"
 की  जांयदादों  को  जब्त  करने  थी  बात  कही
 थी।  जो  एडलड्रेटर  दरसियों  सालो  से  एडलटेशन
 करते  झा  रहें  हैं  झौर  करोंडो  जिम्होनते  इस

 तरह  से  कमाया  है,  उनकी  भी  झापकों  उसी

 तरह  से  जायदांदो  को  जब्त  कर  लैंगा  चाहिये  ॥
 अगर  अवालत  से  यह  साबित  हो  जाता  है  कि

 इन्होने  एडलट्रेशन  किया  है  तो  फासी  के
 साथ  साथ  उत्तनी  तमाम  जायदाद  भी  जब्त

 हो  जानी  जाहिये  ।

 मैं  यह  भी  चाहगा  कि  फांसी  भी  उनको

 डिमोस्ट्रेटिव  होनी  चाहिये  ताकि  जनता  पर
 इसका  असर  पढ़े  1  जार  दीवारी  के  भीतर
 फासी  होती  है  भौर  भ्रशवारों  मे  उसकी
 खबर  झा  जाता  है  तो  उसका  कोई  असर

 नहीं  होता  है।  मैं  कहता  हैँ  कि  पर्लिक  |
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 हैंगिग  होना  चाहिये,  ऐसे  लोगों  का  पब्लिक

 व्हियिंग  होना  चाहिगे  ताकि  दूसरों  को  सबक

 मिले  जोर  वे  इस  रास्ते  पर  जाने  की  कोशिश

 न  करें।

 मेरा  आप  से  यह  भी  अनुरोध  है  कि  इस

 चीज़  को  प्रभावशाली  बनाने  के  लिए  आपके  पास

 एक  बहुत  बड़ा  साधन  है  और  वह  आकाशवाणी

 है  श्रौर  उसका  ग्रापको  उपयोग  करना  चाहिये  j
 पहली  बात  तो  यह  है  कि  इनको  आपको

 नाम  देने  चाहियें,  मौत  के  सौदागर  और  जनता

 के  दुश्मन।  इन  दो  नामों  से  इनको  आकाशवाणी

 से  पुकारा  जाना  चाहिये।  जब  कभी  इनका
 रेक्रेस  आए  इनको  इन  दो  नामों  से  आप  पुकारें

 इन्हीं  नामों  से  इनको  याद  करें।  इन्हीं  नामों

 से  इनका  प्रजार  भी  किया  जाता  चाहिये  i

 हमारे  बहुत  ये  साथियों  ने  इसके  इस्प्लेमेंटे-
 शन  के  बारे  में  कहा  है।  देखने  में  कई  बार

 यह  आता  है  कि  जो  सेंम्पल  लिए  जाते  हूं
 उनको  कुछ  रुषये  लेकर  इंस्पैवटर  लोग  या

 तो  डेसट्राय  कर  देते  हैं  या  उनको  चेंज  कर

 देते  हैं।  जब  कभी  साबित  हो  जाए  कि  किसी

 इंस्पैक्टर  ने  ऐसा  किया  है  या  किसी  अ्रफसर

 ने  ऐसा  किया  है  तो  उसकी  साविसिज  द्ुरन्त
 टमिनेंट  आपको  कर  देनी  चाहिये,  उनको

 ग्रापको  तुरन्त  डिसमिस  कर  देना  चाहिये  l

 इस  सम्बन्ध  में  लैबोरेटरीज़  की  बात  भी
 ग्राती  है।  एक  ही  लैबोरेटरी  है  जहां  साल
 साल  भर  लग  जक्टता  है,  महीनों  लग  जाते  हैं
 ग्रौर  रिजल्ट  नहीं  ग्राता  है।  किसी  कैमिकंल

 का  एकशन  और  रिएकशन  भी  होता  है।
 ब्रहुत  से  एकशन  ऐसे  भी  हो  सकते  हैं  कि
 केमिकल  की  कोई  चीज  छ:  महीने  रखी  या

 कोई  दूसरी  चीज़  रखी  और  उसका  टैस्टिग

 नहीं  हुआ  तो  उसका  जो  पायजनस  कंटेट  हैं

 वह  भी  उड़  सकता  है  और  जो  पायजनस  नहीं

 है  आगे  चल  कर  वह  पायज़नस  हो  सकती  है  i
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 इस  वास्ते  टेस्ट  रिपोट्स  जलदी  जाएं  इसके

 लिए  यह  जरूरी  है  कि  लैबोरेटरीज  की  ख्या

 जितनी  ज्यादा  आप  बढा  सकते  हैं,  बढाएं  ।

 मेरा  सुझाव  है  कि  बड़ी  स्टेट्स  में  दो  दो  और

 छोटी  स्टेट्स  में  या  यूनियन  टैरिटरीज  में

 एक  एक  लैबोरेटरी  तो  जरूर  होनी ही  चाहिये  ।

 यह  आपका  टारगेट  होना  चाहिये  i

 इन  थोड़े  से  शब्दों  के  साथ  मैं  इस  एमेंडिग
 बिल  का  समर्थन  करता  हूं।

 श्री  एस०  एम०  बनर्जो  (कानपुर)  ॥
 मैं  आपकों  इस  कानून  को  लाने  के  लिय
 बधाई  देता  हूं।  आपने  बहुत  हिम्मत  से
 काम  लिया  है।  जो  बारें  दूसरे  मंत्री
 करते  रहे  हैं  उनको  आपने  अ्मलीजामा

 पहनाने  की  कोशिश  की  है।  फांसी  की  सजा

 तो  नहीं  लेकिन  उम्प्र  कैद  की  आपने  इस  में

 व्यबस्था  रखी  है।  इसके  लिए  मैं  आपको

 हादिक  बधाई  देना  चाहता  हूं  t  मेरा  आपसे

 यह  भी  अनु  रोध  है  कि  आप  इसका  पूरा  पूरा
 ख्याल  रखें  कि  इस  कान ूत  का  कोई  नाजायज|
 इस्तेमाल  न  करें।  उत्तर  प्रदेश  के  कुछ  शहरों

 में,  कानपुर  आदि  में.  जिनके  यहां  अच्छा

 सामान  बिकता  था  उनको  परेशान  किया
 गया  ।  इस  तरह  से  अगर  कोई  इंस्पेक्टर
 ग्रादि  करते  हैं  तो  उनको  कड़ी  से  कड़ी  सजा

 दी  जानी  चाहिये  1  जो  मिलावट  करें  तथा
 जो  मिलावट  को  पकड़ने  वाले  हैं  त्रौर  वे  भी

 अगर  दोषी  पाए  जाते  हैं  तो  उनको  भी  सजा

 होनी  चाहिये।  कोई  भी  इसका  नाजायज  फायदा
 न  उठा  सके  इसकी  आ्रापको  व्यवस्था  करनी

 चाहिये।  मैं  समझता  हूं  कि  इसके  लिये

 बहुत  बड़ी  व्यवस्था  की  जरूरत  है।  और

 ईमानदार  ग्रादभियों  को  यह  काम  सौपा

 जाना  चीहये  ।  हिन्दुस्तान  में  चालाक

 ग्राद्ियरों  की  कमी  नहीं  है,  कमी  ईमानदार
 ग्रादमियों  की  है।  अपने  डिपार्टमेंट  के

 ऊपर  भी  कम  से  कम  ग्राप  कड़ी  नजर  रखें
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 ah  जिन  के  हाथ  में  यह  भार  सौपा,  जाएगा
 कि  वे  जा  कर  मिलाबट  करते  वालों  को

 पकड़े  ,  उनका भी  ध्यान  भाप  ्य
 मिलाबंड  के  साधन  बहुत  हैं।  मिलावट

 करने  का  विशेष  गैंग  है,  इसे  बहुत  बड़े  बड़े
 सरमामेदार  करवाते  हैं।  ववाई  बनाने
 वाले  दुकानदार  भी  मिलाबट  करते  हैं।

 इसके  वीछ  एक  साजिश  है,  एक  विशेष  गिरोह
 है,  जिसे  तोड़ने  की  जहूरत  है।  उत्तमें  उन्हीं
 लोगों  का  हाथ  है,  जो  विदेशों  के  सामान
 स्मगल  करते  हैं  भौर  बड़ी-बड़ी  डक  तियां  कर

 हैं,  बेगम  श्रेक  करते  हैं।  हाथ  एक  ही  है

 लेकिंद  उसकी  उंगलिया  जगह  जमरह  नजर
 झायेंगी  t

 मेरे  मित्र  श्री  रामावतार  शास्त्री  ने  कुछ
 बाते  यहां  कही  हैं।

 '
 मालूम  होता  है  कि

 उनको  मंखत  इन्फार्मशन  दी  गई  है,  इसलिए

 कुछ  गलत  बात  कानपुर  के  बारें  मे  कही  गई।

 कानपुर  एक  एँसा  शहर  है,  जहां  पान  का

 मसाला  बनाया  जाता  है।  भाप  हिन्दुस्तान
 किसी  कोने  में  चले  जाइ  ये,  किसी  ने  भ्राज  त+

 कम्पले न्ट  नहीं  की  कि  इसमें  मिलावट  हैं  7
 सवाल  सीधा  सा  यह  है  कि  पान  मसाले  में

 तैकरीन  पड़े  या  चीनी  ?  मैं  खूब  एक
 डँ  पुरे शत  लेकर  डिप्टी  मिनिस्टर  श्री  इसाक
 के  पास के  गया  था।  'यहा  वे  लोग  सैम्पल
 ले  गये  थे।  उन्होने  कहा  था  कि  पभ्रगर  कोई
 साबित  कर  दें  कि  चीनी  से  मसाला  बन
 शकता  है  क्लौर  बह  बरसात  में  खराब  नहीं
 होगा  तो  हम  इसको  छोड़ने  ले  लिये  तैयार

 हैं।  इसहाक  साहब  ने  कहा  कि  जो  झग्ाईर

 इश्यू  किये  गमे  हैं  कि  उसको  ने  बनाया
 जागे,  वह  रई  कर  दिये  जायेंगे।  झगर  इसके
 बनाने  पर  बंदिश  लगाई  गई,  तो  कानपुर
 के  2,3  हजार  परिवारों  की  जिन्दगी  तवाह
 ही  जागेगी।
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 छोड़ें  छोदी  सुपारी,के  पकड  झाज हे  करी
 से  बनाये  जाते  हैं  प्ौर  छोटे  छोटे  बच्चों  को
 8,  0  परसे में  बेचा  जाता  है।  प्रधिकारियों

 ने  उस  पर  कोई  रुकावट  नहीं  की  है।  मे
 बाजार  में  सिल्त  सकते  हैं  श्रौर  छोटे  बच्चे
 उसको  आ  सकते  हैं  ।  इसकी  तुलना
 में  पान  का  मसाला  छोटा  बच्चा  नहीं  खा
 सकता  हैं।  उसमें  क्या  छराबी  है।
 हम  अपने  घर  में  30  साल  से  वह  मसाला
 खा  रहे  हैं,  मैं  खा  रहा  हूं,  मेरी  बीवी  खा  रही
 हैं,  लेकिन  हम  तो  नहीं  म  रे  हैं।  बह्कि

 कानपुर  की  पापुलेशन  बढी  है,  घटी  नहीं  है
 इस  काटेज  इंडस्ट्री  को  बन्द  कर  के  2,3
 हजार  परिवारों  को  खत्म  न  किया  जाये  -
 धगर  जरूरी  हो  तो  लैबोरेटरी  में  इतका
 एनेलिसिस  किया  जाये।  बहु  मसाला
 तैकरीन  के  सिवाय  झौर  किसी  चीज  से

 नहीं  बन  सकता  हैं।

 मैं  हाथ  जोड़कर  निवेदन  कहूंगा  कि  मंत्री

 महोदय  इन  दो,  तीन  हजार  परिवारों  को
 मौत  के  रास्ते  पर  न  ले  जाये  ।  ऐसा  न  हो
 कि  जो  एडल्ट्रेशन  करें,  बह  ती  जिन्दा  रह
 जाये  और  जौ  एडल्ट्रेशन  नही  करते  हैं,
 जिन्होने  मंत्री  महोदय  से  मिन्नत  की  है,  गुजा-
 रिश  की  है  उनके  परिवार  पर  मर  जाये।

 ओऔमतो  सहोगरा  बाई  राय  (सागर)  +
 चेयर  मैन  साहब,  स्वास्थ्य  मंत्री  जो  बिल
 लाय॑  हैं,  वह  अच्छा  है,  खराब  नहीं  है।  मैं
 बताना  चाहती  हूं  कि  हस्पतालों  की  दवाधों

 को,  चाहे  बह  जनाना  हस्पताल  हो  या  भौर
 भर  कोई  दूसरा  हस्पताल  हो,  वहां  पर  इस्तेमाल

 नहीं  किया  जाता  हैं  बल्कि  उन्हें  बहार  बेचा
 जाता  है  और  डाक्टर  जोग  पैसा  कमाते  हैं।
 इसी  तरह  मिक्सचर  में  पाती  मिलाकर  मरीजों
 को  दिया  जाता  है,  जिसकी  वजह  से  थे  ज्यादा
 बीमार  हो  जाते  हैं.  इसलिये  इस  बात  को
 लग्फ  ब्यान  दिया  जाये  कि  सरकारी  हंस्पतासों
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 की  दवाझों  को  सारे  हिह्ईुस्तान  में  दावटर
 लोन  प्रतहवेष्ट  भें  स  देख  सके  1  हस्पतालों  में

 बहू  हिसाव  रखंता  चाहिये  कि  स्टाक  में  कितनी

 डइवांएं  हैं  भ्रौर  कितने  मरीजों  को  दी  गई  हैं।

 जहां  तक  परिवार  नियोजन  का  सम्बन्ध
 है,  उसका  सफल  होना  इसलिये  कठिन  है  (कक
 अुसलमान  लोग  कभी  परिवार  नियोजन
 महीं  करते  हैं।  वे  कहते  हैं  कि  हमारी  संल्या
 ज्यादा  होनी  चाहिये  ।  उनकी  महिलाएं
 मह  कहती  है  कि  कुदरत  ने  हमें  यह  दिया  है,
 हम  इसको  क्यों  छोड़े  ?  महिलाएं  तो  परिवार
 निमोजन  करते  के  लिये  तैयार  होती  है,
 सेकिन  पुरुष  नहीं  मानते  हैं।  पुरुषों  वे
 सहयोग  के  बिना  परिवार  तियोजन
 सफल  नहीं  हो  सकता  है।  भ्रगर  महिसा
 कहती  है  कि  हमारे  पहले  ही  तीन  बच्चे  हैं,
 जो  पुरुष  कहता  है  यह  भगवान  की  देन  है  ।
 अगर  पुरुष  परिवार  नियोजन  के  सम्बन्ध  में
 सहयोग  नहीं  करेंगे,  तो  महिलायें
 क्या  करेंगी  ?  शगर  वे  नहीं  मानती  हैं,
 तो  पुरुष  उन  को  रात  को  भारते  हैं।  बूढ़े
 हो  गये,  i8  aver  की  उम्र  में  शादी  हो
 गई  भरी,  2  बच्चे  धर  में  हैं,  लेकिन  फिर

 परिवार  नियोजन  की  तरफ  ध्यान  नहीं  दिया
 बाता  है.

 मिलावट  के  सम्बन्ध  में  अन्य  माननीय
 ससदस्वों  मे बहुत  कुछ  कह  दिया  है।  मैं

 उन  बातों  को  दोहराना  नहीं  चाहती  हूं  t
 ओरा  निवेदन  है  कि  मंत्ती  महोदय  इस  तरफ
 यात  दें  कि  सरकारी  भ्रस्पतालों  के  डाक्टर
 अहाँ  की  दबाइयों  को  बाहर  बे  चते  हैं  भौर  मरीज
 अषाओं  में  मिलावट  की  वजह  से  मर  रहे  हैं  ।
 इस  लिए  यह  प्रावश्यक  है  कि  अस्पतालों  की
 बाघों  &  चारें  में  प्री  निगरानी  रखी  जाये

 धर
 डाकटरों  को  प्रावश्यक  भादेश  दिये
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 यह  संतोप  की  बात  है  कि  सरकार  झब
 मिलावट  को  रोकने  के  लिए  ज्यादा  सतक
 हो  गई  है।  श्री  तक  इस  बारे  में  पर्याप्त
 ध्यान  नहीं  दिया  गया  है  ॥

 मैं  समझती  हूं  कि  भगर  सारे  मिमिस्टरें

 महिलायें  हो  जागें,  तो  काम  ज्यादा  भ्रज्छी

 तरह  से  चलेगा।

 इन  शब्दों  के  साथ  में  इस  बिल  का

 समर्थन  करती  हूं  ।

 थी  विभूति  सिध्  (मोतीहारी)  ः  सभापति

 महोदय  मैं  इस  विधेयक  का  समर्थन

 करता  हूं।  मैं  जानता  हुं  कि  मंत्री  महोदय,
 एक  बड़े  आध्यात्मिक  भौर  ध्रामिक  व्यक्ति

 हैं।  यह  मिलायट  की  बात  हमारे  देश  में

 इस  लिए  झाई  है  कि  लोगों  में  धर्म  को  भाषना

 वाम  हो  गई  है।  हमारे  देश  में  लोगों  के

 नैतिक  स्तर  में  भी  गिरावट  भाई  है  ।  कम्यु-
 निस्ट  कट्टीज  में  मारेलिटी  पर  बल  दिया

 जाता  है।  हमारे  यहां  उस  की  भी  उपेला

 हो  रही  है।  इसी  लिए  हर  जगह  मिलावट

 हो  रही है।  मैं  मंत्री  महोदय  से  कहूंगा  कि

 बह  रेडियो  पर  प्रात  दिन  दो  चार  मिनट

 निकाल  कर  मिलावट  के  विरुद्ध  भाषण

 प्रसारित  करने  की  व्यवस्था  क॑  1  लोगों  को

 इस  बारें  मे  बताना  जरूरो  है  t

 मेरा  यह  भी  सुझाव  है  कि  छोटे  भौर

 बड़े  दुकानदारों,  प्रोडयूसजं,  होलसेलर्ज  भौर

 रौटेलर्ज,  की  कॉफरेंस  साल  में  दो  चार  बार

 बुलाया  करें  झौर  उन  से  कहें  कि  राष्ट्रीय
 प्रान्तीम  और  गांव  के  स्तर  पर  वें  लोच

 मिलावट  को  रोकने  के  लिए  कार्य  करें  t

 जब  से  पैसे  का  लोभ,  प्राफिट  मोटिय

 हो  गया  है,  तभी  से  सारी  गड़बड़ी  हो  गई

 है।  एक  व्यापारी  का  लड़का  देखता  है  कि
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 क्लां  ' झावर  मोदर  पर  जा  रहा  है,  जब  कि

 उस  की  झ्रौकात नहीं  है  L  तो  वह  सी
 सोचता है  कि  मैं  भी  किसी  तरह  धन  पैदा

 कर  के  मोटर  खरीद  1

 हमारै  यहां  काफी  पीसल  सेक््शन््ज
 मौजूद  है,  लेकिन  जब  तक  नागरिकों  का
 नतिक  स्तर  ऊचा  न  हो,  तब  तक  कोई  भी
 सरकार  कैवल  पीनल  संक्शन्ज  ले  मिलावट
 को  नही  रोक  सकती  है।  मंत्री  महोदय  का
 नैतिक  स्तर  बहुत  ऊंचा  है  ।  उन्होने  यह
 जो  बिल  रखा  है,  वहु॒  सिलेक्ट  कमेटी  में
 शया  और  फिर  राज्य  सभा  से  पास  हो  कर
 यहां  भाया  हैं  भौर  पभ्राज  यहा  पास  हो  जायेगा
 मेरा  प्राग्रह  है  कि  मंत्री  महोदय  इस  काम
 के  लिए  ऐसे  आादमियों  को  रखे,  जो  ईमोन-
 दारी  से  मिलावट  को  रोकने  के  लिए  प्रयास
 करे  1

 झ्राज  इपैक्टर्ज  की  तनख्वाह  बंधी  हुई
 है  कि  फला  दुकानदार  दस  रुपये  देगा  और
 फलां  पाच  रूपये  देगा  ।  इंस्पैक्टर  से  ले  कर

 हैल्थ  आाफिसर  तक,  नीचे  से  ले  कर  ऊपर  तक
 सभी  लोग,  इस  प्रकार  के  भ्रष्टाचार  भे  लगे

 हुए  है।  मैंगाव  से  झाता  हूं।  मेरेंघर  से
 स्टशन  चौबीस  भील  की  दूरी  पर  है  t
 मैं  श्राप  को  एक  कथा  सुनानता  हु  t  मेरे
 गांव  से  पाच  मोल  पर  एक  सज्जन  थोड़ा
 अच्छे  हो  गए  है  खाने  पीने  मे  ।  उन  के
 घर  मे  शादी  होने  वाली  थी  तो  उन्होने  कहा
 कि  हम  दिखावे  कि  हमा  रै  घर  मे  चाय  बनती

 है  1  उन्होंने  दूकान  से  चाय  न  भगा  कर
 झपने  घर  में  क्राय  बनवाई।  उसके

 कैम्लिए  चीनी  मंगवाई  तो  चीनी  में
 लमक  मिला  हुआ  था  या  क्या  मिला  ह््भ्ा
 a,  @  तीन  बार  तीनो  मंगाकर  भाय
 बनवाई  दौर  हर  बार  द््घ  फ  गया  |

 चर  बेचारे  बराती  घबड़ा  रहे  हैं।  शन्त
 में  दरोगर  के  जिम्मे  किया,  क्रेस  चला,  क्या
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 हुआ  क्या  नही  हुआ  पता  नहीं  t  तो  हैं  गढ़
 कहूँसा  कि  संत्री औ  लोगों  का  सैतिक  स्तर
 ऊंचा  करने  के  छिए  प्रयत्न  करें |
 ग़रोधी  जी  के  मूवमेंट  भें  i980  में.  हम
 जितने  ग्रादमी  ये  चाहे  बड़े  से  बड़े  भादमी
 श्रीकृष्ण  सिह  हो,  तो  राजेंद्र  बाबू  हो  तो,

 भौर  नीचे से  नीचे  स्वयं  सेवक  सब  एक  जगनहु
 सोते  थे,  एक  जगह  खाले  ये,  बरड  क्लास  में
 चलते थे, तो  हम  समझते  थे  कि  समाज
 में  कोई  अंतर  नही  है।  लेकिन  भाज  समाज
 में  जो  विषमता  और  प्लन्तर  चा  गया  है
 इसलिए  सब  जगह  ये  सब  चीजें  मिलावट
 बर्गरह  की  हो  रही  है  t  हर  भादसी  चाहत
 है  कि  धनी हो  जाय  a

 एक  बात  मैं  झौर  कहूंगा,  वह  चाहे
 इधर  की  पार्टी  हो  या  उधर  की  पार्टी  हो,
 सब  को  पता  हैकि  कौन  मिलावट
 करता  है।  अगर  पोजिटिक्ल  पार्टीज
 मिलावट  करने  बालों  से  ष्बत्दा  लेना
 बन्द  कर  दे  तो  मिलावट  भी  बन्द  हो  जायगी

 (व्यवधान)  ..  देखिए  मझमे  बात  मे

 कीजिए  ।  मैं  सब  पाटियों  का  हाल  जानता

 हु  1  मेरा  यह  कहना  हैं  कि  जो  मिलावट
 करता  है  उस  से  कोई  भी  पोलिड्िकल  पार्टी
 घन्दा  न  ले  तो  मिलावट  करने  बाले  भी
 डर  जाएगे  और  मिलावट  बन्द  हो  जायगी  ।

 मत्ती  जो  विधेयक  पास  करें  और  इस
 सदन  की  झगली  बैठक  मे  मेम्मरी  को  बुला
 कर  बात  करे  कि  कैसे  मिलावट  दूर  होगी,
 उस  के  लिए  ध्या  क्दम  उठाया  जाय,  कौन
 सा  रास्ता  झागे  उस  के  लिए  और  अपनाया
 जाय।

 DR.  KARAN  SINGH:  Mr.  Chairman,
 Sir,  the  debate  on  this  Bill  has  been  an
 extermely  constructive  one  and  4  si
 most  grateful  jo  the  Hon,  Members.
 who  have  taken  the  trouble  of

 study
 -

 ing  the  provisiong  so  carefully  a
 have  given  us  the  benefit  of  theif  ad—
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 vice.  The  Bill,  aa  you  would  have
 Jgticed,  hag  yeceived  widespreag  sup-
 pert  because  the  House  ceflects  the
 gemeral  public  ppinion  that  something
 drastic  should  be  done  agarmst  this
 evil.  I  will  try  to  deal  with  some  of
 the  major  points  raised  by  the  various
 Hon,  Members.  About  twenty  Mem-
 berg  have  spoken;  I  have  tried  to  take
 notes,  and  I  will  wil  deal  with  the
 bropd  problems.

 Shri  Ssradish  Roy  made  the  pont
 that,  in  a  way  adulteration  was  a  re-
 flection  of  the  low  economic  standard
 of  the  country  and  it  was  ultimately
 only  if  proverty  is  removed  and  the
 economic  standards  are  enhanceg  and
 the  lot  of  the  common  man  is  improv-
 ed,  that  is  menace  is  really  dealiwith.
 This  is  en  unexceptional  thing.  All
 our  efforts  are  directed  towards  the
 programme  of  bringing  about  a  re-
 moval  of  proverty.  He  asked  us  how
 ‘we  were  going  to  find  out  what  is  like.
 ly,  to  cause  injury.  It  is  well  known
 that  a  health  analysis  can  always  tell
 us  whether  a  certain  adulterated  arti-
 cle  is  likely  to  cause  injury  or  not.  We
 do  not  want  to  wait  until  people  have
 died:  that  ig  the  important  point.  We
 don't  want  to  wait  until  people  have
 Gieq  and  therefore,  if  we  seize  an
 article  and  if  we  fing  that  it  is  hkely
 to  cause  death,  we  will  take  drastic
 action.

 SHRI  K,  MAYATHEVAR:  You  say
 that  if  it  is  likely  to  cause  injury,  but
 ig  it  causes  death?

 DR.  KARAN  SINGH;  Then  also.

 Now,  some  general  points  have  been
 made  with  regard  to  the  training  of
 Food  Inspectors  and  improvement  in
 their  servicé  prospects.  That  point
 ig  well  taken.  As  long  as  our  Food
 Inspectors  remain  as  lowly  paid  as  they
 are  today,  I  am  afraid  the  chances  of
 gorruption  are  very  much  more.  We
 ‘are  in  touch  with  the  States  and  are
 tihging  on  them  to  upgrade  the  whole
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 thing  and  instead  of  leaving  it  to  the
 Sanitary  Inspectors,  to  appoint  really
 qualifieg  Food  Inspectors.  This  will

 involve  certain  amount  of money. That  is  why  I  said  in  my  opening  re- marks  that  I  am  calling  a  meeting  of
 the  Health  Ministers  of  the  States  to
 again  impress  upon  them  this  point.

 Now,  hoteliers  are  consumers  in  ag
 way,  may  be  not  individually,  but  be-
 cause  thousands  of  people  or,  probably
 lakhs  of  people  eat  in  various  hotels
 every  day.  The  hoteliers  also  buy
 their  products  from  the  market.  It  is
 for  this  reason  that,  among  the  five
 representatives  of  the  consumers,  a
 Point  was  specially  made  that  one
 should  be  a  hotelier

 DR.  SARADISH  ROY:  That  way,  all
 hoteliers  are  consumers?

 DR.  KARAN  SINGH:  They  are  not
 individual  consumers  but  hotels  are
 places  where  vast  numbers  of  people
 eat  everyday.  Therefore  we  thought
 it  important  to  include  a_  hotelier.

 Now,  a  suggestion  was  made  by  Dr.
 Kalas  with  regard  to  the  Indien
 Medical  Association.  I  may  clarify
 that  the  Chairman  of  the  Committee  35
 the  Director  General  of  Health
 Services;  he  himself  is  the  highest
 doctor.  It  is  a  good  suggestion;  we
 will  certainly  keep  that  in  mind.  We
 will  like  the  full  cooperation  of  the
 Indian  Medical  Association  also,
 whether  they  are  members  of  the
 Committee  or  not,  but  I  would  not  like
 to  make  it  necessarily  there,  because
 they  have  certain  problems  of  their
 own:  they  may  not  have  really  the
 time.  In  the  States,  there  are  going
 to  be  separte  committees;  we  are  ask-
 ing  the  State  Governments  to  set  up
 those  committees.

 An  important  point  hes  been  made
 as  to  why  one  sample  is  not  going  to
 be  given  to  the  vendor.  Shri  Modi  and
 other  friends  made  ihat  point.  I  would
 like  to  clarity  this.  The  previeus
 position  was  that  one  sample  was  sent
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 would  move  heaven  ang  earth  to
 change  it  because  he  knows  it  is  ladul.
 terated  and  he  may  go  to  jail.  There-
 fore.  we  have  now  said,  one  sample

 'ikely  to  avoid  corruption  than  the
 earlier  one.

 DR.  KAILAS:  Why  not  two  samples
 to  two  different  laboratories?

 DR.  KARAN  SINGH:  What  we
 have  provided  in  the  Act  is  this.  Let
 us  say  that  the  food  laboratory  finds
 the  first  sample  adulterated.  We  have
 given  that  man  the  choice.  We  will
 write  to  him  immediately  that  his
 salople  hag  been  found  adulterated
 and  if  he  wants  to  send  the  other
 sample  which  is  with  the  health
 authorities,  We  have  also  given  the
 right  to  Government,  because  some-
 times  it  has  also  been  put  before  us
 that  the  laboratories  also  do  collude
 with  the  big  manufacturers  If  we
 are  sure  that  it  is  not,  we  have  taken
 the  power  to  send  another  sample  to
 yet  another  laboratory  What  we
 have  tried  to  do  is  a  new  system  of
 chetks  and  balances  te  prevent  collu-
 sion  both  at  the  food  inspector's  level
 and  at  the  laboratory  level.  I  would
 submit  that  the  new  mehod  that  we
 have  mtroduced  is  @  major  improve-

 I  found  that  in  905  at  the  time  of
 partition  of  Bengal,  the  theory  of
 social  boycott  first  came  to  the  forte,
 that  those  people  who  collaborated
 with  the  British,  the  best  way  is
 socialy  boycott  them.  I  would  go
 the  extent  of  saying  that  those  peop
 who  are  known  as  adulterators,
 society  would  treat  them  with  certain
 amount  of  derision  instead  of  giving
 them  honour  it  would  meke
 difference.

 #
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 DR.  KAILAS:  But  Government
 petronises  such  anti-soelal  persona
 because  they  are  rich  or  resourceful.

 DR.  KARAN  SINGH:  When  I  say
 society,  I  am  neither  saying  Govern-
 ment  nor  position  ;I  am  talking  of
 the  nation  as  a  nation.  What  we  need
 is  a  new  moral  fervour,  but  that  is  a
 different  question.

 Another  point  that  has  been  raised
 by  many  hon  Members  is  the  question
 of  the  small  man  and  the  big  men.  It
 is,  no  doubt,  true  that  the
 people,  who  adulterate,  really
 attention  should  be  paid  to  them  in
 our  implementation  of  the  Act.  I  feel
 that  it  is  better  to  catch  one  big

 to
 dig

 ta

 -

 fish  really  effectively  rather
 that  it  is  better  to  catch  one

 really  effectively  rather
 eatch  hundred  of  small
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 However,  I  would  submit  that  for  the
 consumers,  their  contact  really  is  with
 the  retailors,  The  consumer  does  not
 buy  hig  requirements  from  the  whole.
 salers,  Therefore,  we  cannot  let  off
 the  retailors,  because  ultimately  we
 want  to  protect  the  consumer.  Our
 priorities  are  first  to  protect  the  con-
 sumer.  That  is  the  overriding  priority.
 Then  the  smaller  man  who  is  usually
 the  retailer,  then  the  wholesaler  and
 then  the  manufacturer.  So,  what  we
 have  tried  to  do  is  that  we  have  tried
 to  get  all  these,  Whenever  a  small
 man  is  caught,  a  smalj  retailer  is
 caught,  we  can  automatically  unplead
 the  wholesaler  through  the  cash
 memo  or  the  warranty.  Previously,
 the  wholesalers  refused  to  give  war-
 ranties,  They  used  to  say,  ‘Either  you
 take  our  goods  or  you  do  not  take.’
 Now,  we  have  said  that  even  a  cash
 memo  or  the  invoice  will  be  sufficient
 as  a  warranty...

 SHRI  DINESH  CHANDRA  GOS-
 WAMI;  Cash  memo  under  the  rules
 is  a  warranty.

 DR.  KARAN  SINGH:  Somehow  there
 Wag  some  problem.  We  have  changed
 it  so  that  they  can  more  effectively  im-
 plead  the  wholesaler.  Not  that  we
 want  to  harass  the  wholesaler  also.
 But  if  the  wholesaler  is  largely  _res-
 ponsible,  I  agree  there  that  he  is  the
 one  who  should  be  caught  rather  than
 the  retailer.  But  we  cannot  let  any
 of  them  out  of  our  net

 A  lot  of  points  have  been  made.  Mr.
 Bharat  Singh  Chowhan  and  others
 made  points  with  regard  to  public  ९०-
 operation  and  also  many  of  our  friends
 here  like  Shri  Shailani  and  Dr.  Kailas
 I  entirely  agree  with  the  suggestion
 that  the  Zila  Parishads,  the  Panchayat
 Parishads  and  the  Panchayats  should
 also  be  associated,  It  is  a  good  sug-
 gestion,  We  will  also  be  trying  to  get
 the  Citizens’  Counsils,  Voluntary  orga-
 nizations  and  women’s  organizations
 involved  in  it.  I  have  taken  power  to
 give  directives  to  the  States.  When  we
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 meet  the  State  representatives  in
 April,  we  are  going  to  impress  upon
 them  the  necessity  of  trying  to  involve
 the  broadest  possible  spectrum  of  ‘he
 bublic,  beause  it  is  only—here  I  agree
 with  what  the  hon.  Members  have
 said—-when  the  public  are  fully  in-
 volved  in  this  and  when  every  citizen
 looks  upon  this  as  a  responsibility  of
 his  own,  that  we  will  solve  this  major
 menace  and  without  that,  it  is  not  pos-
 sible.

 Now,  I  am  coming  to  Mr.  Goswami.
 My  friend,  Mr.  Dinesh  Chandra  Gos-
 wami  has  got  a  very  keen  legal  brain
 ang  he  has  rightly  said  ag  he  has
 dealt  with  certain  cases  under  the  old
 Act  and,  therefore,  he  no  doubt  speaks
 from  a  good  deal  of  authority.  Clause
 1a,  a8  I  explained,  was  put  in  as  a
 result  of  a  definite  suggestion  made  by
 the  Select  Committee  with  regatq  to
 this  whole  problem  of  directors  and
 whether  they  should  be  made  culpable
 or  whether  they  should  not  be  made
 culpable.  Now,  what  we  have’  done
 is  that  we  have  tried  on  the  one  hand
 to  prevent  unnecessary  harassment  to
 the  directors  who  will  not  be  directly
 involved  but  the  provisions  that  we
 have  made  do  not  wholly  in  any  way
 safeguarqg  the  directors.  It  says—
 clause  VW:

 “Notwithstanding  anything  con-
 taineg  in  the  foregoing  sub-section...

 Where  the  nomination  comes  in.

 “if  it  is  proved  that  the  offence
 has  been  committed  with  the  con-
 sent  or  connivance  of  or  is  attribut-
 able  to  any  neglect  of  a  director,
 manager  or  any  other  officer,  not
 being  a  person  nominated,  he  shail
 be  hable”

 Therefore,  we  have  not  put  a  blanket
 protection  to  the  director.  What  we
 are  saying  is  that  because  tourism  is
 particularly  a  multi-chain  operation,
 therefore,  these  individual  units  should
 be  more  responsible  Now  he  has
 raised  a  point  and,  I  must  say,  that  it
 is  a  point  which  deserves  careful  atten-

 a
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 tite,  His  fear  is  that  this  bona  fide
 sion  “for  tourism  will  be  milsuiéed  “by
 firming  in  order  to  get  bogus  pédpie  on
 thelr  records  aS  man&gers  ahd  send
 ‘them  to  jail.  This  is  certainly  a  point.
 No  law  can  be  made  foolproof,  but  I
 can  assure  the  hon.  Member  and  thro--

 zh  him  the  House,  that  we  will  keep
 a  Special  watch  on  this  aspect  and  I!
 will  tell  the  State  Governments  to  be
 particularly  careful  with  regard  to  this
 and  if  I  find  that  this  provision  which
 we  have  put  in,  in  order  to  prevent
 avoidable  ‘harassment  to  the  tourist
 trade,  is  being  misused  by  firms,
 will  be  the  first  one  to  come  immedi.
 ately  with  an  atnendment.  I  certainly
 agree-—-I  am  grateful  to  him  for  having
 drawn  my  attention  to  this  point—that
 this  ‘was.  never  the  intention  ai  all  of
 the  committee  but,  he  says  rightly  as
 a@  lawyer,  it  is  open  for  anybody  to

 a
 it.  I  will  certainly  look  into

 that.

 The  hon.  Member  also  raised  the
 point:  Why  is  it  that  when  the  impri-
 gonment’  is  given,  the  Director’
 report  is  not  taken  as  final?  Now,  it
 is  not  that  we  question  the  authenti.
 city  of  the  report.  The  thing  is  that
 the  committee  felt  that  where  a  person
 ig  going  to  be  sentenced  to  life,  he
 should  at  Jeast  have  the.  power  to  cross-
 examine  the  director  because,  after  all,
 life  imprisonment  is  a  fairly  draconian
 punishment.  Really  all  that  we  have
 done  ig  that  we  are  not  questioning  the
 authenticity  of  the  Directors’  report
 but  in  caseg  where  this  punishment  is
 given,  We  are  allowing  for  corss~exa-
 Mination  which  I  think,  under  fhe  cir-
 cumstances,  is  not  unfair.

 SHRI  M.  C.  DAGA:  If  in  cross-exa.
 Thination,  it  loses  its  importance,  then
 what  will  happen?

 DR.  KARAN  SINGH:  @oen  the
 Director  should  be  moveg  against  if  it

 .  4g  found  that  he  is  gufity.

 also  felt  it,  Many  of  the  =  ca
 jee

 ‘rigid  in  some  ways  and  some

 thet  we  have  laia  down,  it
 before  us  in  évidetice,  are  pe

 complained  that  you  put  spéciiicatl
 in of  America  and  Canada  bit  here

 conditions  are  different|
 Sein

 छ
 Modi  mentioned  about  this  qi¢stion  cle
 varying  milk  standards.  I  way  tell

 you,  from  my  home  town—J  a
 some  people’  came  and  they  oa  the
 standards  of  Punjab  and  Haryana
 were  applied  to  Jammu,  all  the  duiri¢s
 in  Jammu  would  be  closed  down  and
 the  people  would  go  behitia  tie  Bars,
 We  simply  cannot  match  them.  I  may
 clarify,  there  are  different  statidards
 for  different  regions  and  States.  We
 have  laid  down  that  for  different  re-
 gions  we  can  have  different  standards
 in  milk.  Also,  with  regard  to  milk,  the
 Committee  has  made  a  special  sug-
 gestion.  I  will,  perhaps,  sect  up  a
 small  study  group  on  this  dairy  pro-
 blem  to  see  what  exactly  can  be  done.
 to  prevent  adulteration  on  the  one
 hand  and  to  prevent  harassment  to  the
 milkmen  and  gwalas  on  the  other.

 Shri  Sequeira  is  not  here.  Perhaps,
 I  can  skip  over  the  point  that  he  made.
 He  said  that  continuously  this  should
 be  monitered  and  as  I  said  in.  my
 opening  remarks,  the  implementation
 machinery  is  being  geared  up.  .

 Shri  Desai  spoke  of  the  low  nutri.
 tional  value  and  of  the  flourishing
 trade  of  adulterator.  Somebody  men-
 tioned  about  Papeets  seed.  I  was  hor-
 rified  to  leaern  that  horse  dung  is  sold
 as  ‘garam  masala’  which  is  absolutely
 incredible.  It  came  as  a  revelation  te
 me.  I  never  realiseq  human  ingenuity
 should  be  stretched  to  such  a  limit  ‘that
 dung  can  be  used—

 लीद  को  मसाला  बना  कर  बेचते  हैं.  :

 घोर  कलिगृग  भौर  क्या  होगा,  झष  अताइारं।..
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 is  really  something  absolutely
 fantastic  ahd  es  Shri  Desai  said  ad.

 tadmdlogy  is  bebyg  used  to
 manufacture  it,  The  latest  technology,
 in  Gujarat  particularly  is  being  used
 %o  manufacture  smal)  seeds  which  look
 like  rice,

 Somebody  atked  a  question  ubout
 paddy  and  rice.  Now,  I  would  clarify

 also.  Paddy  is  a  primary  food
 ause  paddy  is  in  its  natural  state.

 Rice:  iy  not  a  primary  food  because
 firstly,  it  has  a  husk.  There  is  human
 intervention.  Secondly,  rice  is  often
 #dulterated  by  addition  of  apparently
 little  gmall  pieces  which  look  hke  rice.

 »  we  were  not  able  to  look
 mpon  rice  as  a  primary  product.  Stand-
 ards  for  foog  grains  are  largely  physi-
 cal,  not  chemical  with  pertnissible
 limit  of  admixture.  So,  i¢  should  not
 Cause  very  great  problem  in  its  imple-
 mnentation.

 Shri  Daga  and  others  mentioned
 about  the  Food  Inspectors.  They  men-
 tioneg  that  there  was  a  wide  spread
 report  that  the  Food  Inspectors  are
 often  in  collusion  with  the  adullera-
 tors.  I  am  afraid,  our  reports  also
 show  that  thig  is  often  the  case  and  I
 have  no  hesitation  in  saying  that  in
 the  implementation  of  the  Act,  so  far
 a  great  deal  of  collusion  has  taken
 place  and,  therefore,  now  under  the
 emergency,  particularly  one  of  the  ad-
 vantages  is  that  we  can  more  strongly
 against  the  government  servants  which
 ‘we  eould  not  do  earlier.  I  have  deter-
 mined.  I  have  laid  down.  I  told  the
 Committee  and  J]  would  like  to  tell  the
 House  that  we  intend  to  take  the  most
 drastic  action  against  the  Food  Inspec.
 tors  who  have  been  found  in  collusion.

 They  are  not  covered  by  this  Act.
 Some  Members  wanted  them  to  be  co.
 vered  by  this  Act.  But,  it  was  clari-
 fied  that  all  Government  servants  are
 already  covered  by  the  Service  Act,
 by  the  Prevention  of  Corrupfion  Act

 LP.C,  But,  in  the  implementation
 Act,  we  wil)  certainly  see  that

 wherever  eollusion  is  proved,  in  the
 samme  Way  a  we  ore  taking  drastic

 a8
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 action  to  punish  the  adulterator,  we
 will  also  take  action  to  punish  the
 erring  officials.  I  agree  that  until  offi-
 cials  alzo  cooperate,  this  Act  will  be-
 come  a  dead-letter.  This  business  of
 fixed  mcome  for  al]  the  food  inspectors
 and  so  on,  I  am  afraid,  refiects  once
 again  the  genera]  atmosphere  of  lax-
 ness,  indiscipling  and  corruption  that
 existeq  which  we  are  now  trying  te
 improve.  The  important  part  of  the
 emergency  ig  a  general  improvement
 in  discipline  and  in  implementation,  I
 think,  ts  is  a  good  opportunity  for
 us  to  get  off  to  a  good  start  with  this
 Bil.

 y
 DR.  KAILAS:  What  about  the  delay

 in  getting  the  results  from  the  foog
 laboratories?

 DR.  KARAN  SINGH:  Mr.  Daga  also
 mentioned  about  the  laboratories.  0
 also  Dr.  Kailas.  As  I  said,  we  we
 raising  the  number  of  appellate  labo-
 ratories  from  one  to  four.  But,  that
 @doeg  not  mean  that  the  States  should
 not  fave  their  own  laboratories.  As
 I  said  in  my  opening  remarks,  in  every

 tate,  we  are  going  to  encourage  set-
 ting  up  of  really  good  food  and  drug
 laboratory,  Drug  of  course  is  q  diffe-
 rent  point.  It  also  is  a  very  major
 problem.  For  the  drug  laboratories,  L
 will  come  before  the  House,  I  hope,  in
 the  course  of  this  year  with  unother
 very  comprehensive  Bill  for  drugs  and
 cosmetics  on  thig  line.  Ag  I  said,  we
 want  to  set  up  a  combined  food  and
 drug  laboratory  in  every  State.  Not
 only  that.  A  point  was  also  raised—
 not  to-day—on  the  control  markets
 and  Mandis  ang  so  on.  We  will  try
 and  encourage  the  setting  up  of  proper
 laboratories  with  standardised  testing
 techniques  because,  if  laboratories  use
 different  techniques,  they  come  up  with
 different  results.  So,  the  standardi-
 sation  of  the  testing  laboratories  also
 ig  tremendously  important.  We  are
 seized  of  the  matter.  We  have  got
 expert  reports  on  ft  and  we  will  pass
 on  that  information  to  all  the  States
 to  see  that  they  are  adopted.  ag  far
 as  possible
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 Shri  Mavalankar  spoke  again  of
 public  opinion  and  of  the  involvement
 of  voluntary  organisations.  Shri
 Shukla,  I  think,  mentioned  this  busi-
 nese  of  admixture.  The  admixture  is
 only  safe  if  both  the  things  mixed  are
 non-injurious  to  health.  Therefore,  if
 kesari  dal  is  there  and  if  it  ig  injuri-
 ons  it  will  not,  as  such,  be  exempted,
 4¢  will  come  within  the  purview  of  this
 Act,  I  would  like  to  make  that  very
 clear.  The  admixture  ig  only  safe,
 fer  example,  in  the  case  of  jowar  and
 wheat  and  all  that  sort  of  thing.  Both
 of  them  are  non-injurious  (interrup-
 tione).  Water  is  a  very  difficult  pro-
 tlem  because,  after  all  water  is  pollut-
 @a  and  water  causes  gastro-enterities,
 cholera  and  all  that.  If  water  is  im-
 pure  and  when  impure  water  in  added
 to  the  milk,  that  becomes  dangerous
 to  health  but  when  pure  water  is  added
 to  milk,  it  ig  adulterated  but  not  dan-
 gerous  to  health.  So,  the  water  and
 milk  problem  igs  rather  ticklish.  We
 will  look  into  it  very  carefully,  On
 what  else  needs  to  be  done.  (Interrup-
 tions,  Milk,  because  of  fat  content,
 comes  within  the  purview  of  this  Bill.
 But,  the  milk  is  covered  by  the  bill.
 (Interruptions).  But,  if  water  is  not
 added.  then  it  will  be  substandard,  if
 it  is  added,  then  i¢  will  be  an  adulte-
 rated  one,

 MR.  SPEAKER:  The  Bill  neans  what
 it  is.  That  is  ali  a  question  of  opinion
 and  interpretation.

 DR.  KARAN  SINGH:  A  Iot  of  my
 other  friends  have  spoken—Shri
 Yadav,  Shri  Jagammath  Misra  and  Shri
 Nathu  Ram.

 इन  सभी  ने  बड़ी  महत्वपूर्ण  बातें  कही
 हैं।  एक  तो  इन्होंने  यह  कहा  है  कि
 जब  तक  जन-जागृति  नहीं  होगी  तब  तक

 यह  काये  सफल  नहीं  हो  सकता  मैं  बिल्कुल
 इस  से  सहमत  हूं  |  पंडित  जी  ने  भी  यह
 बात  कहाँ  है  कि  जन-जागृति  होती  चाहिए।

 tAtnnds.)
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 में  यह  समझता  हूं कि  जिस  प्रकार से  हम
 परिवार  नियोजन  धादि  ,के  बारे  %  शारे
 कर  रहे  हैं,  उसी  कग  &  थाथा  बचाओं  धौर
 अन्न  में  जो  मिलाबट  है,  उस  के  बारे  में
 प्रचार  ही  और  इस  के  लिए  मैं  कहूंगा  कि
 डी०  go  बी०  पी  द्वारा  भ्रचार  हो  जिस
 से  अन-साधारण  को  आनकारी  हो  और

 यह  उन्हें कहे  कि  इस  प्रकार की  कोई  बीज
 मिले, तो  उत  को  गया  करना  चाहिए ।

 They  rust  also  know.  It  ig  no  use
 just  educating  the  public  unless  they
 know  what  they  are  to  do,  where  they
 can  go  to  complain,  where  they  can
 go  to  make  a  report  and  to  on.  80
 this  is  being  taken  care  of.  '

 36  hrs,

 One  point  which,  |  think,  is  import-
 ant—Shri  Goswami  also  raised  it;  I
 forgot  to  mention  it—ig  this:  why  is  it
 that  we  have  now  said  that  a  sample
 should  not  be  taken  from  the  consu-
 mer?  The  Committee  felt  that  after
 all,  the  consumers  are  housewives.  Once
 you  give  the  food  inspectors  power  to
 take  samples  from  private  homes,  they
 Can  unnecessarily  harass  som¢hody  by
 breaking  into  hig  house,  by  saying
 ‘We  have  come  to  take  samples’.  Your
 wife  may  be  cooking  some  delicious
 dishes  like  idli,  dosa  or  papadam  and
 somebody  comes  to  take  gamples.  The
 Committee  thought  that  it  was  wiser
 to  prevent  this  possible  misuse,  parti-
 culatly  in  the  rural  areas  and  smal!
 towns,  by  food  inspectors  breaking
 into  individual  houses.

 DR.  KAILAS:  The  constimers  are
 going  to  complain  as  they  are  harras-
 sed.

 DR.  KARAN  SINGH:  They  are  ;
 going  to  complain  in  any  case,  But  I
 do  not  fhink  that  this  weakness  the
 prosecution  because  the  prosecution,  as
 I  understand  it,  will  take  place  ai  s
 regult  of  a  sample  taken  from  store
 during  sale  or  store  for  sale,  I  agree
 there  may  he  some  ingenious  method  |
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 whereby  com  keep  one  tin
 ‘behind  and  bring  It,  I  am  not  sugges-
 ting  thag  ingenuity  wili  not  find  some
 kind  of  a  way,  but  broadly,  |  feel  we
 have  tackled  it.

 SHRI

 (Amadt.)

 DINESH  CHANDRA  GOS5-
 WAMI:  Pleage  algo  ask  vour  officers
 to  keep  a  watch  and  see  whether  they
 can  aveld  it

 DR,  KARAN  SINGH:  Yes,  we  will
 that.  The  point  is  well  taken.  i

 to  explain  why  it  was  that  we
 done  this. ite

 ik,  by  and  large,  I  have  cover-
 points  except  those  made  by

 ti  Sahodrabai  Rai.
 Bg

 I
 ed

 ओऔमती  महोदरा  बाई  ने  दो  बड़ी

 महत्वपूर्ण  बातें  कही  हैं  भौर
 सुझाव  दिये

 हैं।  एक  तो  भ्रस्पतालों  भें  जो  जो  दवाहपों
 दी  जाती  हैं  उनके  संदुपभोग  के  बारे  में  है।

 उन्होंने  कहा  है  कि  इतका  दुरुपयोग  नहीं
 होना  चाहिये  प्रौर  जहां  कहीं  किसी  कर्मचारी
 को  दुरुपयोग  करते  हुए  पकड़ा  जाए  उसको
 कड़ी  सजा  होनी  चाहिये,  उसके  खिलाफ

 कड़ी  कार्यवाई  होनी  चाहिये  ।  मैं  उन  से

 इस  बात  में  सहमत  हूं  t  ऐसा  प्रवश्य  होना
 चाहिये  t  हमने  कह  भी  रखा  है  इसके  बारे
 में  अपने  भस्पतालों  को।

 दूभरे  उन्होंने  परिवार  नियोजन  के  बारे
 में  कहा  है  कि  प्रत्येक  वपक्ति  को  यह  करना

 चाहिये  फिर  चाहे  उसका  कोई  भी  घ॒र्म

 हो  7  मैं  उन  से  बिल्कुल  सहमत  हूं  1  किसी
 और  समय  पर  झगर  मैं  झ्ाऊंगा  सभा
 के  सामने  तो  परिवार  नियोजन  के  सम्बन्ध
 मैं भौर  भो  बहुत  से  विचार  रखूंगा।
 मुझे  झाशा  है  कि  प्रगले  सेशन  में  मुझे
 सभय  मिलेगा  तो  मैं  परिषार  नियोजन  के
 बारे  में  मेरी  जो  नई  विचारधारा  है  उसको
 मैं  आपके  सामने  रखूंगा।
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 इन  शब्दों  के  साथ  मैं  माननीय  संदस्यों
 का  धन्यवाद  करता  हूं  कि,  .

 SHRI  S.  M.  BANERJEE:  The  Deputy
 Minister  is  here.  A  delegation  met
 him,  He  wag  convinced.

 कर्ण  सिह  :  पान  मसले  के
 सम्बन्ध  में  कुछ  लोग  जो  हमारे  सामने  भाए
 थे  कहा  कि  पान  मसाले  को  इसमें  से
 लिकाल  दिया  जाए।  हमने  उम्र  बात  को

 महीं  भाना  क्योंकि  जो  पान  खाने  वाले  हैं
 उनका  स्वास्थ्य  हमें  बहुत  प्रिय  है।  झंगर

 हम  एन  मसंसाला  न॑  दे  प्रौर बे  पान  में

 कुछ  झौर  गलत  चीजे  डाम  दें  तो  हुमारे
 मित्रों  का  स्वास्थ्य  खराब  हो  जाएगा  t  इस
 वारते  हस  पान  रूस  लें  को  निकाल्मा  नहीं
 चाहते  है,  रखना  चाहते  है।  दूसरे  बनर्जी
 साहब  ने  संक्रीन  के  सम्बन्ध  सें  कहा  कि
 उसको  डालना  उचित  हैं  या  नहीं,  मैं
 समझता  हूं  कि  यह  एक  ऐशग  प्रश्न  है  जिस
 के  आरे  भें  मैं  सब  कागज  मंगा  करके
 स्टैडइंज़  कमेटी  से  कहूंगा  कि  वह  इसके
 उपर  पृनविचार  करे  शर  झगर  .सैकोन
 स्वास्थ्य  कि  लिए  खराब  है

 कभी  एस.  एस.  बनर्जी  :  सेक्रीन  की
 बात  नही  है।  ग्राप  विश्वास  बरें  कि  चीनी
 बरसात  में  रहेगी  नहीं  उस  में  1

 wo  कर्ण  सिह  :  चीनी  अगर  पड़

 नहीं  सफेगी  भौर  सेक्रीन  स्वास्थ्य  के  लिए
 खराब  है  तो  मेरी  विनम्ञ  प्रार्थना  है  कि

 बरसात  के  मौसन  में  पान  खाना  बन्द  कर

 दें  ।  यह  तो  मैं  नहीं  कर  सकता  हूँ  कि

 पान  भी  खिलाता  जाऊं  और  श्रापका  स्वास्थ्य

 भी  बिगाड़ता  जाऊं  ।  ऐसा  करना  ज्यादती

 होगी  t  इसको  मैं  देख  लूगा

 शी  एस.  एम.  बनर्जी  :  जरा  सुन
 जें।  श्राप  बैठ  जाएं  तो  मैं  बोलूं  t
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 Bin

 {tt  tae  quo  बनी]

 फिद्क  गोरखपुंही  ने  कहो  थीः

 a  आल  जे  एक  रोग्र  जादां  जिरदगी.-  के  ते

 wo  wt  fag:  ae  तो  ठीक  कहा
 -जैकिंग  सेंहत  के  बंगैरं  भी  जिन्दगी  बहुत
 मुश्किल  से  कटती  है  बनीं  साहब  ।

 भक्त  में  मैं यहू॑  कहना  चाहता  हैं
 -कि  भ्रंछित  जी.  झोर  दूसरे  मित्रों "ने ले  कहा
 कि.  हमार  याष्ट्रीय  शरित्र  में  परिक्तंस
 की  भ्ावश्यकता  है,  पहु  बिल्कुल  ठीक  श्रॉत

 है .  मुझे  भगवदूनीता  का  एक  स्लीक  याद
 न्या गया है --

 यश्दाचरेति  श्रेष्ठ:  तत्तदेवेतरों  जन:  |

 से  यत्यप्रमाण  कुरुते  लोकस्तदनुवर्तते  ।॥

 जिस  प्रकार  का  भाचरण  हूमारे  जो  श्रेष्ठ

 हैं,  बे  करते  हैं,  उसी  प्रकार  से.  लोग  .  चलते

 हैं।  इस  देश  में  हमारे  संप्तदु-प्रदस्यों  .से
 श्रेष्ठ  तो  कोई  भौर  व्यक्ति  होंगे  नहीं

 :  क्योंकि  इस  देश  के  रहते  वालों  के  वे  प्रति:

 निधि  हैं।  भ्रगर  -अंसद-श्दस्पों.  का  पूरा
 खहयोव  हमारे  साथ  हों,  जौर  ह्म  जो  जारे

 :  देश  में  प्रचार  कर  रहे  हैं,  उसमें  बहु  हुतारा
 हाथ  बंटायें  तो  हम  जो  आज  यह  विधेयक

 िक

 ate  कर्ण  सिर:  ार्तीय वी  ्
 अच्छा  सूप  Fi

 ओऔ  ओकिधन  मोदी  :  मेंत्रों  महादेव.
 ने  प्रभो  बताया  कि  चोघा  सफल  असुलिये
 नहीं  रखना  चाहते  हैं।कि  उसके  ख़बसने:  .
 की  समाधता  ty  झपने  ो  नियम "इसमें
 बनाय  &  बह  अनुसार  सारे  सैम्पल  सकी  -
 हैल्थ  प्राफिसर  के  पाक्ष  रहँगे  t  इसलिये
 प्रगर  चौथा  शेम्पल  उसको  दे-देते  हैं,
 सैम्पल  लेते  हैं,  तो  ससे  या  नुकसास  हैती

 है
 ?

 to  ww  fag  :  fra  झादमी-  की

 हम  सैम्पल  देंगें  बह  तो  अपना  सैम्पेल
 बदलेगा  ही  बदलेगा  ।  फिर  अगर  हम  भेजेयें
 तो  वह  कहेगा  कि  यह  बह  नहीं  है।  उ
 दोधी  को  सेम्पल  देना,  उससे  यह  प्रार्थना
 करता  है  कि  भाप  इसकी  रखिये,
 इसको  अदलवाइय  ।

 जो  सतवाल,  कपर  (पट़ेयाला)  :
 मेरा  सून्नाव  है  कि  चीथा  सेम्पल  डिस्ट्रिकट
 मजिस्ट्रेट  कै  पास  रखवाना  शाहिये  1  ब्येंकि
 जो  हैल्थय  आफिसर  है,  जिम  पर  झाप  शिप
 करते  हैं,  जिसको  आप  मेन  एजेन्सी  मानते

 हैं,  करप्शन  उसी  से  शुरू  होती  हैं।  बह
 हजारों  रूपया  खाता  है।  भाष  डिस्ट्रिबंट
 जज  के  पास  च.था  सैम्पल  रखिये।

 पास  करने  जा  रहे  हैं,  मैं सससता :हूं त्  कि  ‘SHRI  P:  G.  MAVALANKAR:  The
 अवण्य  ही  यह  ऐतिहासिक  कदम  होसा

 pon.  ‘tn
 oe  rightly

 Pec’  ve .  =  consumers’  movement:
 द  झोर  हमारे  बेग  का  जो  भराष्ट्रीय  चरित्र  है,  extended  in  our  country.  Would  he

 और  ओ  करप्णनकों  भावता  चली  है,  spell  out  a  little  more  the  concrete
 अहू  उसके  विरुद्ध  एक  बड़ा  कदम  होगा  1  ways  in  which  the  government  can

 यही  मेरा  निवेदन  है।
 come  forward.and  help  grow.  a  volun
 tary  movement  of  consumers,  esgenial-.
 ly  in  terms  of  what  he  rightly  said,
 even  going  to  the  axtent  of  boycdtting
 guilty  people.  ,  .  (Interruptions)
 say  that.  we  are  also  responal  en

 सी  बिभति  far  :  प्राप  शैडियों  सै
 स्वास्थ्य  के  बारे  में  5  मिनिट  का  प्रचार
 कंरवयाथा  कीजिये)  :
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 DR.  KARAN  SINGH:  Under  this  Bill

 the  only  thing  that  we  are  doing  is  to
 increase  five  members;  we  will  try  and
 take  representatives  of  the  consumers
 voluntary  organisations  and  we  will
 request  the  States  particularly  at  the
 state  leve]  to  involve  thoge  yrganisa-
 tions  in  the  implementation  of  the  Act
 as  far  as  possible.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend  the
 Prevention  of  Poog  Adulteration
 Act,  1964,  as  passad  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted,

 MR.  CHAIRMAN:  Now  we  take  up
 clause-by-clause  consideration,  Clause
 2.  There  are  some  amendments.

 Clause  2—  (Amendment  of  section  2.)

 SHRI  BHARAT  SINGH  CHOW-
 HAN:  I  beg  to  move:

 Page  2,  line  24,—

 after  “natural”  insert  “or  tech.
 nical”  (18)

 Pages  3,  line  23,—
 after  “natural”  insert  “ar  alter-

 ed”  (14)

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 Page  2,—

 after  line  26  insert—

 “Provided  further  that  where
 the  quality  or  purity  of  the  article
 being  primary  food,  has  fallen  be-
 low  the  prescribed  standards  or
 its  constituents  are  present  in
 qualities  not  within  the  prescrib-
 €q  limits  of  variability  and  where

 «gueh  atticle  is  q  substandard  food
 Jput  not  an  admixture  in  the  pri-
 mary  foods  and  in  either  case
 solely  due  to  natural  or  technical
 eausés  and  beyond  the  control  of
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 मा  सा
 human  agency  and  not  injurious-
 to  human  health,  then,  such  arti-
 cle  shall  not  be  deemed  to  he
 adulterated  within  the  meaning  of
 this  sub-clause  or  Act”  (17)

 Page  3,—

 after  line  23  insert—

 ‘Explanation:  Produce  of  agri=
 culture  and  horticulture  in  itg  na-
 tural  form”  means  and  include  all
 primary  foods  dehusked  or  milled
 broken  as  pieces  but  do  not  in-
 clude  admixtures  beyci.q  the  per-
 missible  specifications  and  stan-
 dards  prescribeg  under  Rules.”
 (18)

 Page  3,  line  28,—
 for  “in  its  natural  form”

 substitute  “in  its  natural  or  qe~
 husked  or  split  form.”  (20)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  2,—

 after  lino  26,  insert:

 “Provided  further  that  if
 infestation  is  due  to  natural
 causes  like  dampanecss  and  the
 presence  of  imperceptible  insects
 in  the  primary  food,  the  said  arti-
 cle  shall  not  be  deemed  to  be
 adulterated  even  if  it  is  insert  in-
 fested.”  (29)

 tae

 MR.  CHAIRMAN:  Shall  I  put  all
 the  amendments  together?

 SHRI  M.  C.  DAGA:  Kindly  allow
 me  two  minutes,

 MR.  CHAIRMAN:  You  have  already
 spoken.

 SHRI  M.  C.  DAGA:  Not  regarding
 this  amendment.  Kindly  allow  me  to
 speak.  I  hope  the  minister  has  not
 made  up  his  mind  not  to  accept  any
 amendment  because  the  Rajya  Sabha
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 {Shri  M.  C.  Daga]
 has  already  endorsed  it.  My  amend-
 ment  reads  as  follows:

 MR,  CHAIRMAN:  It  has  been  cir-
 «culated.  Pleasa  give  your  arguments,

 SHRI  M.  C.  DAGA:  The  American
 law  on  this  pot  is  this:

 “Under  the  wording  of,  or  the
 construction  placed  upon  some
 statutes,  there  is  adulteration  where
 the  substance  is  diluteg  or  is  depre-
 ciated  in  quality,  where  it  fails  to
 come  to  the  standard  set  up  by  law
 us  to  its  ingredieuts  or  where  any
 foreign  substance,  wholesome  cr
 unwholesome,  is  added.”

 “Suppose  no  human  agency  is  involved.
 There  is  no  admixture  and  it  is  pri-
 mary  food.  You  have  defined  pri-
 mary  food  as:

 “Primary  food’  means  any  article
 of  food,  being  a  produce  of  agricul-
 ture  or  horticulture  in  its  natural
 form.”

 Take,  for  example,  gram  in  its  natural
 form.  Suppose  it  is  broken  into  two
 parts.  It  will  not  be  tantamount  to
 admixture.  It  js  not  injurious  to
 health.  The  low  is,

 “The  word  ‘adulteration’  as  used
 in  the  Act  is  not  megut  to  connote

 :mere  mixing  of  things  or  combining
 of  substances  but  the  admixture  of
 articles  of  food  in  such  a  manner  as
 to  be  capable  of  producing  the

 veffects  enumerated  in  sub-clauses
 (a)  to  (1)  of  clause  Qa)  of  section

 2.”

 So  many  High  Courts  and  the  Supre-
 me  Court  have  given  decisions  on
 this.  ‘The  Chairman  is  a  lawyer  him-
 self  and  he  will  appreciate  my  argu-
 ment,  The  proviso  as  it  is  in  the  Bill
 reads  thus;

 “Provided  that,  where  the  quality
 or  purity  of  the  article,  being  pri-

 vo
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 mary  food,  has  fallen  below  the
 Peescribeg  standerds  or  its  congtt-
 tuents  ere  present  in  quantities  ot
 within  the  preacribed  limits  of  vari-
 ability,  in  either  case,  solely  due  tc
 natural  causes  and  beyond  the  con-
 trol  of  human  agency,  then  suct
 article  shall  not  be  deemed  to  be
 adulterateq  within  the  meauing  of
 this  sub-clause.”

 T  have  said  in  my  amendment  “but
 not  an  admixture  in  the  primary
 foods”  and  I  have  added  “technical
 causes”  after  “natural”.  I  hope  he
 will  accept  my  amendment.

 क्री  रामावतार  द्वास्त्र/  :  सभापति  महोदय,
 यह  जो  पृष्ठ  2  पर  धारा  2  मे  प्राविज़ो
 है  जिस  को  उन्होंने  पढ़  कर  सुनाया  जिस  में
 कहा  गया  है  कि  भगर  प्राकृतिक  कारणों  से  या
 मानवीय  नियंत्रण  से  बाहर  की  बांत  हो,
 उसकी  बजह  से  मापदण्ड  मे  घटिया  खाद्याश्न
 हो  तो  उसको  डल्टरेटेड  नहीं  माना  जायगा,
 मैं  चाहता  हूं  कि  उस  में  एक  प्रोवाइज़ो  झौर

 जोड़ा  जाय  t  बह  प्रोवाइज़ो  पता  नहीं  मत्री
 जी  ले  पढ़ा  है  या  नहीं,  उस  को  मैं  पढ़
 देता  हूं  .  वह  इस  प्रकार  है:

 “Provideq  further  that  if  the  in-
 festation  is  due  to  watural  causes  like
 dempness  and  the  presence  of  im-
 perceptible  insects  in  the  primary
 food,  the  said  article  shall  not  be
 deemeqg  to  be  adulterated  even  if  ft
 is  insect  infested..’

 नमी  की  वजह  से  अगर  इस  तरह  की

 कुछ  सब-स्टैडडं  चीज  हो  जाय  जिंस  में
 मिलावट  ऊपर  से  नहीं  है  तो  उसको  भी
 मिश्चित  नहीं  मानता  चाहिए।  इस  संशोधन
 को  मात  लेता  चाहिए  ताकि  इस  के  कारण

 किसी  को  कानून  की  गिरफ्त में  ने  लिया
 जाय।  डे
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 को  भारत  सिह  चौहान  :  सभापति
 महोदय,  जो  जाते  इस  में  कही  गई  हैं  उन
 के  शाप्तार  पर  ही  यह  प्रमेंडम्रेंट  मैं  ने  दिया

 है।  मेरा  प्रमेंडम्ेंट  मह  है  कि  पृष्ठ  नं०  2,
 लाइन  24,  भाफटर  नेजरल,  इनसर्ट  टेकनिकल
 अननमेध्सरी  हैरेसमेंट  का  परेशानी  न  बढ़े
 इस  दृष्टि  से  मैं  ते  यह  रखा  है।
 उसमें  होगा  कया  कि  पैंडी  है  उस  को  प्रोसेस
 किया  जाता  है,  प्रोसेस  होने पर  उससे  चावल
 बनता  है।  वह  चायल  वही  सब-स्टैंडर्ड  के
 रूप  में  सामने  झ्राजाय  तो  द्रेड्स  को  भी
 परेशानी  होगी  शौर  बहुत  सा  काम  इस
 से  रुक  जाने  की  संभावना  है।  भप्रननेसेसरी
 परेशानी  उन  को  इस  कायदे  के  भप्रनुसार
 होगी  t  इसलिए  मेरा  सुझाव  है  कि  नेचुरल
 भ्रौर  टे  कनिकल  ये  शब्द  होने  चाहिए  ।

 दूसरा  अमइमेंट  है-पृष्ठ  नं०  3  पर

 नेचुरल  जो  है  उसमे  “प्रार  झालटरड”
 जोडा  जाय  ।

 तौसरा  पृष्ठ  न०  4  पर  है,  लेबोरेटरीज
 के  बारे  में  बहुत  कुछ  कहा  गया  है,  उस
 संबंध  में  'लेवोरेटरीज़  फार  रेगूलेटेड  मार्केट”

 यह  झगर  हो  जाय  तो  बहुत  सी  जो  शिकायते
 आ  परेशानियां  होती  हैं  बह  मिट  जायेगी  t

 MR.  CHAIRMAN;  You  are  speak-
 img  on  other  amendments  also.

 DR.  KARAN  SINGH:  I  would  like
 to  point  out  one  important  fact.  In
 the  previous  Act,  all  produce  was
 covered  by  the  Act.  We  have  made  a
 ‘very  special  move  to  take  out  all  this
 produce  which  is  sub-standard  partly
 due  to  natural  causes  beyond  human
 econtral  Now  to  adg  the  word  ‘tech-
 fcal’,  as  Mr,  Daga  ang  Mr.  Chauhan
 eye  pointed  out,  would  be  very  dan-
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 gerous  because  uder  the  plea  of  tech-
 nical  difficulty,  all  the  people  will  get
 away.  And  I  would  also  submit  to
 Shri  Shastri  who  has  spoken  of  im-
 perceptible  insects.  Imperceptible  in-
 sects  are  more  dangerous  than  percep-
 tible  insects.  The  more  invisible  the
 insects  are,  the  more  are  they  dange-
 rous—whether  they  are  political  in-
 sects  pr  biological  insects.  Therefore,
 I  would  strongly  urge  on  him  to  drop
 his  amendments.

 MR.  CHAIRMAN:  I  shall  now  put
 amendments  Nos.  18,  4,  1,  18,  20  and
 29  to  the  vote  of  the  House.

 Amendments  Nos.  1,  14,  1%,  18,  20
 and  29  were  put  and  negatived,

 MR.  CHAIRMAN,  The  question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill,

 Clause  3—(Amendment  of  section
 3.)

 MR.  CHAIRMAN:  Clause  3,  amend-
 ments  Nos.  4  2,  3  and  30.

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  3,  line  37,—

 for  “one’  substitute  “two”  (dy

 Page  3,  line  38,—

 add  at  the  end—

 “including  one  representative  of
 the  hotel  employees.”  (2)

 Page  3,—

 after  line  38  insert—

 “(gpg)  two  representatives  from
 Associa. the  All  India  Medical

 tion”.  (3)  ‘
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 Page  3,  hne  34,—

 after  “commercial”  insert—

 “retail  Kirana  merchants  or  the
 retail  grain  dealers”  (30)

 MR  CHAIRMAN,  Mr  Daga  are  you
 moving  your  amendment?

 SHRI  M  C  DAGA:  Yes,  Sir  I  beg
 to  move,

 Page  3,  hnes  34  and  35,—

 for  “agricultural,  commercial
 and  industrial  interests”

 substitute  “interests  of  the  agri-
 culture,  commerce,  industry  and
 foodgrain  trade”  (2l)

 शी  रामावतार  द्ास्ज्ी  :  सभापति

 महोदय,  मैं  इन  सशोधनों  पर  नहीं  बोलता
 लेकिन  मैंने  जिद  सवालो  को  अपने  भाषण
 के  क्रम  मे  उठाया  था  उनमें  से  एक  का  भी
 जवाब  मंत्ी  जी  ने  नहीं  दिया।  मची  जी
 को  भाजादी  है,  जवाब  दे  या  न  दें  ।

 मैं  ने  सवाल  उठाया  था  कि  जहा  होटल
 उद्योग  के  एक  प्रतिनिधि  को  श्राप  रखना
 चाहते  है  परामर्ण  दात्नी  समिति  में  वहा
 उसके  दो  प्रतिनिधि  कर  दीजिए  -  एक
 प्रतिनिधि  कर्मचारियों  मे  से  भी  रखिए।
 इसवा  समर्थन  किसी  और  सदस्य  ने  भी  किया
 था  लेकिन  उसका  जवाब  आपने  नहीं  दिया
 कि  यह  सही  है  या  गलत  है।  तो  मैं  समझता

 हूं  यह  बात  होनी  चाहिए  क्योकि  इससे  मदद
 मिलेगी  मिश्रण  करने  बालो  से  खाने  वालो
 को  बचाने  में।

 इसी  तरह  से  मैं  ने  श्राल  इडिया  मेडिकल

 एसोसिएशन  की  बात  कही  थी  लेकिन
 उसका  मत्री  जी  ने  जवाब  नहीं  दिया।
 आपते  कहा  इसको  ध्यान  में  रखेंगे  भौर

 उनकी  सेवायें  लेंग्रे  शेकिन  मे  काम  से  बहुत
 योधझिल  होते  हैं,  वे  शायद  इतता  मौका

 Iteration  (Amadt)
 Bu

 गहीं  विकाल  सकते  हैं।  में  उन्हीं की  श
 रख  रहा  हू  क्यो  कि  मेरी  आत  उनसे  होंती
 है  डाक्टरों  से  ताल्लूक  होने  की  वजह  से  |
 तो  इससे  प्रापको  लाभ  होगा  t  पाल  इंडिया
 मेडिकल  एसोसिएशन  में  श्राप  उतती  को
 रखेगे  जोकि  उसमे  दिलचस्पी  रखते  होडे
 झौर  जो  जानकार  होगे  हालांकि  जानकार
 सभी  होते  हैं।  तो  उसको  भी  रखा  काना
 चाहिए  लेकित  आपने  यह  कहकर  ठाल  दिया
 कि  थे  शायद  पसन््द  न  करे।

 तीसरी  बात  यह  है  कि  एक  प्रतिनिधि
 रिटेलस  का  होना  चाहिए।  मैंने  शंब्द
 किराना  मचन्ट  इस्तेमाल  किया  हैं।  इस
 प्रकार  के  जो  छोटे  छोटे  दृकानदार  होते
 है  उनके  एसोसिएशन  भी  होते  हैं  तो  उनके
 प्रतिनिधियों  को  भी  रखिए  क्योंकि  झगर
 झ्राप  उनकी  मदद  नहीं  लेगे  तो  श्रापको
 इस  पवित्न  उद्देश्य  में  सफलता  नहीं  भिनेगी  ।
 तो  इन  तीनो  पर  विचार  करता  चाहिए
 और  तीनो  को  उसमे  रखना  चाहिए  ।

 SHRI  M  C  DAGA  ‘Section  3  siys:

 ‘The  Central  Government  shall,
 ay  far  ay  may  be  after  the  com-
 mencement  of  this  Act  constitute  a»
 Committee  called  the  Central  Com-
 mitte.  ot  Food  tandards”

 ang  you  are  not  having  any  member
 from  the  foodgiams  trade

 MR  CHAIRMAN  Your  amendment
 does  not  speak  of  anything  like  that

 SHRI  M  C  DAGA:  My  amendment
 provides  for  “interests  of  the  agricul.
 ture,  commerce,  industry  and  food-
 grain  trade”

 MR  CHAIRMAN;  That  will  be  cov-
 ered  by  the  word  “commerce”.

 DR,  KARAN  SINGH:  May  |  clasity
 the  position?  This  Comunstee  ia  going.
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 te  consist  of  44  mubeiters,  Geaded  by
 dhe  Divecher-General  of  Gaaith  Ser-
 vices,  who  is  a  doctor,  the  Director  of
 the  Central  Foog  laboratory,  two  ex-
 perts  of  the  Health  Ministry,  also  doc-
 tors,  one  representative  of  the  Depart-
 ment  of  Food,  ane  of  the  Department
 of  Agriculture,  one  of  Commerce,  one
 of  Defence,  ane  of  Industries  and  Sup.
 plies,  one  of  Railways  aud  one  of  every
 State  Government,  two  representatives
 from  the  Union  Territory  ang  so  on.
 Shri  Shastri  suggests  the  inclusion  of
 foodgrains  dealers.  There  ig  already
 provision  for  agricultural,  commercial
 and  industrial  interests.  He  suggests
 he  representative  of  producers,
 wholesalers  and  retailers.

 SHRI  M.  C.  DAGA:  You  are  in-
 cluding  agriculturist.

 MR.  CHAIRMAN;  The  term  “com-
 mercial”  will  cover  that.

 DR.  KARAN  SINGH:  We  are  say-
 ing  “one  represerttative  of  agricultur-
 al,  commercial  ang  industrial  inter-
 ests”.  Foodgrains  dealers  will  come
 in  that.

 For  the  ICME  there  is  a  nepresenta-
 tive.  Ag  I  have  pointed  out,  there  are
 at  least  five  doctors  in  this  committee,
 That  is  why  I  said  that  we  will  keep
 jn  mind  his  suggestion.

 जहां  तक  होटल  कर्मचारियों  की  बात  हुँ-
 करी  प्रार्थना  है  कि  होटल  कर्मचारी  होटल
 के  चलाने  के  काम  में  ही  रहें  तो  ज्यादा

 भ्रच्कों  रहेगा,  होटल  कर्मचारी  को  सैन्दूल
 फूड  स्टफड़े  कर्मटी  में  लाने  का  गया  लाभ

 खीगा  ?  बंधे  होटल'  इण्डस्ट्री  का  प्रतिनिधि

 हुभने  इस  में  रणा'  है-  बैकिन  जहां  तक  कर्म-

 आरिसों  की  बात  हैवें  प्रमने  अपने  दस्टेम्लिश-
 पओन्ट  में  भर  भार्यनिषेशन्ज  में  रहे  तो  मे

 भपिक  सोभपरद  हो  सकते  हैं।  सेन्द्रल  फूड
 उड़े  पड़  कड़ेंढी  में  उनके  शिए  कोई  विशेष

 ाव  नहीं  है।  फिर  भो  उनके  लिए  जाने

 पर  कोई  ह्रतिवाश्,  नहीं  हैं  भ्रगर  लेता

 चाहने  तो  से  सकेंगे  ॥

 2369  1s—6

 Adulteration  (Amnét.)
 Mit

 MR.  CHAIRMAN:  I  will  now  put
 the  amendments  to  clause  3  to  the
 vote  of  the  House.

 Amendments  Nos.  ,  2,  23  ond  30
 were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  ja

 “That  clause  3  stand  part  of  the
 Bill”  per

 The  motion  was  adopted,
 Clause  3  was  added  to  the  Bill,

 Clause  4—~(Insertion  of  new  section
 8A)

 SHRI  M.  C.  DAGA:  I  beg  to  move:
 Page  4,—after  line  9,  insert—

 “8B.  The  Central  or  the  State
 Governments  shall  appoint  gcreen-
 ing  committees  at  all  District
 Headquarters  and  at  big  regulat-
 ed  markets  consisting  of  one
 representative  each  of  the  agri-
 culturists,  dealers  and  manufac-
 turers  and  two  officia]  members
 and  a  Chairman  to  be  appointed
 by  the  District  Magistrate  for
 scrutinising  all  the  sample  drawn
 by  Food  inspectors  for  determin-
 ing  whether  they  are  fit  to  be
 forwarde@  to  the  public  analyst
 ang  if  the  Committee  decides  in
 the  negative,  no  further  action  in
 respect  of  the  sample  shall  be
 taken  but  the  Committee  shall
 hear  the  food  inspector  and  the
 party  coacerned  before  making  a
 decision.”  (22)

 Why  don’t  you  appoint  a  Committee?
 Why  do  you  want  to  give  power  to
 one  man?

 DR.  KARAN  SINGH:  If  you  keep
 having  a  committee  to  vet  every  pro-
 secution,  then  no  prosecutions  are  go-
 {ng  to  take  place?

 Shri  M.  C.  DAGA:  Who  will  give
 sanction?



 263  Prevention  of  Fatt  =  TURAUARY ¢,  i600
 Powbention  i  Reid

 i;
 Adulterution  म

 DR.  RARAN  SINGH:  The  local
 health  authorities,  It  must  be  fairly
 and  squarely  the  responsibility  of  the
 food  inspectors.  Once  you  dilute  it
 hy  saying  that  it  has  to  be  approved
 by  a  Committee,  I  would  humbly
 submit  that  no  prosecution  can  be
 Jeunched.

 SHRI  M.  C.  DAGA:  You  are  giving
 power  to  a  single  person.

 MR,  CHAIRMAN:  I  will  now  put
 amendment  No.  22  of  Shri  M,  C.  Daga
 to  the  vote  of  the  House.

 Amendment  No.  22  was  put  and
 negatived.

 MR,  CHAIRMAN:  The  question  is’
 “That  clause  4  stand  part  of  the

 B:  yy

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill,

 Clause  5——-  Amendment  of  section
 4)

 SHRI  RAMAVATAR  SHASRI:  |
 beg  ts  move:

 Page  4,  line  9,—

 after  “institute”  insert  “of  re-
 pute”  (4)

 SHRI  BHARAT  SINGH  CHOW-
 HAN:  I  beg  to  move:

 Page  4,  Hine
 tories”  insert—

 5,—after  “Labora-

 “and  laboratories  for  regulat-
 ed  mar  7  (15)

 Page  4,  line  20,—
 ‘after  “Central  Food  Laboratory”

 insert—

 “end  laboratories  at  the  regulat.
 @d  markets”  (16)

 MR.  OBAIRMAN:  7  will  now  sgt

 ies
 Nos.  4,  35  मयिलि  36  0  the

 Amendments  Nos,  4,  5  ह... उ  76  ह...
 put  and  negatived,

 MR.  CHAIRMAN;  The  question  हि:
 ‘That  clause  5  stand  part  oF  ‘the

 छाप"

 The  motion  was  adopted,

 Clause  5  was  added  to  the  Bill,

 Clause  6  was  added  to  the  Bill.

 Clause  7-~(Amendment  of  section  8)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  5,  line  3,—

 after  “analyats”  insert  “of  repute
 and  authority”  (5)

 SHRI  M.  C.  DAGA;
 move:

 I  beg  to

 Page  5,

 after  line  4,  insert—

 “Provided  further  that  at  least  one
 public  analyst  shall  be  appointed  at
 every  District  Headquarter  and  at
 big  regulated  markets.”  (28)

 The  Minister  should  accept  at  least
 this  amendment.

 DR,  KARAN  SINGH:  May  If
 submit,  we  Have  still  not  been  able

 we  have  got  to  have  four  appealiate
 laboratories  and  then  laboratories  at
 the  State  level.’  Then  comes  the  dis-
 trict  level.  I  would  certainly  Hke  to
 have  laboratories  at  the  taluk  level
 and  even  at  the  tehsil  level.  But  to
 put  ft  in  the  Act  which  may  not  be
 immediately  capable  of  being  fee
 plemented  will  got  be  wipe,  We  will,

 ew
 move  towards  that  dbjec-

 ve,



 4s

 mie  fol tom

 MR,  CRAIRMAN:  I  gut  Amend.
 ment  Hos.  5  and  23  to  the  vote  of  the

 Amendments  Nos.  5  and  23  were  put
 and  negutived.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  7  stand  part  of  the
 Bilt.”

 The  motion  wag  adopted.

 Clinse  7  was  added  to  the  Bilt,

 MR.  CHAIRMAN:  Clause  8  There
 ig  Amendment  No.  24  in  the  name  of
 Shri  M.  C.  Daga.

 SHRI  M,  C.  DAGA:  I  am  not
 moving,

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  8  sfand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  8  was  added  to  the  Bill,

 Clause  9  (Amendment  of  Section  )

 SHRI  RAMAVTAR  SHASTRI:  I
 beg  to  move;

 Page  8,  line  3I,—

 omit  “or  without”  (6)

 MR.  CHAIRMAN:  I  put  Amend-
 ment  No.  6  moved  by  Shri  Ramavatar
 Shastri  to  the  vote  of  the  House.

 Amendment  No,  6  was  put  and  nego.
 tived.

 MR,  CHAIRMAN:  The  question  is:

 “Phat  Clause  9  stand  part  of  the
 BRL”

 ‘The  motion  was  adopted,

 Classy  @  war  added  to  the  का,

 r

 1907  (SAKA)  Prevention.of  Food  766
 Adultergtion  (Amndt  3

 Bill
 Clause  i0—  Amendment  of  Sectws

 13.)

 SHRI  M,C,  DAGA:  I  beg  to  movet

 Page  10,—

 omit  lines  3  to  21,  (23)

 Qu  page  i0  of  the  Bill,  it  is  stated!

 “(2E)  if,  after  considering  ihe  Re:
 port,  if  any,  of  the  food  inspector
 or  otherwise,  the  Local  (Health)
 Authority  38  0  the  opinion  that  the
 report  delivered  by  the  public
 analyst  under  sub-section  (i)  is
 erroneous......”

 I  say,  all  thig  should  be  deleted.  First,
 the  sample  was  examined  by  the
 public  analyst  and  he  gave  his  report.
 Now,  it  may  be  in  favour  of  the  per-
 son  who  was  selling  certain  things.
 And  you  say,  no.  It  will  have  to  go
 to  the  local  authority.  The  local
 authority  can  approach  the  Director
 and  his  opinion  will  be  final.  You
 do  not  believe  your  own  person.  You
 first  send  the  sample  to  the  public
 analyst  and  he  gives  a  report.  Again,
 you  want  that  to  be  prolonged.  How
 long  you  want  to  harass  him?

 DR.  KARAN  SINGH:  For  that
 matter,  the  food  inspector  is  also  my
 own  person.  But  it  is  well-known  that
 there  is  collusion  between  the  food
 inspector  and  the  vender  sometimes,

 SHRI  M.C.  DAGA:  There  is  noth-
 ing  like  that  ;  that  is  your  addition.

 DR.  KARAN  SINGH:  In  order  to
 prevent  collusion  between  the  fuod
 inspector  and  the  vender,  certain
 things  have  been  done.  Similarly,
 there  were  complamts  before  us  that
 there,  is  sometimes  the  collusion
 between  the  public  analyst  and  the
 vender,  Therefore,  we  felt  that

 ह् you  give  a  right  to  the  vender,  to
 accused,  to  appeal,  why  should  the
 prosecutidn  also  not  have  a  right  to
 appeal?  If  T  am  convinced  that  here
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 wag  a  sample  that  was  adulterated
 dual.  the  laboratory  report  says,  no,  T
 faust  have  a  right  to  appeal  in  the
 public  interest,

 ir,  CHAIRMAN:  I  put  Amend-
 ment  No,  25  to  the  vote  of  the  House.

 Antethinent  No,  25  was  put  and
 negatived,

 MH,  CHAIRMAN:  ‘The  question  ts:

 “That  clause  20  stand  part  of  the
 BULL”

 The  motion  was  adopted.

 Clause  0  wus  added  to  the  Bill.

 MR,  CHAIRMAN:  Clause  ii,  There
 ig  Amendment  No,  26  in  the  name  of
 Shri  M.  C.  Daga

 SHRI  M.  C.  DAGA:  I  am  not
 moving.

 Mit,  CHAIRMAN:  The  questioa  3s:

 “rhat  Clause  li  stand  part  of  the
 Bil,”

 The  motion  was  adopted.

 Clause  I  twas  added  to  the  Bul

 Clause  22—(Amendment  of  Section
 16.)

 SHRr  RAMAVTAR  SHASTRI:  I  beg
 to  move.

 Page  I,  line  38,—

 for  “six  months”  substitute  “one
 year”  (7)

 Page  ii,  Une  39,—

 for  “three”  substitute  “five”  (8).

 Page  f,  ling  40,—

 for  “one”  substitute  “three”  ().  |

 Page  2,  tine  ip

 jor  “three”  substitute  “five”  on

 Page  8B,  line  3,-—-

 for  “three”  substitete  “fue”  a.

 सभापति  जी,  मैं  नें  भंपने  पांचों
 संशोधनों  के  दवारा  सज़ा  से  इजाफ़ा  करने
 का  प्रनुरीध  किया  है।  मंत्री  जी  नें  भौर
 तमाम  बोलने  वालो  मे  कहा  है  कि  सिल्लान्रट
 का  काम,  मिश्रण  का  काम  राष्ट्र  विरोधी
 झौर  जन-विरोधी  है,  लेकिन  भाप  डा  छः

 महीने  निर्धारित  करते  है।  मेरा  कहना  यह
 है  कि  बड  बढ  स्कन््डल  होते  हैं  जिन  मे  जनता
 का  बडा  लुकसान  होता  है,  इसलिए  कम  से
 कम  एक  साल  की  सज़ा  की  व्यवस्था  जरूर
 रखिये  भाप  तो  काले  पानी  श्रीर  प्राजीवन
 कारावास  तक  की  सज़ा  दे  रहे  हैं  लेकिन

 हम  में  से  बहुतो  ने  माग  की  थी  कि  कुछ  को
 फासी  भी  दीजिए।  उस  को  आप  से  माना

 नही  लेकिन  कम  से  कम  यह  बात  तो  माल
 ले  कि  जो  कम  से  कम  सजा  हो  वह
 एक  साथ  की  हो  1  ऐसा  होगा  तो  इस  मिलावट
 को  दोकने  मे  बहुत  सहायता  मिलेयी ।

 दूसरे  संशोधन  में  मैं  ने  कहा  है  कि  3  साल
 की  बजाएं  5  साल  कर  दी  जाए।  झगर
 भाप  उस  को  नहीं  मानते  हैं  तो  कोई  हर्ज
 नही  है  लेकिन  कम  से  कम  सज्ञा  छ  महीने
 की  बजाए,  एक  साल  होती  चाहिए  ।

 डा०  कर्ण  सिह:  जो  बहुत  बडा

 गुनाह है,  उस  के  लिए  तो  हम  ने  भाजीवन

 कंद  रखी  है।  ठाकुर  राजदेव  सिह  ने  कहा
 कि  फांसी  पर  सटकाना  जआाहिएं।  कह
 भी  तक  नहीं  किया  है।  मेरी  ह .....!ह

 है  कि  इस  बिल  के  द्वारा हम  बहुत  काफी
 झागे  बढ  रहे  हैं  और  जो  कम  से  कम  सजा

 हम  ने  छः  महीने रक्षी  है,  उसको  जरा
 देखे ं'  बह  कंस से  कम  सजा  ft  ate
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 eat  की  संत्रा  धो  हैं  जा  सती  है।
 मुंज्रिमय जो है बहू छः महींने से छः  महीने  से  ज्यादा

 है;  इसजिए मेरा  यह  वाल  है  कि  फिलहाल
 सो  कम  से  कम॑।  सज़ा  छः  महीने  रहती
 आहिये।  उस  के  बाद  देखेंगे शौर  समर  इस
 से  काम  नही  बतता  है  तो  धागे बल  कर
 बद्दों  सकते  हैं।

 पिर,  CHAIRMAN:  I  now  put
 amendments  Nos,  7  to  ii,  both  in-
 clusive,  moved  by  Shri  Ramavatar
 Shastri  to  the  vote  of  the  House.

 Amendment  Nos.  7  to  l  were  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is:
 “That  Clausg  ३३  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Biil.

 MR.  CHAIRMAN:  The  queation  is:

 “That  clauses  3  and  4  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  8  and  4  were  added  to  the
 Bill,

 Clauwe  I5—-  (Amendment  of  Section
 18)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move;

 Page  i5,  line  13,  Omit  “or  without”.
 (12).

 MR.  CHAIRMAN:  I  shall  put  this
 amendment  to  the  vote  of  the  House.

 Amendment  No,  2  was  put  and
 negatived,

 WR,  CHAIRMAN:  he  question  is:

 ‘That  Clause  5  stand  part  of  the

 Bu”  os
 द  motion  इकत  adopted.

 Adulteration  tAnvedt,)
 BR

 Clause  28  was  added  te  the  Bill

 MR.  CHAIRMAN:  For  clause  i6
 to  22  there  are  no  amendments.  ?

 The  question  is:

 “That  Clauses  6  to  22  do  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  6  to  22  were  added  to  the
 Bill.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  l,  the  Enacting  For.
 mula  and  the  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  i,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 DR.  KARAN  SINGH:

 “That  the  Bill  be  passed”,

 MR,  CHAIRMAN:  Motion  moved:

 “That  the  Bill  be  passed.”

 I  move:

 *SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  Mr.  Chairman,
 Sir,  I  would  hke  to  be  very  brief  in
 presenting  my  views  on  the  amend-
 ing  Bill  that  has  been  introduced  by
 the  hon,  Minister  to  curb  the  evil  of
 adulteration  in  food  articles  There
 can  be  no  quarre]  with  the  provisions
 of  the  Bill  and  everyone  in  this  House
 will  agree  that  adulteration  is  a  nat-
 ional  evil  and  a  social  crime  which
 needs  to  be  uprooted  from  this  coun-
 try.  But  the  question  really  is  how
 should  we  approach  the  matter.  We
 have  to  go  into  the  basic  causes  that
 give  rise  to  this  anti-social  practice,
 In  my  opinion,  Sir,  it  mainly  arise  out
 of  the  fact  that  there  is  a  wide  dia-
 parity  between  the  different  sections
 of  the  society,  Le,  some  are  very
 rich  while  others  are  very  poor.  The

 *The  original  speech  was  achieved  in  Bengali,
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 craze  to  become  rich  overnight  and  to
 become  richer  still  ig  surely  the  moti-
 vating  factor  which  gives  rise  to  this
 crime.  Uniess  we  are  able  to  bring
 about  a  social  revolution  and  end  the
 social  disparities  that  exis;  today  the
 provisions  of  the  present  Bill  may  not
 go  very  far  to  achieve  sts  objectives.
 As  a  result  of  wide  spread  adulterat-
 jon  of  food  stuffs  and  drugs  we  find
 more  and  more  people  falling  sick  and
 we  are  to  make  better  provisions  to
 meet  the  needs  of  the  ailing  people  of
 our  country.  |  very  honestly  feel  Sir,
 that  the  allocations  that  we  make  for
 the  betterment  of  public  health  should
 be  more  than  what  it  is  at  present  and
 in  fact  the  provisions  should  be  more
 than  our  military  expense.  [It  requires
 a  good  deal  of  deep  thinking  on  the
 per,  of  the  Government  to  devise
 measures  to  eradicate  this  evil  other
 than  those  which  have  already  been
 provided  for  in  the  Bill.  The  Bill  has
 already  provided  for  setting  up  of
 laboratories  in  the  different  zones  of
 the  country  and  the  hon.  Minister  has
 already  said  that  severe  punishment
 will  be  given  to  those  inspectors  who
 are  found  shielding  the  adulterators.
 So  far  so  good.  I  would  however  like
 to  gubmit  in  this  connection  that  we
 have  to  intensify  our  vigilance  at  all
 levels,  Le.,  at  the  factory  level  where
 dalda,  mustard  oi]  and  other  fc0d
 articles  are  produced,  at  the  wholesale
 level  and  also  at  the  retail  level.  For
 this  purpose  I  would  suggest  to  the
 hon.  Minister  that  he  should  set  up  an
 intelligence  wing  under  his  own  Min-
 istry.  This  wing  will  locate  the  dif-
 ferent  sources  of  corruption  and  the
 persons  concerned  therewith  and  in-
 form  the  authorities  in  time  so  that
 adequate  action  is  taken  against  them.
 Many  members  have  already  suggest-
 ed  and  I  also  feel  that  utmost  vigilance
 should  be  exercised  to  ensure  that
 there  is  no  coltusion  between  the  en-
 forcement  officials  and  the  adultera-

 tors  end  such.  exring  efficia]  should  be
 deait  with  severely.  While  this  ip  ob-
 viously  «  right  step  in  the  right  dnik-
 tien,  |  wouhd  suggest  that  the  ‘banat
 officials  who  help  to  detect  such  ad-
 ulterators  should  be  suitably  reward-
 ed,  It  should  also  be  ‘  ensured  that
 they  are  allowed  to  function  indepen-
 dently  and  no  political  pressure  either

 plementation  of  the  Bill  would  be  ser-
 fously  affected.

 Finally,  I  would  submit  that  a  legis-
 lation  of  this  nature  call  for  peoyle’s
 participation  on  a  much  wider  scale.
 In  fact  we  should  wage  a  people's  war
 against  the  adulterators  and  for  this
 we  should  solicit  the  cooperation  of
 the  Krishak  Sabha,  students  organis-
 ations,  trade  unions  and  voiuntary
 organisations  for  this  purpose.  With
 these  words  I  conclude.

 SHRI  P,  GANGADEB  (Angul):  I
 will  raise  only  two  pomts  which,
 though  touched  by  Members,  have
 only  been  touched  hghtly.

 It  has  been  stated  in  the  Bill  itself
 that  if  foodgrains  become  substandard
 due  to  causes  beyond  control  and  are
 not  inimical  to  health,  then  such
 foodgrains  will  not  attract  the  penal
 provisions  of  this  Act  as  long  as  the
 foodgrains  are  in  their  natura]  form.
 What  does  this  mean?  Paddy  is  the
 natural  form  of  rice.  It  is  converted
 into  rice  before  it  is  consumed,  but
 rice  is  not  the  natural  form.  I  would
 like  a  clarification.  May  I,  therefore,
 ask:  will  rice  which  is  not  in  its  nat-
 ural  form  attract  penalty?

 SHRI  DINESH
 GOSWAMI:  He  has  clarified  it,

 SHRI  P.  GANGADEB:  But  that  is
 not  clear  to  me.  Take  again  wheat,
 it  is  consumed  as  atte  or  sudl  or  maida.
 To  me,  there  seems  to  be  a  lacuna  and
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 the  law  which  should  be  followed.
 ¥
 Another  poitet  I  wish  to  make  here

 In  a  particular  State  the  climatic  con-
 ditions  may  be  different  from  those  of
 another  State  Naturally  therefore,  if
 the  toodgrains  of  that  particular  State
 might  be  of  substandard  vts-a-me  the
 foodgrains  of  the  rest  of  the  countrv
 fn,  that  ease  how  does  the  govern-
 ment  ensure  that  the  exemption  given
 only  to  the  foodgrains  of  that  parti-
 cular  State  is  not  misused  by  others,
 especially  when  foodgrains  can  be
 moved  from  ong  State  to  another

 I  am  not  making  these  points  to  cri-
 ticate  the  healthy  provisions  of  the  Bull
 but  only  to  clear  myself  as  to  how  the
 law  is  going  to  be  umplemented  in  such
 cases

 With  these  words,  I  support  the  Bill

 eft  mere  feet  मधुकर'  (केसरिया):
 सभापति  महोदय,  मैं  झापके  माध्यम  से
 मंत्री  महोदय  को  यह  विधेयक  लाने  के
 ज़िये  धत्यवाद  देता  हू।  इस  बारे  मे  काफी
 समय  से  राष्ट्र  की  माय  रही  है,  क्योकि
 झपमिक्षण  या  मिलाबट  के  कारण  जनता
 का  जीवन  दूभर  हो  गया  है।  उसके  जीवन
 पर  जो  इसके  दृष्परिणाम  हो  रहे  हैं,  उनको
 खत्म  करने  के  लिये  सरकार  ने  इस  विधेयक
 के  रूप  में  एक  कदम  उठाया  है।

 भत्री  महोदव  को  भारतीय  साहित्य
 शीर  उंपरततिषदों  का  प्रच्छा  शान  है  |  उप-
 नषदीय  झञान  के  कारण  भत्ती  महोदय  में  जो
 सहदयता  पाई  जाती  है,  उसके  कारण  इस

 मात  को  भला  दिया  है  कि  जो  लोग  एडल्ट्रेशन
 करते  हैं, वे  राष्ट्र  भौर  पूरे  समाज  के
 साथ  ॥... ई  करते  हैं।  मत्री  महोदय  मे  उन

 ब्रोहिपाँ  के  प्रति  भमता-सी  दिखाई  लगती

 Prevention  of  Food  ४१६
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 है।  मेरे  व्याल  मे  यह  ममता  नहीं  होगी
 चाहिय॑  ।  अ्रगर  उनमे  सहुदयता  हीं  है
 लो  वह  जनता  के  प्रति  होनी  चाहिये

 भूतपूर्व  राष्ट्रपति  ने  लखनऊ  में  कहा
 था  किजो  लोग  ब्लैक-मार्कोटेय  झौर
 होडिय  करते  है,  उतको  गोली  बार  देनी
 क्ञाहिये  ।  क्यों  नहीं  ऐसे  लोगो  को,  जो
 देश,  समाज  और  जनता  के  जीवन  के  साथ
 खिलवाड़  करते  है,  जो  मौत  के  सौदागर
 हैं,  एक  एग्ज़ैम्पलरी  सज्भा  दी  जाये  ?

 उनको  चौराहे  पर  गोली  मार  देनी  चाहिये
 ताकि  देश  और  जनता  के  सामने  यह  उदाहरण
 प्रस्तुत  हो  कि  ऐसा  काम  करना  देश  झौर
 समाज  के  प्रति  एक  भ्रधन्य  भ्रपराध  है।
 इस  सहुदयता  के  प्रति  मेरे  मत  मे  ध्ाशका  है  ।
 इस  सहृदयता'  पर  जो  प्रसम्नता  है,  लेकिन

 कुकर्म  करने  बालो  के  प्रति  सहुदयता  दिखाना
 सही  नहीं  है।

 इस  विधेयक  मे  फूड  इन्पैक्टरों  के  बारे
 मे  प्रावधान  है  ।  मेरा  सुझाव  है  कि  जो  नमूने
 हैल्थ  आफिसर  को  दिये  जायेगे,  प्रगर  उसकी
 जशह  वे  जिला  प्रधिकाण्यों  को  दिये  जाये,
 तो  प्रच्छा  होगा  ,  मुझे  इस  बात  का  भनुभव
 कि  बिहार  में  हैल्थ  प्राफिसर  अकसर  बहुत
 गड़बडी  करते  है,  और  उन  गड़बड़ियों  को

 दूर  करने  के  लिये  तमूनो  को  ज़िला  भ्रधि-
 कारियो  को  दिया  जाना  चाहिये  ।

 इस  बिल  का  समर्थन  करते  न  मी यह
 कहना  चाहता  हूं  कि  बिहार  सरकार  ने

 दहेज  प्रथा  के  सम्बन्ध  में  भ्रपने  कानून  में
 यह  प्रावधान  किया  है  कि  जो  लोग  दहेज
 लेने  या  देने  वालो की  सूचता  देंगे,  उनको
 i00  va  इनाम  दिया  जायेगा।  उसी

 तरह  हैंल्थ  डिपार्टमेट  में  फैमिली  प्लानिंग
 को  लागू  करने  के  सम्जन्ध  में  इताम  की
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 घोषणा  की  है।  क्या  मंत्री  महोदय  इस
 बात  के  लिये  तैयार  नहीं  है कि  जो  लोग
 मिलावट  की  सूचना  दें,  उनको  शिका
 किया  जाये  और  उनको  प्रोत्साहित  किया
 जाने,  ताकि  जहां  पर  मिलाषट  हो  रही  है,
 उसकी  सूचता  मिल  सके  झौर  कार्यवाही
 करने  में  सहुलियत  हो  ?  जनता  का  सहयोग
 सैने  के  शिगे  भगर  मंत्री  महोदय  इस  बात
 का  भी  एलान  करते,  तो  भच्छा  होता  ।

 मंत्री  महोदय  ने  कहा  है  शि  ऐसे  सारे
 कास  जन-च्ेतना  को  जगाकर  ही  किये  जा
 सकते  हैं  '  सामाजिक  परिवर्तन  हुए  बिना
 देश  में  प्रपसिश्रण  का  काम  पुरी  तरह  बन्द
 नहीं  हो  सकता  है।  मंत्री  भहीद्रय  को
 को  यह  तहीं  भूलना  चाहिये  कि  सिलाबट  का
 काम  पूजीवादी  समाज  की  देन  है।  किसी
 समाजवादी  मुल्क  में  ऐसी  मिलावट  नही  हो
 सकती  है  1  जब  तक  पूजीवाद  का  सफाया  नही
 होता  हैं  भौर  ऐसे  समाज  की  रचना  नहीं
 होती  है  जिसमें  व्यक्तिगत  मुनाफा  झौर
 ठप्रक्तिगत  सम्पत्ति  ने  हो,  तब  तक  चाहे
 मिलावट  को  रोकने  के  लिये  जो  भो  कानून
 पास  किपे  जाये,  ये  जिस  हृद  तक  प्रभावकारों

 हों,  वे  प्रशंसनीय  है,  किन्तु  मिलाबढ  का

 समूल  नाश  नहीं  होगा।  इसलिये  यह
 आवश्यक  है  कि  समाज  में  ऐसी  प्रवृत्तियों
 और  ऐसे  संगठनों  का  समूल  नाश  किया
 जाये,  जितकी  बुनियाद  लाभ  और  व्यक्ति-
 गत  मुनाफ  प्रौर  सम्पत्ति  पर  है,  जिसके  कारण
 मिलाबट  करना  जरूरी  हो  जाता  है।

 मैं इन  बिल.  को  समर्थन  करता  हूं
 झोर  मत्री  महोदय  को  धन्यवाद  देता  हूं
 कि  इस  स्रीमा  में  भी  उन्होंने  जो  काम  किया

 है,  बह  प्रशंनीय  है।

 -  कंलास  (बम्बई  बरक्षिय)  :  सभापति

 महोदय,  मैं  कुछ  सुप्ताव  देना  भाहता  हूं।

 (Anmidt.)
 me

 पहुला-हामरेंक्ट  र-अनरल  शव  हैसंय  संभितेश
 के  द्वारा  स्टेड  लैबल  "ब्र  fever ete  sie
 म्यूनिश्चिपल  संस्थानों  &  मैधिकल  झाफिसं
 का  सम्मेलन  जल्दी  बुलाया  जाये  भौर  इस
 कानून  को  इस्पलीमैंट  करने  के  लिये  उसका

 सहयोय  लिया  जाये  ।

 दूसरा-भारत  सेचक  समाज  ने  वालच्टेरी
 झारनाइजेशस्स  का  एक  _  कास्फैडरेशन
 बनाया  है,  उसके  पास  एक  भझाल  इंडिया  को
 समाज  सेवी  संस्थाप्रों  की  लिस्ट  है  ।  भगर
 सरकार  भारत  केबक  समाज  की  मदद  जं,
 तो  उसके  द्वारा  वालैन्टटी  आगंनाइज्रेशन्स
 की  बहुत  सहायता  मिल  जायेगी  ।

 तीसरा-भाल-इंडिया  कांग्रेस  कमेटी  की
 एक  वीमेन्स  विंग  है  |  भल्नरी  महोदय  ने
 बीमेन्स  काउन्सिल  का  नाम  लिया  है  ।
 झगर  इसी  प्रकार  की  बीमेन्स  प्रायनाइजेशन्स
 का  सहयोग  ले,  तो  यह  बुराई  जल्द  से  जल्द

 द्र  हो  सकेगी  ।

 एक  प्रश्त  वह  है  कि  मंत्री  महोदय  बताये
 कि  जो  4  एपेलेट  फूड  लैबोरेटरीएजः  खोली
 जा  रही  हैं,  वे  कब  तक  खोल  दी  जायेगी  ?
 मैं  चाहुता  हु  कि  मंत्री  भहोदय  इस  बारे
 में  कोई  श्रवधि  बताये  |

 ‘Sto  कर्ण  सिंह  :  सभापति  महोदय,
 शो  हाल्दर  से  यह  बात  दोहराई  है,  जो
 सरदीश  बाबू  ते  कही,  भर्थात  जब॒  तक
 सामाजिक  प्लौर  प्रादिक  क्राति  नहीं  होगी,
 तब  तक  इस  पुष्परम्परा  का  बिनाकझ्ष  नहीं
 हो  सकता  है।  इस  यात  से  हम  शहुयत  है,
 लेकिन  क्रांति  की  परिभाषा  के  सम्बन्ध  में

 हमारा  सतभेद  झवश्य  हैं।  हालवा  आब  :ांशि
 की  जो  परिभाषा  करते  हैं,  वह  हमारी  परिभाषा

 नही  है,  शिफिन  मेरे  विचार  में  ध्रापतकाशीन
 स्थिति  और  2o-qelt  कार्यक्रम  क्रांति  कही
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 करें  और  देश  में:जी  नेयों  काताधेरण  बन

 रहां  है;  उसका  रखनात्मक  अपोग  कर  सकें,
 न्च्ों  भेरों  समझ  में  हम  क्रॉन्ति  की

 धोर  भी  धीरे-धीरे.  बढ़े  सकते  हैं|
 जिस  कान्ति  के  विषय  में  हाल्दर  जी  ने
 बात  की  है।  उन्होंने एक  ग्लोर  बात  कही
 कि  स्वास्थ्य  सेवाशों  को  प्राथमिकता  देनी

 चाहिये  .  मैं  पूरे  तौर  पर  प्रहमत  हूं  उन
 की  इस  बात  से  ।  कोई  भी  देश  या  समांज
 स्वस्थ  नहीं  होगा  जब  तक  कि  वह  स्वास्थ्य
 सेवाप्नों  को  प्राथमिकता  नहीं  देगा  और

 दुृभाग्य  से  हम  ने  इस  देश  में  भ्राज  तक
 स्वास्थ्य  सेवाशों  को  प्राथमिकता  नहीं  दी  ।
 तो  मेरा  वह  प्रयत्न  है  श्लौर  इस  सारी
 संसद  का  हमें  सहयोग  रहा  त्तो  झवण्य  हम
 स्वास्थ्य  सेवाओं  को  बढ़ाने  में  सफल  होंगे  ।

 गंगदेव  जी  ने  दो  प्रश्न  पूछे  ।  शायद
 बह  यहां  थे  नहीं  ब  में बोल  रहा  था  पैड
 झौर  राइस  के  विषय  में  ।  पैडी  तो  नेचुरल
 फार्म  में  है,  इसलिए  बहू  इस  में  नहीं  ग्राएगा
 लेकिन  पैडी  का  जब  राइस  बनता  है  तब  राइस
 में  एडल्टरेशन  की  संभावना  बन  जाती  है।
 जैसा  अभी  बताया  था  कि  विशेष  फंक्ट्रीज़
 बनी  हैं  जो  राइस  की  तरह  छोटे  छोटे  दाने
 बना  कर  मिलाती  है  t  इसलिए  राइस
 को  हम  ईसमें  से  नहीं  निकाल  सकते,  पैडी
 निकला  हुमा  है।  उसी  तरीके  से  जहां
 तके  गेंहू  का  सवाल  है  वह  इस  में  नहीं
 भाता  ।  लेकिन  जब  वह  पीसा  झाता  है
 घौर  प्राटा  मैंदा  या  सृजो  बनता  है  तब  बहु
 इस  में  जरूर  श्राएगा  क्यों  कि  पीसने  में

 बहुत  सारी  मिलाबट  हो  जातो  है।  यह
 स्पष्टीकरण  मैं  कर  देता  चाहता  हूं।

 उन्होंने  दूसरा  यह  प्रश्न  प्र्छा  कि  न्य
 राज्यों  में  भलग-अलग  प्रकार  के  स्टैंड

 होंगे  ad  मैं  ने  प्रभी  बताया  था  कि  कई  राण्यों:  ८  Le

 कै  अन्यर  प्रलग  स्टैंड  हैं  लेकित  बहुत  हद
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 तक  हमारी  कोशिश  ग्हूँ:हैं  कि  जो  रोजाना
 की  खाने  बाली  चीजें  हैं  सिवाय  दूध  के  उन
 का  कुछ  एक  जैसा  स्टैंडडं  हो  ताकि  उन  में
 झधिक  परिवर्तत  न  हो  सके  t  तो  यह  प्रलग-
 भ्रेलग  राज्यों  में  जो  ग्रलग  स्टैंड  होंगे  इस
 का  लाह्ं.भी  है  और  इस  के  विषय  में  अगर
 कोई  श्लौर  कठिनाई  है.  तो  हमारी  केंद्रल
 कमेटी  उसको  देख  लेगी  |

 मधुकर  जी  ने  ठीक  कहा  कि  जो  इस
 प्रकार  की  मिलावट  करते  हैं  वह  देशद्रोही
 हैं  और  समाजद्रोही  हैं।  इन  के  लिए  कोई
 विशेष  ममता  तो  हम  ने  दिखाई  नहीं  है,
 प्राजीवन  कैद  दी  है।  मैं  सम्झता  हूं  कि
 झाजीवन  कैद  प्रायश्चित  करने  के  लिए
 काफी  समय  होता  है  i  लेकिन  मैं  यह  कहुंगा
 कि  अगर  कुछ  वर्षों  कै  बाद  ऐसा  लगा  कि
 झ्राजीवन  कैद  से  भी  यह  चीज  काबू  में  नहीं
 झा  रही  है  आर  इसे  ौर  बड़ा  बनते  की
 इ्रावश्यकता  हैं  तो  उस  के  ऊपर  फिर  विक्षार
 किया  जा  रक्ता  है।  ज्जिधिकाल्यि  को
 अवध्य  इस  में  लेना  चाहिये।  एब  बड़ा
 अच्छा  इन  का  सुझाव  था  कि  इताम  देना

 चाहिए  जो  पकड़  लें  ऐसे  लोगों  को  t  इस

 सुझाव  का  मैं  समर्थन  करता  हूं  श्रौर  मैं
 राज्य  सरकारों  के  जो  मंत्री  गण  श्रा  रहे
 हैं  भ्रप्रैल  में  उन  के  सामने  यह  सुझाव  रखूंगा
 ताकि  लोगों  को  प्रोत्साहन  हो  और  बहु
 हमें  इस  की  जानकारी  दें।

 eto  बलास  जेंसा  हमेशा  कहते  हैं,
 इन  के  बड़े  रचनात्मक  सुझाव  होते  हैं।
 सम्मेलन  के  विषय  में  श्लौर  स्त्रियों  के  जो
 संगठन  हैं  उन  के  विषय  में  जो  उन्होंने
 सुझाव  दिए  उन  का  मैं  समर्थन  करता  हूं
 बौर  चार  झपीलिट  लैबोरेटरीज  यथापरोध्न

 हम  बनाना  चाहते  हैं  t  कुछ  धनराशि  हमारे
 पास  है,  कुछ  अगले  वर्ष  हमें  मिल  झायगी  ।

 इस  “पंत.  वर्षीय  योजना  “के:  ए ऋभ्ते::  तको
 तो  मे  बन  ही  जायेंगी,  मेरी  यह
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 [ere  wet  |:...1 ह  MB.  CHAIRMAN:  The  Howse  now

 कोशिश  है  कि  प्रगलि  एक  डेढ़  वर्ष  मे  ही  stands  adjourned zine  dis.
 ये  बन  जाये  6.59  hrs.

 MR.  CHAIRMAN;  The  question  is:
 Lok  Sabha  then  adjourned  sine  dle,

 “That  the  Bill  be  passed”.
 The  motion  was  adopted,
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